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LOK SABHA DEBATES

10967

LOK SABHA
Saturday, April 11, 1959/Chaitra 21, 

1881 (Saka)

The Lok SabHa met at Eleven of 
the Clock

JMr. Deputy-Speaker m JV Chatrl

MEMBER SWORN

Shri Inderjit Lai Malhotra (Jammu 
tid  Kashmir)

ORAL ANSWERS TO QUESTIONS
Wastage of Steel at Ordnance Factory, 

Kanpur
+

f  Shri S. M. Banerjee:
\  Shri Ram Krishan Gupta:

W ill the Minister of Defence be 
pleased to refer to the reply given to 
Starred Question No. 939 on the 15th 
December, 1958 and state* ,

(a) whether the Director-General of 
Ordnance Factories has examined the 
report of the Committee which in
vestigated the alleged wastage o f steel 
at Kanpur Ordnance Factory; and

(b) if so, the results of this exami- 
Tiation*

The Deputy Minister o f Defence 
<Shri Raghnramaiah): (a) Yes, Sir.

(b) The Board o f Enquiry found 
that, on the one hand, nearly 58 tons 

o f 5" sq. blooms, estimated to cost 
Rs. 25,230, were not accounted for 
-and on the other, .there was a surplus 
o f 19*85 tons of billets and blooms 
o f different sixes o f a book value of 
42 (A i) LSD.—1.

10968

appropriately Rs 83,950. These de
ficiencies and surpluses were due to 
irregularities in the demand and sup
ply o f materials and also due to bed 
accounting, for which six persons have 
been held responsible and awarded 
suitable punishment.

Shri S. M Banerjee: May I know 
whether the superintendent m whose 
regime these irregularities took place 
has also been punished and whether 
it is a fact that he was transferred to 
another steel factory at Isapur be
fore the conclusion of the enquiry?

Shri Raghuramalah: The board
of enquiry has held that it would be 
difficult to assess the responsibility in 
regard to any particular person but it 
has stated that in all six persons are 
considered responsible and those six 
persons have been awarded suitable 
punishment

Shri S. M Banerjee: May I know
what the hon. Minister means by 
'suitable punishment’? What is (he 
punishment awarded to them9

Shri Raghuramalah: The Director 
General of Ordnance Factories is the 
authority m this matter and in two 
cases he has stopped Increments for 
three years with cumulative effect, in 
two cases there had been a censure 
and in two cases, warning

Shri S. M. Banerjee: May I know
what further steps have been taken to 
avoid recurrence of such incidents’

Shri Bagfannuaaiah: The board 
itself has suggested a number of meas
ures. If 1 may take a minute of the 
time of the Rouse, I may say that the 
board has recommended that an inde
pendent check of the bar mill semis 
should be carried out and compared
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with the stock shewn on null state
ment for Assessing actual surplus/de- 
fidencies with the bar mill stock The 
checking team should also classify the 
material in bar mill yard and other 
materials lying as surplus Besides, 
in future, rqfl spoils half rolled and 
rejects considered suitable for rolling 
should be immediately taken on re
gular stock without allowing them to 
get mixed up with other serviceable 
material They have also suggested 
improvements to the existing proce
dure for the preparation of semi
statements, issue of materials to con
suming shops, periodic stock verifica
tions of not only quantities but also 
qualities and also proper segregation 
and stocking of steel items

In view of the above recommenda
tions, I may say that two circulars, one 
on tightening the accounting proce
dure m sections and the other on 
tightening the stores accounting pro 
cedure have been issued by the Super
intendent Ordnance Factory Kanpur 
Further the Director-General >jf 
Ordnance Factories has discussed the 
state of shop-accounting with the 
factory authorities with a view to 
putting the same on a sound basis In 
structions on the matter are bein" 
finalised

Shri Vajpayee May I know if th  ̂
Government has received complaints 
regarding the wastage of steel from 
other factories also and if so whethc 
they have been enquired into’

Shri Raghuramaiah The House 
is fuliv aware that we have an ord
nance factory m Khamana There has 
been an enquiry and so on I may in
form the House that we are also tak 
mg suitable steps in regard to that 
matter also

Shrl S M Banerjee May I know 
how many of these six employees are 
class I officers how many class II, 
class III and class IV?

Shrl Raghnramalah: One is a
godownkeeper, three are supervisors 
one is a checker and one is a foreman

G«U taKffliag
•177$ Shri Rameshwar Tantia: Will 

the Minister of Flnaaae be pleased to 
state whether there has been reduc
tion in the smuggling of gold and 
other contraband goods into India by 
land or sea due to the measures 
taken by the Government recently* 

The Deputy Minister of Finance 
(Shri K  ft. Bhagat)' It is not pos
sible to say categorically whether 
there has been any 1 eduction in 
smuggling activities by land or by 
sea due to the measures taken by 
the Government However, it the 
seizures effected by the Customs 
authorities could be taken as any 
index on the reasoning that the 
seizures bear a relation to this volume 
of illicit traffic, then there would 
appear to have been a drop in 
smuggling activities between 1997 and 
1958 In so far as gold is concerned, 
it may be stated that while the value 
of smuggled gold seized in 1957 was 
about Rs 2 13 crores, the correspond
ing figure for the year 1958 is only 
about Rs 1 06 crores le  about TO 
per cent Jess than the previous year 

Shri Rameshwar Tantla Of tlu-. 
amount of Rs 1 06 crores, what is the 
breakage by sea, air and land7 
(An Hon Member Breakage9)

Shri B R Bhagat' I can give the 
break up collectorate-wise Bombay,

Mr Deputy-Speaker He wants the 
break up by air, sea and land That 
is not with the Minister.

Shn Rameshwar Tantia May I 
know whether it is a fact that aftei 
the military rule in Pakistan, smug
gling of gold from that country is re
duced* May I know whether ot 
Government will take some special 
measures, apart from those laid down, 
to stop smuggling*

Mr Depaty-Speaker: Measures to 
bring about military rule here7 

Shri Rameahwar Tantia: No, Sir. 
Special measures 

Mr. Deputy-Speaker: When he says 
smuggling has stopped because of
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military rule, does he euggeat tha*
a w n  aught to be the same thing hero 
also?

Shri C. t  Pattabhl Raman: How
many prosecutions have been launched 
in the last year7

* Shri B R. Bhagat: I want notice for 
that

Shri T B Vlttal Rao: May I know 
whether the value of gold that has 
been seized has been computed at the 
international market pnee or the pre
vailing market price in our country’  
May I also know the quantity7

Shri B. R. Bhagat: The value is 
computed on the basis of the internal 
pnre

Shri Hem Barua: How far this re
duction in smuggling activities is due 
to the measures adopted by the Gov
ernment and how far are they due to 
the more effective modus operandi 
adopted by the smugglers themselves7 
Has any enquiry been made into the 
latter aspect7

Mr Deputy-Speaker: I t  is d ifficu lt  
to  say

Shri B. K. Gaik wad: What measures 
have been adopted by the Govern
ment to stop smuggling of gold7

Shri B R. Bhagat: From time to 
time we have given the measures that 
we have taken to tighten our borders

Shri Achar: The hon Minister gave 
figures for gold smuggling May I 
know the position with regard to the 
other contraband goods, especially 
watches7

Shri B R Bhagat: That was ans
wered m the beginning

Shri Raghunath Singh: How manv 
foreigners have been involved m these 
smuggling cases7

Shri B. B Bhagat: It is difficult to 
give the number offhand but quite a 
number of foreign peirsonnel are in
volved

^  <R« Wo R l f n :  A  VFFTT V ff lT  
j? t o t  3 7 5  w>t
ftrerea * n f  $  f t
*  ft  jit ^?Mt— % tftr
*Tif^T3f  if  ffW T f  I

J (  , j . !  ,j>\i i  S5-- )<£*.

JL
f t yy) i ■ T—

(o * *  -***
«ft *© tt« *r*r?r: trm  fftr  ?rt 

f tr a n w  * ? t  w tf,
R iw f l i  Weft %, fft Bjpnfrr

srrft £ 1 Jippfhi % <mr
»t!?r t  f t  t t  f^TTT ftarr

T̂OFTT 1
Shri Prabhat Ear: May I know how 

these seized gold are being utilised? 
Are they sold by the Government in 
the open market or are they being 
utilised for the repayment of loans7

Shri B R Bhagat: They are sent 
to the Reserve Bank which is keep
ing that on account pending disposal

Mr. Deputy-Speaker* Next Question 
—Pandit Tiwary

Shri Achar: Sir may I just point 
out that the question itself refers to 
other contraband goods also7

Mr. Depnty-Speaker: Order, order. I 
have called Pandit Tiwary to put the 
next question

Irregularity In Charging Railway 
Freight

*1776 Pandit D. N. Tiwary: Will
the Minister of Hume Affairs be 
pleased to refer to the reply given to 
Starred Question No. 1014 on the 5th 
December, 1958 and state:

(a) whether the enquiry report of 
the Special Police Establishment
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about irregularity in charging rail
way freight hps been received an4, 
conaidend; and

<b) whether any prosecution has 
been launched in thia regard?

Ihe Minister of B one Affairs 
(Shri G. B. Past): (a) and (b). The 
case is still under investigation by the 
Special Police Establishment

Pandit D N Tiwary: May I know 
whether any estimate has been made 
of the1 amount involved m charging 
freight less than the usual rates?

Shri G. B Pant: Well, the wagons 
were overloaded and undercharged 
So there u  room for further investi
gationi .bad hew? jobs* ssrt e f
defalcation in the matter, but the de 
tails have to be worked out

Pandit D. N Tiwary: May I know 
whether the contractor involved in 
tiiis affair has been suspended or has 
the work been taken over from him’

Shri G. B Pant: I am not concern
ed with the contractor but with the 
police case, and the investigation i 
going on

Pandit D. N. Tiwary: May I know 
whether the contractor who is involv
ed in tins affair

Mr Deputy'Speaker: The Minister 
has said that he has no information

Pandit D N. Tiwary: is gtiii
working there or he has been arrested 
and some action taken against him*

Shri G. B Pant: The case is still
under investigation I do not know 
whether the contractor is still work 
ing or whether the contract has been 
cancelled

Orissa State Museum
*171*. Shri PanicnU: Will the Min

ister of Scientific Reeearch and Cul
tural Affaim be pleased to refer to the 
reply given to Unstarred Question 
No 62S on the 26th February, 1958 
and state:

(a) whether the application for fin
ancial assistance to the Onssa Stale

M wrnn received from the State Gov
ernment has since been cansidered; 
and

(b) whether any financial assistance 
is being proposed to be given to the 
Museum?

The Minister of fiWeatil* Reaearch 
and Cultural Affairs (Shri Humaynn 
Kabir): (a) and (b) Yes, Sir, and a 
grunt of Rupees one lakh was sanction
ed during 1968-39.

Shri Panlgrahi: May I know whe
ther the State Government was asked 
to submit any plan or estimate for 
this museum, if so, what was the esti
mate submitted by the State Govern 
ment’

Shri Hnmayun Kabir: They had 
submitted proposals for a building 
which was expected to coat about Rs 9 
lakhs, and now their estimates have 
gone up to Ks 15 lakhs We have 
given a grant of Rs 1 lakh on an ad 
hoc basis

Shn Pamgrahi: May I know whe
ther there is any possibility of increas
ing this grant of Rs 1 lakh which has 
been giver,on an ad hoc basis’

Shri Humayun Kabir: We have 
already granted Rs 1 lakh on an ad 
hoc basis We shall consider m 
future when the occasion arises

Shri Panigrahi: What was the total 
amount which was left at the disposal 
of this Ministry for allocation among 
different museums, and may I know 
which of the museums have received 
this grant’

Shri Humayun Kabir: At present
we have a orovision of only about 
Rs 50 lakhs for all museums in the 
country We have asked for requests 
from various State museums and other 
museums We have made grants 
during 1958-59 to the Indian Museum, 
Calcutta lor development We have 
asked for reports which will be consi
dered at the next meeting of the 
museum advisory body
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Gandhi Bhawans in Universities
+

•m m  / shrl D c  Sharma.
’ ̂  Shri Shivananjappa.

Will the Minister of Education be 
pleased to refer to the reply given to 
Starred Question No 488 on the 2nd 
December, 1958 and state*

(a) the further progress made in 
regard to setting up of Gandhi 
Bhawans in different universities,

(b) the names of universities when 
they have been established so far, 
and

(c) the nature of these Bhawans* 
The Minister of Education (Dr. K

L Shriraali): (a) to (c) A statemert 
giving the requisite information is laid 
on the Table of the Sabha

St a t e m e n t

(a) and (b) The sketch plans of cht 
Gandhi Bhavan buildings were con
sidered at a joint meeting of the 
Gandhi Smarak Nidhi and officers of 
the University Grants Commission on 
the 9th December, 1958 and some van 
atioos in the pattern were suggested 
to suit local conditions and to secure 
more economic use o f accomsiodation 
The final revised design has since been 
received from the architects The 
Chairman of the University Grants 
Commission aim discussed the design 
of the Bhavan fear the Delhi Uni
versity with the Vice-Chancellor and

/ a tentative site has been selected for 
construction The designs of the 

buildings m the remaining six Uni
versities, which have accepted the 
s<*heme in principle, w ill also be dis
cussed by the Commission with the 
^pective Universities

(c) The mam object in establishing 
t^ese Bhavans is to provide within the 
University campus a suitable place 

keep Gandhian literature, to hold 
study classes and discussions on the 
“ te, ideals and work of Mahatma 
G&ndhi, to arrange for lectures on 
tf*ese topics and to encoura’ge students 

undertake such items of construc- 
t lVe work as can be done inside or 
close to the campus, whidh will re
flect the ideas and methods of work 
mdicafed by Mahatma Gandhi

Shrl D C Sharma From the state- 
ment I find that there is a provision 
™ade for six universities to have such 
Gandhi Bhawans May I know if it 
“  the intention of the Ministry to 
"^ve these Gandhi Bhawans in all the 
diversities of India, and, if so, how 
long it will take to cover all the uni
versities in India*

Dr K. L Shrimall. The first step 
ls that they are opening these Bhawans 
’ n these six or seven universities 
k^ter on, University Grants Commis- 
s,bn may have Bhawans in other uni
versities also

Shri D C. Sharma: May I know if 
*unds will be given only for the build- 
mg of these Bhawans or some grants 
will also be given for the maintenance 
ot these Bhawans and, if so, what 
will be the quantum ot those grants*

Dr K. L. Shrimall: Rs. 50,000 is 
k^ing contributed by the University 
^rants Commission and Rs 50,000 by 
t*\e Gandhi Nidhi. They are both 
scaring I could not hear the hon 
^ember’s second question

Mr Depaty-Speaker: He wants to 
fcftow whether for maintenance also 
Kfaiething would be given.

Dr K L. Shrimali: They are being 
«H up, and then the universities will
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look after them.
Shri D. G. Sharma: May I know if 

any attempt is being made to pro
duce Gandhian literature which can 
be of use to university students in 
India and elsewhere?

Dr. K. L. ShrimaH: There is plenty 
of literature, and recently a book has 
been brought out by UNESCO 'on 
Gandhi’s thoughts and ideas. It is a 
very valuable book and I expect it will 
have a wide circulation not only in 
India but all over the world.

Shri Hem Barua: May I know whe
ther a programme of lectures by dis- 
"UTijFOfnJneii pem na on feStercrft. as
pects of Gandhiji’s life and philosophy 
is proposed to be instituted at the 
university level under the auspices of 
these Bhawans; and, if so, what pro
gress has been made in this repect ’

Dr K. L. Shrimali: I can ansv,er
that question, but that does not arise 
out of the main question

Mr. Deputy-Speaker: It does not 
really arise.

Shri Jadhav: May I know the name* 
of universities that have accepted this 
scheme?

Dr K. L. Shrimali: The universities 
which have accepted the scheme are 
Allahabad, Delhi, Kerala, Nagpur, 
Punjab, Patna and Rajasthan

Mr. Deputy-Speaker: Next Ques
tion

*m r >usi! 1

Shrimatl Tarkeshwari Siaha: Sir,
should I read the answer in Hindi?

Mr. Deputy-Speaker: It the Ques
tion is put in English it may be ans
wered in English.
. Shrimatl Tarkeshwari Sinha: It
was put in English originally.

Mr. Depnty-Speaker: Hien the ans
wer may be read in English.

Sevart K  the Serial Weiftu* Pwjscfc 
Team

+
f  Shri Nukt Danhaa: 

'• m i J 8hrI Sobodh Hansda: 
*) Shri 8. C. SaMasta: 

Shri ftnanhsadna:
Will the Minister of Finance be 

pleased to state:

(a) whether the report of the Social 
Welfare Projects Team appointed by 
the Committee on Plan Projects to 
assess the overall upliftment of the 
Scheduled Castes and Scheduled 
Tribes has been submitted to the 
Government;

(b) if so, when the report was sub
mitted; and

(c) whether a copy of the report 
will be laid on the Table’

The Deputy Minister of Finance 
(Shrimati Tarkeshwari Siaha): (a) to
(c) The Report of the Team is ex
pected to be received about the end 
of May, 1959.

WRT
p w  T̂RT WTO *PTr5T

% fa n  f?r*rr t o  «tt
sflfflH % WTTT 'B’T'TT

SFPT spr & 7

v ta ft arcfcwrtf : s *
sft fasTffar *rr ^

se -v -K U T t^ fta rn n r  $ 1 n  
mrnrr J vr

% # fr  *r?r
% *RT *  % I

hot : *rr it?
*r | ft? *rar m  *  ftsr
pH TPHft *TT ftw  fiPT yPfiSf 
VT *VtT ftn»T I  qf
w r  smfir fc ?
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a r I m A  IV | I : fir
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t  $  *fton?r ^snfctr xpm -
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^  arrw *ft $ a art 
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q fl ffm  : 3TH5TT W T T  j?
w  fjfafa ^ WT faa&M % *RT¥T

*rr *»> fa n r fa n  £ ?

^*rflm r% n r^ fei*jn w s fa fa
#  fr3r#5j?r % <tt f ^ r r  ^
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t . "w% wfnpr arspfiirr spt star* 

^  5*  *Tfaf5T %• m r % 
ftf fa *  * t  fRTOf«i JpTfft fc,
•3?!% Sctrw % «rr* ^  i

Shri B K. Gaikwad: Can the Gov
ernment enlighten the House by 
giving the important features of the 
report which help the upliftment of 
the Scheduled Castes and Scheduled 
Tribes’

Mr. Deputy-Speaker: That is too 
wide a question to be covered m 
answer to a question.

Committee on Youth Camps and 
Labour Service

’*‘1783 Shri Anrobindo Ghosal: Will 
the Minister of Education be pleased 
to state-

(a) whether any Committee on 
Youth Camps and Labour Service has 
been formed; and

(b) it so, when and for what pur
pose7

The Minister of Education (Dr K 
L Shrlmali): (a) Yes, Sir.

(b) The Committee was constituted 
in May, 1954 to advise the Govern
ment at India on the implementation 
of the schemes relating to (1) Labour 
and Social Service Camps for students 
and other youths and (ii) Campus 
Work Projects m educational institu
tions.

Shri Aurobiado Ghosal: May I
know what are the organisations which 
are entrusted with this work7

Dr. K L Shrlmali: As for tne
Campus Work Projects, these are done 
mainly through the educational in
stitutions, universities, colleges ind 
schools As far as the camps aie con
cerned, they are done through the uni
versities and State Governments, and 
also through some all-India organisa
tions like Bharat Sevak Samaj, scout 
organisations etc

Shri Aurobindo Ghosal: May I know 
if the all-India youth organisations 
would be invited to take part in these 
youth camps7

Dr K. L. Shrimali: Normally those 
camps are organised through the 
State Governments and the universi
ties As I said, some all-India organ
isations are also participating in this 
programme If there is any all-India 
organisation which the hon Member 
has in view I shall certainly considci

Shri Hem Baraa: In view of the 
fact that during the period from 1st > 
April, to 31st December, 1858,
Us 39 78 lakhs were allotted to these 
labour social service camps, mav I 
know whether the services so far 
utilised in spreading these ideals are 
being assessed and the extent to which 
they have produced results7

Dr. K L. Shrlmali: Our informa
tion is that these camps have been 
successful Sometimes we have re
ceived advene reports also, but 
generally, they have aroused enthus
iasm among the youth of the country

Shri Jadhav: May I know whether 
the Congress Seva Dal and the 
Rashtriya Seva Dal organisations
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which gx*at interest in construc
tive Wttric kuMe been taken into con
fidence for this purpose?

Dr. K. L. ShrlnuHl: 1 cannot answer 
this question about any individual 
organisation, but if the hon. Mem
ber gives me notice we can find out

Visit of Chief Consultant, Standard 
Vacuum Oil Company to Cambay

+
*17*4 J* Shrlmati Mailda Ahmed:

^ Shri Khashwaqt Bai:
Will the Minister of Steel, Mines 

and Fuel be pleased to state
(a) the nature and outcome of the 

recent visit of the Chief Consultant 
of Standard Vacuum Oil Company to 
Cambay, and

(b) whether the invitation was ex
tended to “Stanvac” by the Govern
ment of India*

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) end 
(b) Mr Walter J. Levy, who acts as 
consultant to several oil companies 
and Governments, was invited to visit 
India for about three weeks for 
general advice on several matters con
nected with oil There was no ques
tion of inviting Mr Levy through 
Stanvac as he claimed that he had 
established himself as an indepen
dent consultant He had long dis
cussions with Oil and Natural Gas 
Commission, Ministry and the Oil 
Companies and also visited the drill
ing site in Cambay and the refineries 
1n Bombay. Hu report is awaited

W f 5ft m s* «r
t  wt t  v r

*t tan? tot v t f
m a® H>t » ? ?

srornc f̂r ?r, ^  fffr
f r  ^  t  «rgr aft f j fo r
m  vm  t  tan i

wr a t  « t f  $t t a r  a #  ^tari
a* at iprrfi trura vp  $a

Tf€f i

/
gar*ey P m lttam Ostttei! lustrankest*

+
f  SUdrl S. M. BUwrfee:

4 W  i  M xi Wartort
L Shri Hhakt Danban:

W ill the Minister of SdenUflr Be> 
search and Cidtsral Attain be pleased 
to state:

(a) whether it is a fact that survey 
precision optical instruments, estimat
ed to be worth Rs. 19 lakhs and im
ported from abroad are lying in cases 
without being opened for the last one 
year in Survey of India godowns at 
Dehra Dun; and

(b) if so, the measures taken to en
sure that these instruments are not 
spoiled?

The Minister of Setenttfle Research 
and Cultural Affairs (Shrl Hnmayun 
Kabir): (a) Some cases containing
precision equipment received between 
29-7-1958 -and 12-11-1958 under the 
Indo-US Technical Co-operation Pro
gramme have not been opened as the 
air-conditioned rooms in which the 
equipment is to be installed are not 
yet ready

(b) The delicate parts of these in
struments have been hermetically 
sealed by the suppliers before bemg 
packed m wooden cases which have 
been kept in pucca godowns As an 
additional precaution, cases containing 
vital optical parts have been kept m 
air-conditioned rooms The cases are 
inspected periodically to ensure that 
no damage has been done to the 
equipment

Shri S M Banerjee: May I know 
whether any godown is being con
structed to keep such instruments 
which are always to be kept in air- 
conditioned rooms?

Shrl Hsmayan Kabir: They are in 
pucca godowns. I may add that now 
we have asked the PWD to construct 
as quickly as possible, and they have 
assured us that pending all the eodal 
formalities they will go dhmd with 
the work
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i 're for ^  «rcrwr fa 

*ft° *ft« **f^o ^to ^  ^  »f vwtt

Shri Tlyniaiite Rao: Are the Gov
ernment satisfied that these cases 
which li« tor a very long time in 
rooms without air-conditioning are 
not deteti0rating for want of air- 
condition*^ rooms?

Stai Htunayun Kabir: I think I
have already made it clear that I am 
not fully satisfied and we are there
fore taking every possible action. But 
what has been done cannot be undone 
today

****!»Wfar: ¥9?3JmJ^J£37£ 
f% (ft* *5^0 ffo # ârrsn-

*wnT
^  w ffa  jgtf *ft fo ftf frr*ft |
**  *  *%rnr n v  apt a* swwr 
ft  ^  W V  i

** to m  : «nrm | %
5* w  jm*r vt i afr
***** fftft f  ^  vr pnarrr
?  *tr % vt * r  ?i? t

: nrr «Tf *TW I  ft? 
*** $, *tf iff r̂rcefor

vr arpmR inft 9V vmw  
t  firiWfr &r t t  «̂pfhr

? wr fatfV 'trrtfa

*st w  £  fa #  srftrftrer flw r 
^ *tt M V  

^  **  fc fvv *rmr vt | ?

«ftj»n*P|^T : JW W*W
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»mT 3?r ^ 5^  f$wT «r»fV *ft $t 
^  11 >irttf  ̂̂  «rwr *A»rt %
%r f^hrm fm  9^  ^  *wr | *ftr ̂ r  
U  «wr *?taRr ipt ^rmrr vtft t o  
^ r m  ^  gfrr i

^manujam Institute of Matiieniaticak 
Madras

+
fS h ri gr M Makmriee; 
\ sbri Ayyakaum:

Will the Minuter of Scientific Re<> 
• te h  and Cultural Affairs be ptetK 
^  to state:

(a) whether it is a fact that a de-. 
clsion has been taken for winding life, 
the Ramanujam Institute of Mathe* 
Katies, Madras, and replacing it by 3 
R&manujaxn Professorship in the Unis 
versity of Madras; and

(b) what are the reasons therefor?
The Minister at Scientific Research 

•W Cnltaral Affaire (Shri B n sva ^  
Kabir): (a) and (b). A statement U. 
l̂ id on the Table of the House.

Statement

The Asoka Sharitable Trust Started 
Ramanujam Institute of Mathe* 

"̂ atica in January, 1950 and as the 
T^ist found itself in financial diffi- 
cUlties, Government of India agz«ed in 
1 5̂3-54 to meet the expenses of a 
c hair for Mathematics at the Institutet 
Object to the condition that the Trust 
Would continue to spend the amount 
Previously spent by it for the activi- 

of the Institute. Grants of
18,000 toe each year were given 

the Institute for the years 1953-54 
"id  1994-55, but the audited accounts 
°* the Institute revealed that the 
<1̂ s t  was not fulfilling" the conditio”
°* the Government grant and had'
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instead built ug> a Reserve Fund. No 
<Governmeat grant w n  therefore paid 
in 1965-56 Towards the cioee of 1956, 
the Trtvt decided to doae down the 
Institute, but as a result of discussions 
with the Government of India, Ini
tiated by the founder of the Trust 
and the Vice-Chancellor of the Madra> 
University, and later earned on by 
the Vice-Chancellor, it has been agreed 
-that in view of the difficulty of 
manning an Institute with the limited 
number of available Professors of the 
requisite quality, the activities of the 
Institute may be continued in the 
Department of Mathematics in the 
University of Madras It has beon 
decided to create a Ramanujam Pro
fessorship of Mathematics on a scale 
of Rs 1,000—1,500 with selection grade 
up to Rs 1,700 and attach the exM 
ing permanent research staff of the 
Institute to the said Professor Th> 
•Government of India will give the 
necessary grants to the University to 
enable them to carry out this arrange
ment until such time as the Uni 
versity Grants Commission sanctions 
an appropriate grant

Shri H. N Mukerjee’ In view of 
the desirability of having a national 
memorial to our greatest mathemati
cian since Bhaskaracharya, may I 
know if Government will examine 
■seriously the idea which has been 
mooted in the South about having thi 
Institute of Mathematics and not anv 
alternative arrangements which would 
not be equally satisfactory?

Shri Humayun Kabir: I have dealt 
with the subject in the statement I 
am not sum  if my hon friend has 
read the statement

Shri P. R Ramakrtahnan: In the
statement it is ptated that onlv 
Rs 18,000 was given as grant May I 
know, m view of the fact that the 
Trust was in great difficulty, whethei 
this Rs 18,000 was what they asked 
for’

Shri Humayuii Kabir: It was a pri
vate Trust which started with a veiy 
ambitious scheme without the pro
per equipment and without propc

resources, either in man or material, 
and when it came to ask for help, we 
gave 8s 18.000. Now, it wfll be an 
integral part vt the University and I 
have been assured that the existing 
permanent research staff, in addition 
to the professor, will continue and be 
provided for As it grows end as we 
have more men the question of an 
independent Institute may be consider
ed at a later date.

Shri P B. Ramakrtahnan: What was 
the amount that was'asked for as a 
grant and what was the amount 
given?

Shri Humayun Kabir: About the 
amount asked for, I want notice

Shri Thirumala Rao: May I know 
if the attention of the hon Minister 
has been drawn to a recent remark 
made by the Prime Minuter in 
Madras with regard to the duty of 
Government to maintain the memory 
of the late Mr Ramanujam and see 
that the Institute is fully helped'

Shri Humayun Kabir: Yes, as the 
Prime Minister declared, the Govern
ment would like to do everything to 
perpetuate the memory The best 
way of doing it may be to have this 
professorship in the University It is 
not necessary that there should he 
an Institute which is not fully equip 
ped

Shri P. R. Ramakrishnan: In abolish
ing this Institute the whole chaiacter 
of the research is side-tracked by
instituting a professorship m tl'e
University They may* not carry ou* 
the same researches which were 
intended The whole character of tin* 
Institute will go In view of that, may 
I know whether the Government will 
seriously consider continuing this Ir 
stitute and taking the burden of run
ning the Institute as such?

Mr. Deputy-8peaker: Some argu
ments and then a suggestion. Shri 
Pattabhi Raman.

Shri C. »  Pattabhi Raman in view » 
of the fact that a number of Ramanu
jam papers and problems axe stfil to 
be solved, will the Government be
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pleased to consider having an In
stitute in Delhi, if Madras is not able 
to manage It9

Shrl Haauyon Kabir: In my state
ment I have said that one of the diffi
culties was the lack of sufficient num
ber of suitable personnel. To have a 
national institute of that type, you 
must have a sufficient number of 
mathematicians of distinction. At th*> 
moment we do not have them and 
therefore we thought that the best 
thing would be to have it in the 
University and take the existing re
search staff We are looking for a 
very distinguished mathematician 
for the professorship, and whatever 
papers are worthy of publication we 
shall assist m the publication

Shri C. R Pattabhi Raman Is it not 
a fact that there is no Chair in 
Mathematics in the whole of Madras 
State or anywhere else for that 
matter, and m view of that may I 
know if the Government would con
sider continuing the Institute as such’

Shri Humayon Kabir: I have al
ready said that we have agreed, and 
we have accepted the responsibility 
for a Chair About the Institute, we 
do not think we are yet in a position 
to start an independent Institute. 
Delay by Delhi Police In Registering 

a Case 
+

* 1 7 M  f  Shri S M. Banerjee:
\  Shri Jagdish Awasthi:

Will the Minister of Home Affairs 
be pleased to state:

(a) whether it is a fact that a woman 
had to spend nine hours in Delhi and 
visit half a dozen police stations re
cently to lodge a report about her 
missing son as reported in Times of 
India, dated the 2lst March, 1959:

(b) if so, the reasons therefor; and
(c) the steps taken by Government 

to avoid such delay m future?
The M aM ar of Home Affairs 

<Shrl G B Pant): (a) and (b) There

vvas no avoidable delay in registering 
a report, but there was some delay 
ifi taking action on it on account of 
jurisdictional uncertainty between 
police stations

(c) (1) The Police officers concern
ed have been charge-sheeted for not 
taking immediate action on the report

(11) General instructions have aisu 
been issued that action on reports 
lodged at the police stations should 
not be delayed on grounds of junsd't- 
tjonal uncertainty.

Shri S M. Banerjee: May I know 
whether it has been brought to the 
notice of the hon Minister that a 
man has to pay some amount at the 
police station before his complaint is 
registered and if so, what action has 
been taken to save the people of 
Delhi or any other place from such 
corruption’

Shri G B Pant: It has nowhere 
been suggested m the « question that 
the person who went to make the 
report had to pay anything

Shri S M. Banerjee* My informa
tion is that this report was not lodged 
properly, because the poor lady could 
not pay the police

Mr Deputy-Speaker: Thin was not 
suggested in the question The sug
gestion is that there was delay in the 
registration of that report. The 
afiswer is that there was no avoidable 
delay in the registration, but the 
delay was in taking action and that 
suitable steps have been taken so that 
this might not recur again.

Shri G B Pant: When the matter 
came to my notice, the next day I 
took steps immediately in consultation 
with the D IG  It is a regrettable 
c*se, I accept

Shri Snpakar: The answer was that 
there was no delay m registration

Mr Depaty-Speaker: There was an 
adjective also “avoidable delay”
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Shri Supakar: May I know if the 
report in the first police station was 
registered and F.LR. taken?

Shri 6 . B. rant: Yes; the lady 
reached the police station at about 
midnight and the report was record
ed within half an hour in that police 
station.

«ft  wwri*ft : *IJT ffW |  f a  fn fr

fasn*rcr ^  t r t  fa**t *ft vx 
aft *ft fw w  M  'jfrrer

^  (row  *t 
fsraran# ?

w w r a r  «n g tw  : tit A
3RW *r *p̂ t ^ I

q'finr nt° w° «r« ^  m tft 
faVPRT ^  «PT̂  % T?T
*PTT t  *1?  ^ft f a  t  'fitVT %

^ snrfr
far fisrcr sfsrcr s&h  *rmr ft
&r v t * ftm  * ?  wrx >m*T$ frv  

i
Shri S. M. Banerjee: May I know 

whether the son of that poor lady has 
been traced and whether we have any 
information?

Shri G. B. Pant: The body was
found on the river banks after three 
days. He had gone to swim in the 
morning and was drowned, I think, 
some time in the morning. The 
report was made at midnight.

•ft vnm : *ITT *1$ *TTR*r »fl 
gto w  *̂ 5 t̂ arnft w>t 

I  fa  wrofhr Sr gfrra *rr% ^
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w  *St sr ^  «ftr wt

f f f  % fa t  «ftf *fa*r «w w i *St airWt

ftw % fa  Ifr x  if l *  tR|
I t  T

jftW  *• TO :  V tf
ff f  fa w ¥ t fa f£  «r$f«nf | «fta #  
«»n w T # fa f«?IT t«fr  
tfarrtft | i

Lignite Deposits in Andhra

•179#. Shri Rami Reddy: Will the 
Minister of Steel, Mines and Fnel be 
pleased to state:

(a) whether it is a fact that de
posits of lignite are available in the 
Krishna and Godavari districts o f 
Andhra Pradesh; and

(b) if so, whether Government have 
undertaken a survey of this area?

The Minister of Steel, Mines and 
Fuel (Sardar Swann Singh): (a) No
information u  as yet available re
garding the existence of deposits of 
lignite in the Godavari and Krishna 
districts of Andhra Pradesh

(b) Systematic mapping and miner
al survey of the East Godavari dis
trict and the examination of tfte 
Eastern margin of the Cuddapah basin 
falling in Krishna district were in
cluded in the field programme of the 
Geological Survey of India in 1958- 
59. This work is proposed to be 
continued in the year 1059-60.

Shri T. B. Vittal Rao: May I know 
when the Indian Bureau of Mines will 
take up the question of proving the 
deposit in these areas?

Sardar S m n n  Singh: I think coal 
is not proved in this area.

Shri Vtawanatha Reddy: May I
know whether the Geological Depart
ment of the Andhra University has 
made a survey for which a grant has 
also been given by the Central Govern
ment and they have reported the 
availability o f lignite in this area?

Sardar Swann Singh: I have no 
precise information about the grant
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gi»en by the Government of India to 
the University for carrying on mineral 
investigation. But I have myself 
indicated that lignite may be found. 
It »  too early to say whether it can 
be exploited and whether it occurs 
in  fairly large deposits

A want Befioery

*1791 Shri Hem B u n : Will the 
Minister of Steel, Mines and Fuel be
pleased to state ^

(a) whether the attention of the 
Government has been drawn to thfc 
statement made recently by the 
Industries Minister of Assam on the 
floor of the Assembly as to the loca
tion of the proposed Assam Oil 
Refinery,

(b ) if so, whether Government pro
pose to modify its decision already 
announced m Parliament in the light 
of recommendations, if any, made by 
Government of Assam, and

(c) if so, what is the nature of the 
decision*

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) Yes
Sir

(b) and (c) The refinery will be 
located in Gauhati-Ammgaon area as 
already announced in the Parliament

Shrl Hem Barna* May I know the 
technical, economic and other consi
derations that weighed with the Gov
ernment in locating this site in 
Gauhati-Ammgaon area, because this 
was not one of the sites recommended 
by the Rumanian experts

Sardar Swaran Singh: I would re
call to the House the discussion that 
took place on this very subject only 
about a week ago and my colleague, 
Shn Malaviya, gave in detail reasons 
for locating the refinery m Gauhati- 
Amingaon area

Shri Hem Banu: May I know whe
ther the attention of Government has 
been drawn to a statement made by

the State Industries Minister on the 
floor of the Assam Assembly to the 
effect that the Assam Government was 
not consulted before rejecting the 
recommendations made by the 
Rumanian experts*

Sardar Swaran Singh. I may inform 
the hon. Member that the Industries 
Minister was here only a few days ago 
and he appears to be perfectly satis
fied with the selection of the site 
Noonmati, which is on the south bank 
of Brahmaputra near the Gauhati- 
Amingaon area

Shri Hem Banu: There is a mis
take Gauhati-Ammgaon area was 
selected by the Government and this 
was announced here But now the 
venue is shifted Gauhati-Ammgaon 
area is on the northern bank of the 
river and Noonmati is on the southern 
bank of the river There is thin 
difference

Mr Depnty-Speaker: But the hon
Member was referring to some griev
ance made by the Industries Minister 
The Minister has answered that he 
was here and was perfectly satisfied 
with the present site selected

Shrl Hem Barua. The present site 
selected is Noonmati The State 
Minister is perfectly satisfied with 
Noonmati and I am also satisfied with 
it But the hon Minister says that the 
site remains at Gauhati-Ammgaon, as 
was originally announced in this 
House There is a little confusion. 
The nver stands in between the two 
sites The Minister is confused

Sardar Swaran Singh: There is no 
confusion The site I have announced 
is acceptable to the hon Member and 
also to the State Government I do 
not knovt what is the particular con
fusion in the mind of the hon 
Member

Shriawtl Maflda Ahmed: May I
know whether the recruitment of 
officers and staff has already started 
to man the refinery, and will Govern
ment ensure that interviews for selec
tion of candidates for various posts
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will be held in Gauhati instead of ia 
Delhi*

B u te  8 m w  Stafh: I think • 
beginning must have been made, 
because the actual selection of the 
staff is mostly done by the manage
ment of the Refineries Limited. Gov
ernment are not directly concerned 
with it  As to whether the interviews 
should be at Gauhati or Delhi, it is 
for the management to decide. There 
should not be any prejudice against 
Delhi or preference in favour of 
De&L

Shri P. C. Borooah: May I know 
whether the Assam Minister in his 
statement refuted the statement of 
the Union Minister made on the floor 
of the House that the refinery will not 
go on stream in 1981*

Sardar Swaran Singh: I do not
think he said that He said that some 
delay has been caused If my infor
mation is correct, he is reported to 
have said that the schedule is tight, 
but he presumed every effort is 
being made to ensure that it will so 
on stream in 1961 as announced earlier.

Shri Morarka: May I know the
financial implications of the change of 
site?

Sardar Swaran Singh: No, Sir; I 
cannot give that because neither the 
finanpial implications of the first site 
were worked out in anv great detail 
nor the financial implications of locat
ing it at the present site have been 
fully worked out

Shri Hem Barua: Mav I know whe
ther the Rumanian experts were 
asked to visit India for the second 
time after the Government rejected 
their recommendations to select 
Gauhati-Amingaon and thdn they 
came and suggested another place, 
Noonmati? If so. what is the cost 
involved in the operation, that is, 
inviting them for the second time?

Mr. Depaty-Speaker: This question 
was put.........

Sardar Swaran Stagh: It was
answered that day.

Mr. Peputy gpaslrsr: Yes, it was 
put and answered.

Damage by Dost Storm in Delhi
•1792. 8hrt P. C. Borvoah: Will the 

Minister of Host Affairs be pleased 
to state:

(a) the details of the damage caused 
by the dust storm in Delhi on the 29th 
March, 1989; and

(b) tbe steps taken by Government 
to help the victims?

The Minister of Home Affairs (Shri 
G. B. Pant): (a) Roofs of 50 tenements- 
were blown off and another 120 were 
damaged in the Purana Qila. The loss 
to property amounted to Rs 5,000. 
Nine persons were injured, two o f 
whom had to be removed to the 
hospital.

(b) Details of help afforded to the 
affected persons have already been 
furnished in reply to part (d) of the 
Short Notice Question No 19 answer
ed by the Minister of Rehabilitation 
and Minority Affairs on the 8th April, 
1959.

Shri P C. Borooah: May I know
whether it is a fact that the airports 
at Safdarjung and Palam remained 
under red signal and could not 
receive the aircrafts for many hours 
and so they had to be diverted to> 
Jaipur and other airports*

Shri G. B Pant: May be, I cannot 
say

Shri P C. Borooah: May I know 
the steps taken by Government to 
prevent any accidents due to these 
dust storms?

Mr. Depaty-Speaker: That would 
be a wider question, not for this. 
Ministry to answer.

Shrl S. M. Banerjee: In reply to 
the question, the hon. Minister has 
stated that the roofs of 50 tenements 
in Purana Qila were blown off and 
they were given some compensation 
for the loss at property amounting to
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1U 5,000 May I know whether it is 
la  the knowledge of the hon Minister 
that the Rehabilitation Ministry has 
disowned its responsibility towards the 
residents of Purana Qila9 If so, may 
X know whether the responsibility will 
be taken by the Delhi Administration 
for their proper rehabilitation now7

Shri G B Pant. They were offered 
tenements m Purana Qila itself, and 
many of them have shifted to these 
tenements

Mr Deputy-Speaker* He also wants 
to know whether the responsibility of 
rehabilitation of these men who ha\e 
been affected bv this is to be taken 
now by the Delhi Administration

Shri G B Pant The question is 
confined \c> os
damage caused m the course of the 
dust storm and I am answering that 
so far as the houses of which roofs 
have been blown off are concerned 
alternative places were offered to 
these people m Purana Qila itself So 
the question of rehabilitation does not 
anse

Shri S M Banerjee My question is 
this When the residents of Purana 
Qila have been treated as squatters

Mr. Deputy-Speaker* This is not 
the question of general rehabilitation 
of displaced persons That cannot be 
answered on this question Persons 
uho were affected by the dust storm 
were offered alternative accommoda
tion m the Purana Qila

Shri S. M. Banerjee In reply to a 
question the Rehbilitation Minister has 
stated “We had offered you accommo
dation and now the Ministry does not 
take any more responsibility’' My 
fear is this

Mr Deputy-Speaker- That is about 
the rehabilitation of displaced persons, 
not those that have been affected by 
the dust storm That is a different 
thing

Shri Vajpayee: In view of the fact 
that the tenements in Purana Qila 
have outlived their life, may I know

what steps do the Government pro
pose to take to avert such calamities- 
in future when the roofs of the alter
native tenements in Purana Qila may 
be blown off again*

Mr. Deputy-Speaker* fThat, aga<n, 
vtould be a matter for the Rehabilita
tion Ministry or the Delhi Govern
ment

Shri Vajpayee But the western 
wing of the Rehabilitation Ministry is 
going to be wound up

Mr Deputy-Speaker As the dis
cussion is going on on that Ministry 
this may be raised at that time

Collapse of a Tibetan in Police 
Custody

■i
*170'. / Shri Vajpayee*

\Shri Assar*
Will the Minister of Home Affairs be* 

pleased to state
{a) whclhti it is a fact that a 

Tibetan national arrested a few days 
back by the Delhi Police collapsed 
and died on the 29th March, 1959 as 
he was being taken before a magis
trate,

(b) if so the reasons for his arrest,
(c) whether all due facilities were* 

available to him while he was under 
custodj

(d) whether the circumstance of this 
death have been enquired into, and

(e) if so, the findings of the 
enquiry’

The Minister of Horae Affairs (Shrf 
G B. Pant) (a) A Tibetan national 
who was arrested on the morning of 
the 29th March, 1959 died in the court 
compound the same day while a
magistrate was dealing with his 
papers

(b) He was arrested on a complaint 
frotn certain residents of the Railway 
quarters in Mor Sarai, Delhi who had 
actually caught him and then surren
dered him to the police

(tf) Yes
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<d) and (e). A  magisterial inquiry 
was held forthwith and the visoen of 
the deceased baa been seat to the 

■ chemical examiner whose report is 
awaited.

Shri Vajpayee; Is it a fact (hat the 
Tibetan national was a bit mentally 
deranged aad he was caught in a 

■private house?
Shri G. B. Pant: Yes, he fras caught 

'in  a private house. He had jumped 
'Over a compound wall and the people 
living in the house made a complaint 
to the police that he had gone there 

Ho commit theft.
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River Jamuna

•lias P“ dit D N Tiwary:
Shri Bhakt Darshan:

Will the Muuster of Home Affairs bp 
pleased to state:

(a) whether any estimate has been 
prepared to bring River Jamuna near 

vtfce Ghats in Delhi: and
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(b) if so* the estitaateft amount?

A t  W aM or«t llia i Attain tflikti 
G. B. Pant): (a) The estimate win be 
prepared on completion model 
experiments propoaad'to be carried 
out by the Central Water Research 
Institute at Poona. Before these 
experiments are undertaken a detail
ed survey of the nver Jamuna in a 
reach of about five miles has to be 
made. 1%e Delhi Municipal Corpo
ration authorities have taken the 
survey m hand and the results will be 
communicated to tbe Director of the 
Institute shortly.

(b) Does not arise. ^

Pandit D. N. Tiwary: May I know
by what time the Survey will be 
finished?

Shri G. B. Pant: I hope within a 
month or two.

«ft ttw : wftr firsft t  *r^rr
^  *HT ■tft RT

v t  t #  ?ft w t  ^  
srnft | fa  *m5t arsfr w  % wrt #  
vtivrft ^ f t  iflr *?tf *ft  sfgt 
*St ’

ift« *• TOT : VtftRT 5ft
t  I

Free and Compulsory Primary 
Education

•1796. Shri D. C. Sharma: Will the 
Minister of Education be pleased to 
refer to the reply given to Starred 
Question No 055 on the 15th Decem
ber, 1958, and state what further pro
gress has been made by State Govern
ments and Union Territories Adminis
trations m the introduction of pilot 
project for free and compulsory pri
mary education? 1

The Minister of Education (Dr. 
K /li. Shrimall): A statement is laid 
on the Table of Hie Sabha.
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flUHMIIIt
Th* following State Governments/ 

Administrations have either intro
duced or decided to introduce uni
versal, free and compulsory primary 
'education in KJB.S. Blocks, mentioned 
against each, as a idiot project:—

« . Andhra Pradeth . 3 N .H .S. Blocki
during I938-S9*

3 . Bihar .  . 1 7  C D ./N  E .S .
Blocks from Jan- 
usry, 1959.

3 . Oriiaa . 4 N .E .S . Block* from
^ -4 -19 5 9 -

4 . Rajatthan . N .E .S . Blocki o f
Aimer D im . from  
July, 1959-

5 . Delhi Corporation} 2 N .E .S . Blocks.

Shri D. C. Sharma: From the state
ment I find that only four States 
and one Corporation have undertaken 
this kind of work. May I know if the 
hon. Minister knows the progress made 
in  the other States of India excepting 
these four States?

Dr. K. L. Shrlmali: Yes, I have 
Information with regard to other 
'States also. I could lay the whole 
information on the Table of the Sabha 
tor the information of the hon. 
'Member.

Shri D. C. Sharma: What assistance, 
aid or graqt is being given by the 
Central Ministry to these States which 
have undertaken this universal free 
and compulsory primary education is 
NES blocks?

Dr. K. L. Shrlmali: I am afraid I 
'do not have that information just now 
"with me. I may say subject to cor
rection that some 60 per cent for the 
expansion of elementary education is 
given. But I am not very definite.

'Shri D. C. Sharma: May I know if 
any special cess or levy is going to be 
introduced in these States to imple
ment this universal free and compul
sory primary education? If so, what 
is its nature?

D r .tL L  Shrimalf: Some time hade 
w* had made that recommendation to 

State Governments but generally 
spfeaking this proposal did not find 
t*Vour with them.

•ft it® ftw : *snr irppfta *bft 
fwr ft?

Tp*ff w w
f t w r  srrrnr |  ?

wo wo ^  xm  #
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•fy, eft r i  v ftq rf z r w tr  ftra r 
to wft *  qv wftfaw *nPnr m

m  <rtr f*R T  * m  |
*»Y ?

v t o  w r« w «  *ft *r w ft : «ft Tpr*
fo î ro sttw  % urt A m*> favN

to «rft A w  *%srr ?ft *if 
^  «mr ^ f t  1
§hrl Hem Baraa: The purpose 01 

this programme is to gain knowledge 
ant| experience of the problems and 
difficulties of launching a more com
prehensive programme for the whole 
country. If so, may I know the 
export to which knowledge is gained 
fr<*m these four States and the Delhi 
Corporation In which this plan is put 
into operation?

br. K. L. Shrlmali: They have just 
started. The hon. Member is quite 
right that the idea is that by intro
ducing free and compulsory education 
in some limited areas the State Gov
ernments might have a better under
standing of the problems which they 
have to face. I am quite definite that 
this will be helpful in the planning 
of more comprehensive programme 
wltich we propose to take up in the 
Third Plan.

42 (Ai) LSD—2.
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Shri C. R. Pkttabhi Raman: Is the

Government endeavouring to have a 
model scheme for all the States or are 
they seeking the approval of all %>e 
States to the model scheme for 
compulsory education?

Dr. K. L. Shrbnali: There is no 
model scheme. It is the question of 
introducing free and compulsory 
education in Community Development 
Mocks and NES blocks.

Shri Jadhav: What portion of the 
population has been covered by free 
and compulsory education up-to-date?

l>r. K. L. Shrlmali: It is quite 
obvious that in these blocks it is only 
k limited portion of th$ population 
which will be covered. As far as the

19tt Oral jUNttmi iioafc
whale country is concerned, I wookfe 
uk for notice $4a» 1he hon. Member.

Kmurfcala Sma Otis In jce t  
*ntL Shri 8. M. >■■■»»; WQ1the- 

Minister o f Vtaaaee be pleased t o- 
state;

<a) whether talks on RMufceb irotk 
ore project with the Japanese delega
tion have concluded; and 

(b) if to, ‘Whether any decision has 
been taken?

The Deputy Minister o f l4nanee- 
(Shrl B. R. Bhagat): (a) and (b). A  
copy of the Memorandum of Agree
ment between %e Government o f  
India and the Japanese Steel Mission 
for supply of iron ore from Kiriburu 
mines in the Rourkela area from 196* 
was placed on the table of this House 
in reply to Unstarred Question No. 59* 
on 20-2-1959. There have been no 
further talks on the Rourkela iron ore- 
project with the Japanese delegation.

Shri S. M. Banerjee: May I know 
when a final decision has to be taken* 
and when the talks are- to be conclud
ed or finalised?

Shri B. R. Bhagat: It has already 
been finalised. An agreement has 
been signed and a copy of it has been* 
laid on the Table o f the House.

Shri Panlgrahl: In the agreement 
there was no provision for the 
appointment of the Japanese consul
tants for working these Kiriburu* 
mines. Why is it that the Govern
ment of India went in for appointing- 
the Japanese consultants for develop
ing these Kiriburu iron ore mines?

Shri B. R. Bhagat: It is difficult for 
me here to compare the agreement 
with this, but I will look into the- 
matter. Broadly speaking, I can say 
that if there is anything that was not 
provided in the agreement and we are* 
precluded from doing, we will not dot

Indian Institute of Technology, 
Kharagpur 

•180#. Shri AJH Singh Sariudl: Will 
the Minister at Scientific Research a a t 
Cultural Affairs be pleased to state:

(a) whether it Is a fact that there* 
Is marked disproportion in regard to
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fee fiwny> Institute of Technology. 
Kharagpur, from different ngtoot; and

(b) if so, what *t«ps an being 
^Ihw to have a more even distribu
tion without sacrificing the principle 
a t  merit?

The Minister of Scientific Beeearch 
aad Cultural Affairs (Shrl Homaynn 
Kabir): (a) and (b). A statement is 
laid on the Table ot the House.

St a te m e n t

During the Session 19(8-89, the 
number ot students from the lour 
Regions as demarcated by the All 
India Council lor Technical Education 
was as follows:—

A. Under-Graduate Courses:

f-ItWJ Oral Anuwttt CHAITRA 21,

Northern Region 243
Eastern Region 137
Southern Region 31
Western Region 31.

B. Post-Graduate Courses:
Southern Region 84
Northern Region 50
Eastern Region 24
Western Region 13

On the basis of the population of 
the respective regions, the Northern 
Region has the smallest and the 
Southern and the Western Regions the 
largest facilities at the under-graduate 
level. Having regard to this as also 
the fact that admissions to the Insti
tute are made on the basis -of the 
results of a competitive test held by 
tbe Institute Government do not pro
pose to take any steps in the matter 
0t  admissions to these courses.

. Workshop for Text-book Writers

+
ratal S. M. Banerjee:

•ML. J Shri Jafdlsh Awasthi:
(_Shri Vamderaa NaJr:

Will the Minister ot Education be 
pleased tp state*

(a) whether a workshop for text
book writers baa been established at 
Delhi;

(b) if so, tbe object of this wedt*- 
shop; and

lc ) tbe amount spent and likely to 
be spent on it?

The Minister of Education (Or. 
K. lu Shrimall): (a) Yes, Sir.

(b) To acquaint trainees with gene* 
ral principles of text-book writing and 
provide training in it with a view to 
improving text book techniques.

(c) Hie expenditure is estimated at 
Rs. 8,000. Tbe exact amount can be 
known only after the workshop a  
over.

Shrl Snpakar: When was this work
shop set up?

Dr. K. L. Shrinull: It started on 
the 9th March.

Shri Prabhat Kar: In view of the 
fact that ‘workshop’ is not a happy 
word in relation to text-bode writers, 
will the hon. Minister of Education 
kindly consider changing this word?

Dr. K. L. Shrimall: We have consi
dered it and we have changed it  We 
now call it Rachanalayo. The word 
•workshop’ was actually used by tbe 
hon. Member who asked the question.

Shrl D. C. Sharma: May I know if
the persons who are invited to take 
part in this workshop are those who 
have already done some writing of 
this kind or are those who are expect
ed to do writing of this kind? Are 
they amateurs or are they professional 
writers?

Dr. K. L. Shrimall: We had written 
to the State Governments that persons 
who are deputed to this Rachanalava 
should be those who have experience 
in teaching and who have also done 
some actual work in text-bode writ
ing-

Shrl Hem Banu: May I know whe
ther this workshop has a iixed 
syllabus or has a model text-bode to 
give the pattern to the text-book 
writers?

1081 {SAKA) Oral Answer* H004
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A r .( . t .  Shrlmali: Ihqr will |nt« 
•rally discuss flu problem of text* 
book production and on Die basis of 
these discussions, it is also proposed, 
will produce two sample books of 
aodal studies and general science.

Shri D. O. Sharma: May 1 know if 
the persons who take part in this 
text-book workshop have any spscial 
qualifications? If so, what kind of 
qualifications do they have?

Dr. K. L. Shrlmali: We had written 
lb the State Governments that they 
Should at least be graduates wiih a 
degree in education and preferably 
with some teaching experience It 
was also essential that they should 
have some experience of writing text- 

iJooids xb Tlieii- crecdi' i*Hey srfouih' dtr 
persons who are likely to be associat
ed closely with the production of text
books in the State concerned in the 
next few years.

Mr. Depnty-Speaker: Any hon.
Member, who may not have been 
present in the first instance but is 
present now, may ask his question.

Shri Ajit Singh Sarhadi: Q. No. 1782 

Amalgamation of Small Collieries

•1782 Shri Ajit Singh Sarhadi: Will 
the Minister of Steel Mines and Fuel 
be pleased to state:

(a) what progress has been made 
in the amalgamation of small coal 
mines; and

(b) whether any xormula has been 
evolved for such amalgamation7

The Minister of Steel, Mines and 
Fnel (Sardar Swaran Singh), (a)
The Committee set up to pioinote 
voluntary amalgamation has so far 
received 33 applications for amalga
mation and adjustment of boundaries 
end these are under the examination 
o f the committee.

Steps are also being taken to pro
mote suitable legislation for compul
sory amalgamation as early as possi
ble.

Orftl Atimmi* 11906

(b) The amalgamation is propotsdto 
w  effected on th« Unas n m o a n M  
Vy the BalWtoftrfty Mehta Com* 
*hittee.

Shri 4JK Singh Sarhadi: By what
*tate would the scherce for amalgama
tion be ready? Is there any date fixed 
<ty which this scheme for amalgama
tion will be ready?

Sardar Swaran Singh: I have
Mready indicated on an earlier occa
sion the broad features of the scheme, 
{lie recommendations o f the Balwan- 
tray Mehta Committee have been 
broadly accepted. There are two parts 
trf it—voluntary amalgamation and 
Compulsory amalgamation This; 
Committee that has been constituted 

nas invited applications to help 
Voluntary amalgamation of collieries 
Who want to collate and coalesce with 
Vigger units With tegard to legisla
tion, it might take some time before 
legislation is brought before this 
House.

12 hrs

S hort  N o tic e  Q u e st io n

Lathi Charge by Police on Refugee 
Demonstrators in Delhi

*4"
. /S h ri A. B. Vajpayee:

\Shri Assar:

Will the Minister of Home Affairs 
be pleased to state:

(a) whether the police resorted to 
lathi-charge and firing of tear-gas on 
refugee demonstrators who were on 
the 31st March, 1959 demonstrating m 
front of the Jamnagar House, New 
Delhi, in protest against the tender 
system of auctioning the tenements tu 
the Displaced Persons Colonies aua 
markets in Delhi;

(b) if so, the number of demons
trators injured as a result of the lathi 
charge;
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(c j whether any warning was given 
to  the demonstrators to disperse 
before the use of tear-gas and lathi 
Charge, and

<d) if >o, whether it waa given by a 
Magistrate*

The Minister ef Heme Affairs (Shri
6 . B. Fast): Hus matter is the 
subject of investigation at present I 
do not know what the final findings 
will be But, it is conceivable that 
it may be the subject of adjudication 
by a magistrate In the circumstances. 
I myself prefer not to say anything 
But, if I am pressed to do so, 1 am 
prepared to answer the question

Mr Deputy-Speaker: So far as i
can make out, perhaps some answer 
could be given to la) and (b ) As a 
matter of fact, whether the police had 
to resort to lathi charge—only this 
much—and second, the number of
injured If this information is avail
able with the Minister, he may answer 
it Parts (c) and (d) cannot be 
answered

Shri G B Pant (a) Tear gas was 
used by the police to disperse the 
demonstrators after giving them 
repeated warnings Lathis were used 
by the police to make a cordon to hold 
back the demonstrators at the gate of 
the Jamnagar House, but no lathi- 
charge was made

lb) The question does not arise as 
there was no lathi charge

Shri Vajpayee: May I know, if 
there was a ban on processions and 
meetings around the Jamnagar House 
on that particular day and if not, may 
I know why the leaders of demons
trators were not allowed to enter the 
Jamnagar' House*

Mr. Deputy-Speaker: All these
things shall have to be enquired into 
The police is enquiring. The Magis
trate might have to deal with it 
These things shall have some effect 
on the ultimate results I think we 
would be prejudicing the enquiry 
and the hon Member should also just 
think whether he would be serving

the cause of those men whom p* 
wants to serve by putting these ques
tions. Some question* may come here 
now The enquiry is to be made: 
what happened, whether then was • 
ban, whether really something 
happened which justified tear gassing 
or not A ll these things have to he 
enquired into Therefore, it is a 
delicate matter We should not go 
into it

Shri Vajpayee: May I know the
nature of the enquiry?

Mr. Deputy-Speaker: The police is
enquiring

Shri O B. Fast: The enquiry is 
made under the supervision of the 
Senior Superintendent of Police of 
Delhi Administration.

Shri Vajpayee: Why not make a 
judicial enquiry It was the Deputy 
Superintendent of Police who ordered 
the lathi charge He was his subordi
nate

Shri G B Pant: It will be a 
judicial enquiry if the matter goes to 
the court

Shri Snpakar: May I know if any 
medical assistance to the injuired 
persons was available and if so, after 
what tune of the incident?

Shri G. B Pant: I was told that 
the magistrate arrived at the spot 
when the melee was still going on 
he asked the people if there was any 
one who had been injured and whe
ther any one could show any injury. 
No one showed any injury

Shri Snpakar: Is it a fact that one 
of the Municipal Commissioners was 
injured and was taken by the persons 
present there to the Safdarjang 
Hospital after the incident?

Mr. Depnty-Speaker: Should not 
this also be enquired by the Enquiring 
officer’

Shri S. M. Banerjee: I want to 
know whether, when the matter is 
enquired into, it is a fact that notices 
have been issued by the police on 60
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persons. I want to know why these 
notices have been 'issued when the 
entire matter is being investigated. 

Shrl G. B. Pant: So that the truth 
may b� ascertained and those who are 
in a position to do so may be able to 
give their versiop. of the case. 

WRITI'EN ANSWERS TO 
QUESTIONS 

Literature on Basic Education 

•1780. Shri Pangarkar:. Will the
Minister of Education be pleased to 
refer to ·the reply given to Starred 
Question N6. 1041 on the 8th Septem
ber, 1958 and state further progress 
made in the implementation of the., 
scheme for production of literature on 
basic education? 

The Minister of Education (Dr. 
K. L. Shrimali): A Statement is laid
on the Table of the House. [See Ap
pendix Vl, annexure No. 76.]

Holiday Camps for Students 

•1786 _[Shrl Kodiyan:
· l Shri Warior: 

Will the Minister of Education be 
pleased to state: 

(a) whether Government have a
scheme for giving financial assistance 
to Universities and State Governments 
f'.Jr holding Holiday Camps for 
students in the age group of 14 to 24; 

(b) if so, the number 1>f such holi
day camps held during 1958; and 

(c) the total financial assistance
given to State Governments and Uni
versities in this connection during this 
period? 

The Minister of Education (Dr. 
K. L. Shrimali): (a) Yes, Sir.

(b) One camp was heid with Central
usistance. 

(c) A grant of Rs. 5,000 was given
to the Agra University for this pur
pose. 

Separation of Judiciary from Executive 
in Himachal Pradesh 

•1789. Shri Nek Ram .Negi: Will the
Minister of Home Affairs be pleased 
to state: 

(a) whether the Judiciary has been
separated from the Executive in the 
Union Territory of· Himachal Pradesh; 
1,md 

(b) if not, when it is proposed to be
done? 

The Minister of Home Affairs (Shri 
G. B. Pant): (a) No. 

(b) Himachal Pradesh is a small
administrative unit and having regard 
to the conditions prevailing thert 
separation of the judiciary from the 
executive is not considered feasible 
for the time being. 

Survey for Oil in U.P. 

•1794 J Shri Ram Krishan Gupta:
· L Shri Bishwanath Roy: 

Will the Minister of Steel, Mines 
and Fuel be pleased to refer to the 
reply given to Starred Question 
No. 323 on the 28th November, 1951! 
and state the nature of further pro
gress made in conducting surveys 
during the current field season in the 
districts of Bareilly, Rampur, Nainital 
and Pillibhit for the exploration of 
Oil? 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): A 
geological party is working from 
Kathgodam eastwards in the district of 
Nainital and has covered about 120 
sq. miles of geological mapping and 27 
line-miles of traversing. As a conse
quence of interesting results having 
been obtained around Bareilly in the 
1957-58 field Se'a:son, it was considered 
necessary to extend the seismic 
investigation along the road from 
Ramganga river to Mathura via 

Badaun, Kasganj and Hathras, in 
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order to interpret the result* obtained 
«arUer around Bareilly. One of the 
jpartias has completed the southern ex
tension and returned to Bareilly, and 
investigation is proceeding in area 
feetween Bareilly and Kathgodam 
along the road. The party has cover- 
«d  about 117 line-milei of reflection 
profiles and 22 miles of refraction pro* 
flier The second party is doing 
geophysical work in Bijnor district. 
Results obtained have to be computed 
before an opinion can be expressed. 
This would be done when the field 
parties return to headquarters after 
the field season.

Training of Teachers for the 
Handicapped

*1797. Shri A jit Singh Sarhadi: Will 
the Minister of Education be pleased 
to state:

(a) whether there is any arrange
ment for training of teachers for the 
handicapped; and

(b) if so, where and to what extent7

The Minister of Education (Dr. 
X . L Shrlmali): (a) and (b). The in
formation is being collected and will 
be laid on the Table of the Sabha as 
soon as possible

State Trading Schemes
*1799 Shri Ram Krishan Gupta: Will 

the Minister of Finance be pleased to 
state the nature of action taken so 
far to wind up the accounts of old 
State Trading Schemes with a view to 
clear the outstanding stocks?

The Deputy Minister of finance 
(Shrimati Tarkeshwari Sinha): The
State Trading Schemes are controlled 
by the various Ministries Information 
asked for is being collected and will 
be laid on the Table of the House

Flood-lighting o f Kutab Minar
f  Shri Ram Krishan Gupta:

2918. {  Shri Bhakt DaMhan: 
j'S h rl D. C. Sharma:

Will the Minister of Scientific Re
search and Cultural Attain be pleased

to refer to the reply given to Unstar
red Question Mo. 98 on the 19th 
November, 1958 and state:

(a) whether the scheme for flood
lighting the exterior o f the Kutab 
Minar has since been worked out; and

(b) if so, the details thereof?

The Deputy Minister of Scientific 
Research and Cultural Affairs (Dr. 
M. M. Das) (a) No, Sir. The scheme 
has not yet been finalised.

(b) Does not arise

UntouchahUtty 
r s h r i  Ram Krishan Gupta;

2919. <| Shri D. C. 8hanna:
(_ Sardar Iqbal Stngfc:

Will the Minister o f Home Affairs 
be pleased to state the number of 
persons who had been prosecuted in 
Punjab during 1958-59 under the Un- 
touchability Offences Act and have 
been acquitted?

The Minister of Home Affairs (Shri 
G. B Pant): Seven persons were prose
cuted dunng the period 1st January 
to 15th November, 1958, of whom one 
has been acquitted while cases against 
the reniaining six are pending in 
courts

State Controlled Undertakings
2920. Shri Ram Krishan Gupta: Will 

the Minister of Finance be pleased to 
state:

(a) the names of State controlled 
undertakings which maintain their ac
counts on a commercial basis and 
which are running at a loss;

(b) the reasons of loss, concern- 
wise,

(c) the total amount of loss Incurr
ed since 1956 (year and concern-wise); 
and

(d) the nature of steps taken or pro
posed to be taken to make up this 
loss?

The Minister of finance (Sbrl 
MOraiJi Desai): (a) to (d). The in
formation is being collected and will
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be kid on the Table of the Bouse at 
early as possible.

Gift-tax la riairt 
H U . Shri'Bam fiM un G«pta:

Will the Minister of Hmiwh be pieea. 
ed to state the total amount collected 
at gift tax during 1958-59 in Punjab 
(District-wise)?

Ike HW dw of Finance (Shri 
MofaiJI Diesel): The information u  
being collected. A statement will be 
laid on the Table of the House as early 
at possible.

Wealth Tax in Pujab 
2922. Shri Bam Kristian Gupta: Will 

the Minister of Finance be pleased to 
state the total amount collected as 
wealth-tax in Punjab during 1958-59 
(District-wise) 7

Ite  Minister of Finance (Shri 
Morarjl Deaai): The information so 
far available is given below:

Serial
No.

y
Dittrict

Amount
collected

as
wealth-

tax
during
1958-59
(upto

28-2-59)

i Amritsar
Rs.

1,12,000

X Ambala 5,000

3 Bhstinda *3,000

4 Chandigarh . 3,000
5 Ferozepur 6,000

6 Gurgaon
7 Gurdaspur .
8 Hissar 8,000

9 Hoshiaxpur . . .
10 Jullundur 43,000

I I Kapurthala 3,000

U Karnal 2,000

13 Kangm
14 Ludhiana 9,000

IS Mahcndragarh .

l ( Patiala * 28,000

17 Rohtak *3,000

18 Simla 12,000

*9 Sangrur 3,000

T o t a l 3,10,000

CHwtot fa r  M a u r  t m  • * * >
UatattM la JIm u m  attf KMhMr
SMS. M il D. C. ttuMma: Will the 

Minister of W w rihtt be planed to 
state the amount of grants allocated, 
to'the Government of Jammu and 
Kashmir for Primary end Buie Edu
cation Schemes during 1958-59?

The Minister of Education (Dr. X~ 
L. SkriaMU): Rs. 10-60 laklu.

Development of Regional Languages 
In Bombay

2921 Shri Pancarkar: WiU the 
Minister of Scientific Research and 
Cultural Affairs be pleased to refer to 
the reply given to Unstarred Question 
No. 1834 on the 11th September, 1958 
and state:

(a) the amount given as grants-in- 
aid during 1958-59 to Bombay State 
for the development of regional langu
ages; and

(b) the items on which it was to- 
be spent?

The Deputy Minister of Scientific 
Research and Cultural Attain (Dr. 
M. M. Das): (a) Nil

(b) Does not arise

Elephanta Caves

2925 Shri Pangarkar: Will the
Minister of Scientific Research and 
Cultural Affairs be pleased to state:

(«) the amount spent on the main
tenance of the Elephanta Caves near 
Bombay during 1958-59; and

(b) the amount proposed to be spent 
during 1959-60?

The Deputy Minister of Scientific 
Research and Cultural Affairs (Dr. 
M, M. Das): (a) Rs. 8,346 (Upto De
cember, 1958).

(b) Rs. 30,000.
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MML ttri raagnrkar: Will the Mizus- 
ter of Scientific Kwwnh aad Oottwal 
Affairs be pleased to state:

(a) the amount spent on the main
tenance of Adhai-Din-Ka-Johpara at 
Ajmer during 1958-89; and

(b) the amount proposed to be spent 
during 1959-60?

The ifcepaty Minister of Scientific 
Besearch and Cultural Affairs (Dr. 
M. M. Das): (a) Rs. 718 (Upto Janu
ary, 1959).

(b) Rs. S560.

Purchase of Stores

2927. Shri D. C. Sharma: Will the 
Minister of Defence be pleased to lay 
on the Table a statement:

(a) showing the value of stores 
purchased abroad and in India sepa
rately for the Defence Ministry during 
1958-59; and

(b) how do these figures compare 
with those for 1957-58’

The Minister of Defence (Shri
Krishna Menon): (a) and (b). A
statement is laid on the Table

Statement

In crotes of Rupees.

1957-58 1958-59

(a) Value of stores
purchased from
abroad 86-85 74 47

(^Purchases in
56-57 6079

Total 143*42 135 26

The figures in Col. 3 are based on the 
latest estimate of figures. The actual 
figure will be available only after the account* 
are doted.

^ r f t w t i r  1?
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f i r a n  («r©  :

t f t v  i ^ p w  % *n f tr f tr r  
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' f t  ?>Ml i>\!| f t i  :

( v )  O T T  > 1^  *T Mt<f> 4I'$T44> 
\Vk\  s k t  v  %
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Nattaud ftw tftlw  w  Wo

jf f f f

f  Shri S. C. B w m i1

Bw w te y  and Ifafrenhy 
ft«|» ..to increase tbe eu- 
rolement of girls a* largely as

8U  lalki Buiui 
ttri Sam Kriahaa Gupta: 
Shri Bamobwar KutU: 
Shri A m  N h iiu  Due 
Shri T. B. Vittal Bao: 

Shri Bhafct Darshaa:
Shri Xodljan:
Shri Baghaaath Siagh: 
Shri D. C. Sharma:
Shri Biahwanath Boy: 
Shri SUvaaaajappa:
Shri B. C. MoIUck:
Shri Subbiah Amhalam: 
Shri AJtt Singh Sarhadl;

-Will the Minister of Education be 
..pleased to lay a statement on the Table 

showing:
(a) whether the National Commit

tee on Women’s Education has sub
mitted its report;

(b) if so, main features thereof; and
(c) whether the recommendations of 

the Committee have been scrutinised 
and decision taken?

The Minister of Education (Dr. K. 
li. Shrimall): (a) to (c). A statement 
is laid on the Table of the House.

Statement

(a) Yes, Sir.

(b) (1) The Committee has high
lighted the wide disparity that exists 
between the education of girls and 
boys and men and women and have 
analysed the reasons for this.

The following are the broad targets 
suggested, to reduce the glaring dis
parity to an appreciable extent:

(i) Primary Stage—to ensure the 
enrolment of all girls to 
achool by 1865-66.

(11) Middle Stage—to increase the 
anrolemmt o f girls to at least 
half that of boys by 1965-66.

im

<2) In order to achieve the above 
targets, the Committee bave mad* 185 
recommendations. H ie main recom
mendations are that this problem 
should be treated as a special problem 
and a high priority should be given 
to schemes for the education at girls 
and women. The Central Govern, 
meat should assume much greater res
ponsibility by guiding the States more 
actively to formulate special schemes, 
by endeavouring to find necessary 
funds and by pressing for effective 
implementation of the scheme. A 
suitable sQQaratni for the Centre and. 
States both for advisory and adminis
trative purposes should be created in 
the form of National and State Coun
cils for advice, and a Joint Educa
tional Adviser at the Centre and a 
woman Joint Director in each State in 
charge of planning, organising and 
execution of a well-co-ordinated pro
gramme for all stages. For this 
programme, there should be a special 
allocation of Rs. 10 crores for the re
maining part of the Second Plan and 
Rs. 100 crores for the Third Plan.

(3) In view of the limitations of 
governmental effort the Committee 
has made a strong plea to widen the 
scope of voluntary effort in the field 
of education.

(c) The recommendations of the 
Committee are under examination of 
the Government from educational, ad
ministrative, financial and other points 
of view.

Technical Education in Foreign 
Countries

293S. Shrl Bam Krishaa Gnpta: 
Shri AJtt Siagh Sarhadi: 

Will the Minister of Scientific Re
search and Cultural Affairs be pleased 
to state:

(a) the total number at Indian stu
dents receiving technical education in 

.foreign countries (country-wise); and
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' Tb) the number out of the** students 
State-wise) who are in receipt of 

scholarships or erny other financial 
assistance from the Government of 
India or foreign countries in which 
they receive education?

The D q n ij Minister e l Seieatlfle 
Beeeareh and Cultural Attain (Dr. M. 
M. Das): (a) end (b). Infoztnation is 
given below of the Total Number of 
students and of those receiving 
scholarships or any other financial 
assistance. [See Appendix VI, 
annexure No. 78]. The State-wise 
information is not available.

import o f Stainless Steel
2934. Shri Bam Krishan Gupta: Will 

the Minister of Steel, Mines and Ftael 
be pleased to state:

(a) the value of stainless steel im
ported into India during 1958;

(b) the total amount of foreign ex
change spent on it; and

(c) the steps taken to reduce the 
import?

Hie Minister o f Steel, Mine* and 
Fuel (Sardar Swaran Singh): (a) and
(b). The value of Stainles Steel im
ported into India during 1958 was 
Us. 1,10,85,407. This was also the 
foreign exchange expenditure incur
red.

(c) From 1958 onwards, import of 
Stainless Steel has been allowed only 
on a restricted basis. During the 
periods April-September, 1958 and Oc
tober, 1958—March, 1959, no import 
'by Established Importers was allowed 
and only Actual Users were permitted 
to import a part of their requirements 
on the recommendations o f the Spon
soring Authorities.

Income-tax Arrean from Mills In 
Kanpnr

2935. Shri S. M. Banerjee: Will the 
'Minister of Finance be pleased to 
■refer to the reply given to Unstarred

Question No. 754 on the 2nd December, 
1958 and state:

(a) whether the income-tax arrean 
have since been realised from the milL- 
ownen of Kanpur;

(b) if not, whether further time was 
given for payment; and

(c) the steps likely to be taken in 
case this amount is not recovered with
in the stipulated time?

The Minister of Finance (Shat 
Moiarji Deaai): (a) No.

(b) The collection of the demand has 
been stayed for various reasons e.g. 
disposal of appeal, need for the adjust, 
ment of refunds already due against 
the outstanding demand etc. Some 
of the demands have become unen
forceable due to the judgment of the 
Supreme Court in the case of 
Basheshar Nath vs. Commissioner of 
Income-tax, Delhi.

(c) Necessary steps as provided in 
the Income-tax Act will be taken.

17 3»9ftg to

fegrsr, ^  w m iftw  to t  tfwr 
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ta tJ . Shri Bam KzUuui Gupta: Will 
tta* Minister o f Stall, Mfaw aad Fart 
be pleased to atate:

(a) whether there is any proposal 
to form an 'Iron and Steel Board” for 
the development of Iron and Steel In
dustry; and

(b) if so, at what stage is the pro
posal?

Hie Minister of Steel, Mines aad 
Fuel (Sardar Swaran Singh): (a) and
(b). Not at present, Sir. 'There is a 
proposal under consideration to form 
an Iron and Steel Advisory Council.

Indian Institute of Technology, 
Kharagpur

2938. Shrl A jlt Singh Sarhadl: Will 
the Minister of Scientific Research and 
Cultural Affairs be pleased to state 
the steps, if any, taken to improve the 
shortage of students in the post
graduate courses of Indian Institute of 
Technology, Kharagpur?

The Deputy Minister of Scientific 
Research and Cultural Affairs (Dr. 
M. M. D an): The steps taken are:

(i) From 1,958-59 onwards scholar
ships available in the Institute 
for post-graduate studies 
(which are of the value of 
Rs. 150 p.m.) have been in- 
creased to 60 per cent, of the 
total sanctioned intake for all 
the post-graduate courses in
stead of only 50 per cent of 
the number admitted to each 
course.

(ii) Top men from Industry and 
Government Departments have 
been associated with the De
partmental Advisory Commit
tees and Board of Examiners 
so that they may gain first 
hand knowledge of the high 
standards attained by students 
under-going post-graduate 
courses and appreciate the 
value o f such courses.

.Central Excise Department, Ottyae
tm . Shri Saagaaaa: Will 4h*

^Dafcter of Ibuact be ftlfaurt to 
fetn .io  the zeply given to Unstarred 
'Question Mo. 807 on the £4th Novem
ber, 19S8 in respect of the construction 
of staff quarters tor Central 
department. Orissa and state the pro
gress made in the matter so far?

The Minister of Finance (Shrl 
Morarji Desai): The purchase of the 
land for construction of staff quarters- 
is being finalised.

Commutation of capital Sentence
2946. Shrl Subiman Ghose: Will the- 

tainister of Home Affairs be pleased 
to state how many petitions for com
mutation of capital sentence were re
ceived by the Government in 1957 and 
1958 and how many of them were 
Allowed, State-wise?

The Minister of State in the Minis- 
try of Home Affairs (Shri Datar): 
A statement is laid on the Table of 
ĥe House. [See Appendix VI, an- 

^exure No. 79].

Excavations in Pondicherry
2941. Shrl Elayaperumal: Will the 

Minister of Scientific Research and 
Qultural Affairs be pleased to state:

(a) whether any excavation was 
Carried out in Pondidherry during 
1958-59; and

(b) if so, the results thereof?

Hie Deputy Minister of Scientific 
Research and Cultural Affairs (Dr.

m . Das): (a) No excavations have 
recently been carried out by the Cen
tral Archaeological Department in 
Pondicherry State.

(b) Does not arise.

Excavations in CUnglepat and Tanjore
2942. Shri Elayapemmal: Will the- 

Minister of Scientific Research and 
Cultural Affairs be pleased to state:

(a) whether any excavations were 
Carried out recently in Chingleput
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mad Tanjore Districts is Madras State: 
and

(b) if so, the results thereof?
The Deputy Minister of 8denttte 

IdM W h and Cultural Affairs (Dr. 
BL M. Dm ): (a) No, Sir. Excavations 
were however, carried out at Kunnat- 
tur, District Chingleput in Madras 
State from 1955 to 1957.

<b) Does not arise.

Delhi Land Reforms Act
2941. Shri Nardeo Snatak: Will the 

Minister of Home Affairs be pleased 
to state how much non-government 
land in the Delhi Municipal area 
(where the Delhi Land Reforms Act 
1954 did not apply) was entered as 
cultivated land or as gardens in the 
revenue records on the 27 th October,
1956, and what is the present figure?

The Minister of Home Affairs (Shri 
G. B. Pant): The required informa
tion is not available. It will have to 
be specially collected from the 
TMtwans and kanungos who will take 
about three weeks to furnish it  The 
revenue staff has been engaged for 
some time in the implementation of 
the Delhi Land Reforms Act, and this 
work is nearing completion. So, the 
diversion of this staff from that work 
w ill interrupt the progress of land re
forms. In the circumstances, the ex
penditure of time and labour on col
lecting the required information will 
not be commensurate with the results 
-achieved.

Legal Proceedings against Govern
ment Servants

2944 Shri L. Achaw SiAgh: Will
the Minister of Home Affairs be
pleased to state:

(a) whether permission of the 
'Central Government is required for 
instituting legal proceedings against 
Government servants in the Union 
Territories; and

(b) how many legal proceedings 
have been instituted against Govern

ment servants in Manipur, Tripura 
and Himachal Pradesh respectively 
during the last 3 years?

Hie Minister of Heme Affain
(Shri G. B. Pant): (a) Thete is no 
special provision relating to Govern
ment servants in the Union Territories 
as such. There are, however, certain 
statutory provisions which apply to 
these territories as to other parts re
quiring the sanction of the Govern
ment for the criminal prosecution of 
Government servants, such as those in 
section 197 of the Code of Criminal 
Procedure and section 6 of the Pre
vention of Corruption Act, 1M7.

(b) As it is not clear what type of 
legal proceedings the Honourable 
Member has in mind, it is difficult to 
collect the information.

Popularisation of Industrial Minerals
2945. Shri L. Achaw Singh: Will the 

Minister of Steel, Minas and Fuel bn
pleased to state:

(a) whether there has been any 
scheme for popularising industrial 
minerals amongst the laymen and the 
students; and <

(b) whether any camping or ex
ploration campaign has been organised 
for the students for this purpose?

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (k)
Yes, Sir A scheme for making lay
men mineral conscious is already 
under implementation. Officers of 
the Geological Survey of India go to 
the villages with specimens lantern 
slides, charts, etc, to familiarise local 
people with minerals of various 
types with a view to enable them to 
help them in their recognition and 
identification. General informative 
pamohleU are also distributed in 
English, Hindi and the local languages. 
To create interest in students the 
Geological Survey of India has been 
distributing specimens of rocks and 
minerals to different institutions, e.g., 
polvtechnics, high schools, and be
sides it participates in various ex
hibitions to evoke interest in minerals 
and their exploration.
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(b) The Geological 8arv»y of India 
htu a scheme to give field training to 
post-graduate students of different uni
versities. At present there axe about 
39 post-graduate students taking train
ing in the field with officers of the 
Geological Survey of India.

Manufacture of Radio Valves

3946. Sbri A jit Singh SaAadl: Will 
the Minister of Defence be pleased to 
state:

(a) whether it is a fact that the 
intended manufacture of radio valves 
tn the Bharat Electronics (P) Ltd. is 
a diversion from the schedule of pro- 
dMS&oai qrtgaaUs tatasd&L'* nasi

(b) whether the shifting to com- 
merical productions of the kind would 
not affect the scheduled production of 
defence goods?

Hie Deputy Minister of Defence 
(Shri Bagbniainaiah): (a) No, Sir.

(b) Does not arise.

Hot Springs la Kangim

2947. Shri Daljit Singh: Will the 
Minister of Steel, Mines and Fuel be 
pleased to state:

(a) whether any geological survey 
has been conducted of the various hot 
springs in Kangra district of Punjab 
for sulphur deposits; and

(b) if so, the results thereof?

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) and
(b) Yes, Sir. The sulphur content of 
the water from the various springs in 
the Kangra district (Jawalamukhi, 
Lausa, Tatwani, and Tiva or Jiva) was 
examined during a survey conducted 
by the Geological Survey of India in 
this area. None of the springs ex
amined showed sufficient accumula
tion or concentration of sulphur to 
warrant its economic exploitation.

(M a i by Pakistani &Rnggfa*»«» 
Indian N lee  

Shri Jadhav:
Bhitaafl Ha Patehoodhari:

Will the Minister of VinaaM be 
pleased to state:

(a y  whether it is a fact that Pakis
tani smugglers opened fire on Indian 
border security police near Koteshwar 
in Kutch on the night at the 8th 
March, 1959;

(b) whether it is a fact that the boat 
of the smugglers was being pursued 
by the security police;

(c) what step are being taken to 
check smuggling; and

(d) whether it is a fact that the 
launch of the security police had been 
out of commission for some ar 
therefore there was a spurt in smuggl
ing?

The Minister of Finance (Shri 
Morarji Desal): (a) No, Sir.

(b) The facts are that a boat sailing 
far out in the open sea was spotted 
by a Police patrolling party at Kotesh
war on the 8th March, 1959. The 
vessel was not pursued as it was sail
ing far away in the high seas.

(c) Various measures are taken 
from time to time to deal with smuggl
ing and some of the more important 
general steps taken in this connection 
are:

(i) Increased vigilance and patrol
ling along the sea coast and 
the land border by the cus
toms staff in collaboration 
with the Police and border 
security staff.

(ii) Further improvements in the 
techniques of collection of 
intelligence and its utilisation 
in anti-smuggling operations.

(iii) Strengthening of customs 
laws, imposition'of more de
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terrent penalties and greater 
reaort to prosecutions.

(d ) Ih t Police patrol launch was 
temporarily out of commission for 
gome time as certain spare parts were 
not available. As there are other 
means for dealing with smuggling, it 
cannot be said that the absence of the 
launch for some time by itself, in
creased the volume ot smuggling.

Schools for Adults
___ /S h rl Kodiyan:
*■” * \  Shri Warior:
Will the Minister of Education be 

pleased to state:
(a) the total financial assistance 

given to voluntary agencies for estab
lishing adult schools during the Second 
Five Year Plan period so far;

(b) whether any evaluation has 
been made by the Central Govern
ment as to the actual working of these 
schools; and

(c) if so, the results thereof?

Ik e Minister of Education (Dr. K. 
L. Shrimall): (a) Rs. 60,000.

(b) No, Sir.

(c) Does not arise.

Mining Leases in Orissa

2950. Shrl Fanigrahl: Will the Min
ister of Steel, Mines and Fuel be 
pleased to state:

(a) whether it is a fact that the 
Orissa Government have recommend
ed the applications of certain private 
mine owners in Sukinda area in 
Orissa for grant of mining leases for 
iron ore; and

(b) if so, whether Government 
have given their approval?

The Minister of Steel, Mines and 
Vtael (Sardar Swaran Singh): (a) Yes, 
Sir. Hie Government of Orissa had

recommended two applications fo r  
grant o f mining leases for iron ore in 
Sukinda

(b) Government of India have ap
proved of the grant o f mining lease in 
favour of one of the applicants. The- 
other application is under consider
ation.

Expenditure-Tax and Wealth-Tax- 
in Jollundur District

£951. Shri Daljit Singh:
Minister of Finance be 
state:

Will the
to

(a) the number of assessees of 
expenditure-tax and wealth-tax in the 
districts of Jullundur division of. 
Punjab during 1958-59; and

(b) the amount assessed therefrom?
The Minister of Finance (Shrl 

Merarji Denai): (a) The number of: 
assessees liable to expenditure tax and 
wealth-tax, as borne on the registers 
of the department on 28-2-1959 was- 
as follows:—

Rs. 
49

495
Expcnditure-tax
Wealth-tax

(b) The demand raised in respect o t  
these taxes upto 28-2-1959 amounted 
to:—

Expcnditure-tax
Wealth-tax

R t.

26,850

3,81,000
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Scheduled Castes and Scheduled 
Tribes

<953. Shri B. K. Gaikwad: Will the 
'Minister of Home Affairs be pleased

•'Sir j\Sate*

(a) whether it is a fact that the 
voluntary non-official organisations 
-working for the welfare of Scheduled 
Castes and Scheduled Tribes and 
which have been recognized by Gov
ernment for grant-in-aid purposes, 
maintain the percentage of Scheduled 

"Castes and Scheduled Tribes persons 
in their establishments; and

(b) if so, what is the percentage*

The Deputy Minister of Home 
Affairs (Sbrimati Violet Alva.): (a)
No, Sir.

•(b) Does not arise.

Nagas Hostiles

2954. Shri L  Achaw Singh: Will
the Minister of Home Affairs be 
pleased to state:

(a) whether it is a fact that as many 
as 30 Naga hostile camps have been 
set up in Tamenglong sub-division of 
Manipur; and

(b) if so, whether these camps are 
run by Naga leaders from Naga Hills 
'Tamenglong area?

'The Minister of Home Affairs 
IShri O. B. Pant): (a) and (b). Gov
ernment are not aware of any such 
camps.

Vmm Car W «U ta p  In D A i
3955. Shrtw sflB a M tk oaA qri;

W ill the Minister o f Home Affairs be 
pleased to state:

(a) whether Government’s attention 
has been drown to the news appear- 
in the ‘Indian Express' dated the 21st 
March, 1059 to the effect that a large 
number of unauthorised and unlicens
ed motor car workshops are function
ing in Delhi and that there is a general 
complaint about the repairs they carry 
out to motor vehicles brought to 
them; and

(b) it so, the action taken or pro
posed to be taken in this regard?

The Minister o f Home Affairs
(Shri a  JR. Jtaaft); (»> Yea

(b) The Delhi Municipal Corpora
tion and the New Delhi Municipal 
Committee are empowered under the 
law to prosecute those who are found 
running a major workshop in private 
premises without a valid license 
Similarly, these local bodies have 
power to take action against persons 
who carry out repairs on a part of a 
street and keep motor parts lying on 
the street. These powers do not ex
tend to the regulation of the technical 
efficiency of the work done in the 
workshops, which is a matter between 
the owner of the vehicle and that of 
the workshop to which it is entrusted 
for repairs.

Representation of Scheduled Castes
and Scheduled Tribes in Govern

ment Services
2956. Shri Ayyakannu: Will the

Minister of Home Affairs be pleased 
to state:

(a) whether all the Departments 
under Government of India have 
been regularly ssubmitting periodical 
reports since 1955 regarding the re
presentation ratio and the vacancies 
not filled up by Scheduled Castes and 
Scheduled Tribes in services;

(b) whether submission of such 
reports by the Departments is obli
gatory; and
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(c) the action taken so far on the 
twite o f the report*?

Dm Minister of State in the Minis
try at Home Affairs (Start B. N. Datar):
(a ) and (b). Ye*, Sir.

(c) The discrepancies or lapses havp 
been brought to the notice of the ap
pointing authorities for rectifying the 
position according to Government in
structions.

Development of Modem Languges
2951. Shri Ajit Singh Sarhadi: Will 

the Minuter of Scientific Research 
and Cultural Affaire be pleased in
state:

(a) whether any assistance is being 
given to the Punjab Government for 
the year 1958-60 under the “Scheme of 
Development of Modern Indian Langu
ages (exqept Hindi)” ;

(b) if so, the amount thereof; and
(c) its allocation for Punjabi langu

age?

The Deputy Minister of Sdentiiir 
Research and Cultural Affairs (Dr. M.
M. Das): (a) to (c). State Govern
ments are being requested to send 
their proposals for the year 1959-60 
for consideration under the Govern
ment of India's scheme regarding 
“Development of Modem Indian 
Languages (Except Hindi)”. The 
proposals of the Government of 
Punjab will be considered as and 
when they are received.

Grade I Clerical Service

2958. Shri Panigrahi: Will the Minis
ter of Home Affairs be pleased to 
6tate:

(a) the number of vacancies given 
in Grade I of the Central Secretariat 
Clerical Service Scheme in its initial 
constitution to the persons exempted 
from passing the typewriting test; and

(b) whether the sanctioned strength 
o f Grade I of the Central Secretariat 
Clerical Service Scheme in its initial 
constitution has been completed?

42 (A i) LSD—3.

The Minister of State in the 
try «f Heme Affairs (Shri B. N. 
Datar): (a) Hie number at vacancies 
given to those who were m m fix i 
from passing the typing test is as 
follows:

(0 Persons over 45 years of age
on 23-10-1953 150

(u) Members of the Scheduled
Castes . . . . s

(m) Physically handicapped
persons . . . . <3

(w) Persons with not leu rhan
10 years service 36

T otal 204

(b) There were 850 permanent 
vacancies in Grade I of the Clerical 
Service at its initial constitution, apart 
from 600 shadow posts reserved for 
providing liens to persons ineluded in 
the Regular Temporary Establishment 
of Assistants. Orders of confirmations 
have already been issued against 842 
posts of the former category. Orders of 
confirmation against the remaining
8 vacancies will be issued shortly. As 
regards the shadow posts, only 215 
were actually required and utilized.

TJ». Patients
t

rshri S. M. Banerjee:
1959.^  Shri Jagdish Awasthi:

I  Shri Vasudevan Nair:

Will the Minister at Defence be 
pleased to state:

(a) whether some beds have been 
reserved for the T.B. patients amongst 
civilian employees in the hospitals 
attached to the various Defence Es
tablishments; and

(b) if so, the number of such beds?

• The Deputy of Defence
(Shri Raghnramalah): (a) Yes, Sir.

(b) 10, for the members of the De
fence Civilian (Welfare) TJB. Fund.
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M tt W  Sufferers
___ /  Shri B. Das Ctafte,1
w w ‘ \ S ta l Amwrbtado Gbesal:
Will the Minister of Bane Affalim 

be pleosed to state:
(a) what is the total amount of 

financial assistance given to the politi
cal sufferers out of the Home Minis
ter's discretionary grant from March, 
1956 to March, 1059; and

(b ) what is the total number of 
political sufferers receiving such 
grants at present (State-wise)?

The Minister ot Home Affairs 
(Sbri G. B. Pant): (a) Rs. 6,62,175.

(b) Recurring cash grants are not 
made from the Home Minister's Dis
cretionary Grant. A  statement show
ing the number o f political sufferers 
State-wise, who were assisted with 
lump sum cash grants from the Home 
Minister’s Discretionary Grant from 
1st April, 1058, to 81st March, 1959, 
is laid on the Table. [Sec Appendix 
VI, annexure No. 80],

Residential Accommodation for 
Central Excise aad Customs 

Staff

2861. Shri K. V. Pannar: Will the 
Minister of Maaaee be pleased to 
state:

(a) whether it is a fact that the 
Central Excise and Customs staff in 
different villages particularly m 
Baroda Collectorate cannot find suit
able residential accommodation; and

(b) if so, action proposed to be 
taken in the matter?

The Minister a t  Finance (Shri 
Monujl Desal): (a) and (b). The
Government are aware of the diffi
culties experienced by tbe Central 
Excise and Customs staff in procur
ing suitable residential accommodation 
In rural areas in Baroda Collectorate. 
Although It will not be possible for 
the Government to build residential 
accommodation for the staff at each

and every aueh station, k  is  proposed 
to construct staff quartern at place* 
where the housing problem is most 
acute.

F hm iM  Assistance to Delhi Mnaiei* 
pal Corporation

2962. Shri Bam Kriehan Gupta: Will 
the Minister o f Home Affairs be 
pleased to state:

(a) whether it is a fact that the 
Delhi Municipal Corporation has re
quested the Union Government for 
financial help ot Rs. 1*5 crores to un
dertake necessary development works; 
and

(b) if so, the nature of the action 
taken by the Union Government in 
this regard?

The Minister of Heme Affairs
(Shrl G. B. Pant): (a) No.

I
(b) Does not arise.

Aid to Jammu and Kashmir
2963. Shri P. C. Borooah: Will the 

Minister of Home Affairs be pleased 
to state:

(a) the total financial assistance 
given to Jammu and Kashmir State tn
1957, 1958 and 1959 so far; and

(b) the mode of auditing accounts 
pertaining to such assistance?

The Minister of Home Affairs (Shrl 
G. B. Pant): (a) According to infor
mation available, Jammu and Kashmir 
State was given financial assistance to 
extent indicated below:—

(In lakhs o f rupees).

*956-57 . 1095-09
1957-58 701-47
1958-59 536-62 

(tentative)

(b) The Jurisdiction of the Comp* 
trailer and Auditor General has been 
extended to the Jammu and Kashmir 
State. He exercises authority in 
respect of accounting and auditing off 
all governmental transactions in
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fcwwm and Kashmir State In the 
same manner at In tit* caaa o f other 
States.

In n  Ob* h  Paajab
SM4. Shri B aa Krtahaa Gupta: Will 

the Minister of Steal, Mines and F u l 
be pleased to state:

(a) whether it is a fact that iron ore 
deposits of superior quality have been 
discovered recently at Kalyana near 
Ch»rfchi Dadri in Punjab;

(b) if so the quality and the appro
ximate quantity of iron ores found: 
and

(c) the nature o f the steps taken or 
proposed to be taken to exploit them’

The Minister of Steel, Mines and 
Ftael (Sardar Swaran Singh): (a) Mo, 
Sir. Hie previously reported occur
rence of large reserves of 1st grade 
iron-ore at Kaliana of Dadri Tehsil, 
Mohendargarh district, was examined 
by the Geological Survey of India 
during 1951-52. After detailed ex
amination of the Kaliana hill it was 
found that concentration of iron-ore 
in f&is area was erratic and superficial 
and there was no likelihood of strik
ing and deposit or pocket of possible 
economic value.

(b) and (c). Does not arise.

Girl Schools, Agartala

296S. Shri Bangahl Thaknr: Will the 
Minister of Education be pleased to 
•tate:

(a) what is the number of girl 
schools, junior or high, at Agartala;

(b) what is the number of girl stu
dents in each school at present; and

(c) whether the existing girl schools 
are adequate to meet the demand?

A e  Mhrister at Edoeatton (Dr. K 
I* ShrbnaU): (a) to (c). The inform
ation Is being collected and will be 
laid on the Table o f Lok Sabha in due 
course.

Doable Trntfan
2986. Shit P. 0. Borooah: W ill the 

Minister of Finance be pleased to 
state the details of the agreement en
tered into between India and West 
Germany regarding avoidance of 
double taxation?

The Minister of Finance (Shri 
Morarjl Desal): The draft of an
Agreement for Avoidance of Double 
Taxation of income between India and 
the Federal Republic of Germany 
which was initialled at official level 
in June, 1958, at Bonn during the 
visit of an Indian Tax Delegation 
thereto was signed at Government 
level in New Delhi, on 18th M uch, 
1959.

The agreement requires to be rati
fied. Certain formalities are required 
to be put through in this connection 
and it is therefore not possible to dis
close the terms of the agreement at 
this stage.

12.05 hia.

MOTIONS FOR ADJOURNMENT

Mr. Depoty-Speaker: I have receiv
ed notice of seven adjournment 
motions.

Some Hon. Members rose—

Mr. Deputy-Speaker: I am coming. 
One is by Shri U. C. Patnaik, the 
second by Shri Khadllkar, the third by 
Shri S. M. Banerjee, and Shri 
Panigrahi, the fourth by Shri Hem 
Bam a, the fifth by Pandit Brij 
Narayan “Brijesh”, and the sixth by 
Shri Vajpayee—these are the six and 
the names of the hon. Members who 
have given notice are seven. All con
cern the same subject: shooting down 
of a Canberra aircraft of the Indian 
Air Force by jet Fighters of the 
Pakistan Air Force on the morning of 
10th of April, 1959. Though I agree 
that it is a matter of urgent public 
importance and some statement should
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[Mr. Dep*ty-8peaker] 
be made s» that the whole country 
might know what the actual £ut» 
are, I really am doubtful how it ia the 
responsibility of the Central Govern* 
meat if something has happened there 
and another Government ha* done it  
I will call upon the first hon. Member 
Shri U. C. Patnaik to tell me whether 
he just can show that it was the 
Government responsibility and H 
ought to have taken some steps which 
it has not taken or has done something 
which it should not have done.

8hri U. G. Patnaik (Ganjam): Mr. 
Deputy-Speaker, for the last several 
months., since the purchase of these 
Canberra*—

Mr. Deputy -Speaker: That is not 
the question. I am not opening dis
cussion of these adjournment motions. 
Simply I have asked the hon. Member 
how he fixes the responsibility on 
this Government

Shri U. C. Patnaik: The Canberra 
evidently seems to have gone into 
Pakistan territory. We would like to 
know how far into Pakistan territory 
it had flown. Because we were told in 
January last.........

Mr. Deputy-Speaker: I have agreed 
that I would request the Government 
to make some statement That is a 
different thing. The facts would be 
known to the House and to the public 
That is what he wants?

Shri U C. Patnaik: That is exactly 
what we want How far it went? 
Secondly, we want to know what was 
the radio message received from the 
Canberra.

Mr. Deputy-Speaker: That is all 
right. We will know the facts. I do 
not think I am called upon to ask for 
any further information from the 
other hem. Members who have given 
notice. I am clear in my mind that 
this is not a matter o f an adjourn
ment motion. Therefore, I am not 
called upon'to give my consent to it

though I am requesting the hon. Prime 
Minister if he can make a statement

Btaci Khsdfllrar (Ahmednagar): May 
I put a question?

Mr. Depoty-Spaakar: Let the state
ment be made.

The P itas Minister and Minister ef 
External Affairs (Shri Jawaharlal 
Nehru): This incident is obviously a 
serious and most distressing one. I 
can quite understand the desire of the 
House to have all the facts about it  X 
could have placed such facts as we 
know. But, I would prefer, if you 
will permit it, it  you tix some time 
in the afternoon when the Defence 
Minister would be present here and 
he can make a statement and give 
such Acts as are with him. He is 
not in Delhi at present He is 
returning in the afternoon. If I 
may suggest, with your concurrence, 
at half past five, the Defence Minister 
might make a statement on this.

Mr. Deputy-Speaker: That would 
be perfectly all right When that 
statement is to be made,.............

Shri 8 . M. Banerjee (Kanpur): 1 
would like to know whether that 
pilot and navigator are still in the 
pessession of Pakistan and whether 
we have received any message.

Mr. Deputy-Speaker: Full facts that 
are known to the Government would 
be placed before the House when the 
statement is made.

Now, Papers to be laid on the Table.

The Minister of State in the Minis
try o f Home Affairs (Shri Datar): I 
beg to lay................

epm s TW : WHTCT
#T tr* qTf *T

tjpr (pfarc % «TTO TOT I
«mr qg* n* t « 

sW w n r* nswrfcfTjfUtflF. . . .



IM 39 Bm*m» at th« CHAITRA 21, 1W1 (SAKA) Demands /or Grant* IIQ40
Hoase

m m  i t  hivft vr
font <(T I >PR *1$ f l  ft? W  

iqwH^PT 
h ftc  fl»fr inft »f * fo re

i  *
* V " W x w  iHVifir.vpiTg1 
v m w  : uw aw 

W  nw?t*TT 1 s m  ?ftfbsr *nflr forr
1 snr <hw jftfes 

# W , ift tRT * I T f ^ T K « S T * 4 ^ ^  
i t  <nn% h i * r  5n3>*n 1

UA9 hrs.
PAPER LAID ON TH£ TABLE 

N o t h t c a t io n  under Minis and 
SCtNBtALB (Regulation and Develop

ment) A ft 
She Minister of State in the Ministry 

ef Home Affain (Shri Da tar): I beg 
to lay on the Table, under sub-section 
(1) of section 28 of the Mines and 
Minerals (Regulation and Develop
ment) Act, 1957, a copy ot Notifi
cation No. 6 &B. MS dated tbe 
28th March, 1959. [Placed in Library 
See No. LT-1349|59.]

BUSINESS OF THK HOUSE 
The Deputy Minister of Flnanee 

(Shrl B. K. Bhagat): With your per
mission, and on behalf of Shn Satya 
Narayan Sinha, I rise to announce that 
Government business in this House 
for the week commencing 14th April, 
1969, will consist of:—

(i) Further discussion and voting on 
the Demands for Grants of the 
Ministry of Community 
Development and Co-operation; 

fii) Discussion and voting cm tbe 
Demands for Giants in respect 
e£ the Ministries of Commerce 
and Industry, and Finance;

(iii) Submission to the vote of the 
House of the outstanding 
Demands for Giants; and

(iv) Consideration and of the
Finance Bill. 1989.

RE: DISCUSSION OF REPORT OF
COMMITTEE OF PARLIAMENT
ON OFFICIAL LANGUAGE

s m  ta n k  Anth—y (Nominated—
Anglo-Indians): May I know from
the Home Minister whether he is 
going to lay on the Table of the 
House the report of the Committee o f 
Parliament on the Official Language, 
and if so, when, and what time will 
be given to the Members of this 
House to study it, and above all, what 
time will be allotted for the discussion 
at this rather controversial report?

The Minister of Heme Affain (Shri 
G. B. Pant): I propose to lay the 
report on the Tables of both Houses, 
after the Rajya Sabha has started its 
session, on the 20th or 21st or 22nd 
instant or about that time.

As to whether it will be taken up 
for discussion, and when, it is for the 
House to decide and for the Business 
Advisory Committee That does not 
rest with me.

1212  bn.

•DEMANDS FOR GRANTS—contd. 

Ministry of Rehabilitation— contd.

Mr. Depaty-Speaker: The House will
now resume discussion on the 
Demands for Grants relating to the 
Ministry of Rehabilitation. Out at 
4 hours alloted for these Demands, 
1 hour and 86 minutes now remain.

What time does the hon. 
propose to take?

The Minister of RehaWUtetton and 
Minority Affain (Shrl Mcfcr Chand 
Khanna): About 45 mihutes or up to 
1 hour I shall start at quarter past 
one of the clock.

Mr. Depaty-Speaker: Yes, I shall 
call bun at l i t  p.m. Now, Shri 
Prakash Vir Shastri may continue his 
speech.

*Mev«d with the recommendation of the President.
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• f t  JPPRT * t T  fTTPft ( .T T f 'T )  :
w h r t  sw-lr q f f t  m  4  
M n  arcsr ^n ^rr g  P r  w r  ?pf fare 
v m x  aft * r c m r  x ^ t $  fa t ft  aft
# > ttw  %  ap p rilf i t  w  ^  v r x F *  
f f t f t f c a t g a r ^ a n t f w s & f c  « t r * t  

anhft * f  a n *  ’ r m  ^  $  artf 
ffa fr  *r jffcrr arraf «pt anjqra aft »wfor 

1 1  «rc*g *TR«ft*r *rfl 
a ftr % f w  arraT $  sr»r. 
ariraft ^  ^  5*rm 1 1  4  i m  ^
f o t o r  v w t  ■wTfwr i  ft? fare a r $  % 
pTB|& n f t ^ P T  *? T f*  ^TT 5 *n ^ *ll«l*fU 
m ?  iT’f t  ai^tetr ^  f i f a r  *p n ? w  t t  
j f  aST 3*PC a p N t  *? aft fW T  WT 
%fr«T fr r r  * * & f  A  jt  ^  aft «ft, 
vji^l 3 ^  f^ f t  *T ^  fclT *IT, 3^t  
?TCS % ...........

TO*WT *$T O : WTWTT ^  *T$r 
f  P *  f t f f i rfa g g p r f r  f«*n »? r «nc *ft  
$ m  f t  ?

«ft  tnrnr w rp ft : * ? r t  * ?  v r  
%  a w  4  f< $ fa ftr o R  ait
fw ^ r  f  , 'K  Tarf «rrc«r *fT̂ T j  I 

^  3tpt «n(t * r a w  5^ Pit 
arc yr«rfcr f w r  a5t  a ft* ^  <13 f ^ r r  
* * t  ait «rtr *npc *ft  f t  n f  Pp
W *P T  *̂ 5 * r t  %  'TCMT  ̂ f!T  T T T5PT *?t 
V T r w  f w r  armm i %Pp?r ana^rt 
x $  *T ff aST $ Pp aft S lP ^ T  w  *TTT5W  
aft * w  *  arrfiw f v t  anft 
« *  y ( t  o x?  % P r r r  *t$t <0*1? a ft* aft 
fa w jfa n  *n <  m ;  % a itf $  3*rtft
i r o n *  * f t  aft i A  f a *
Pw fcpr «h r * r  * f W s ? *  a * m  p

VC $ 3  R H  I F  SWIT %  £  a fff
a n ft*m *r %■ vrit p? f t w r f t v  m f  xrfr
11 y w f a  * N w w  4b  «t>t » afr <frr * r

w-wflni w r f  *pi f  ^  xn ytr 
|r | «ftr fw

s n n : % argsrftpr f ,  ^  
ftw ifta f ̂  ^  ^  «ftfir |
f%  s *  « M H » w  ^ r  am# arr?, 
farafrfiF*5T*Tt»flr*t T t ^ ^ v r  w « r  
^ h %  *frc <rfw<t%wwfhmr 
«<ft m n r  % wr«r ?t i

a iff w *  T R y r  sra«rtOT w  « « w  
|( ?a«% ^  ^  ^ r  uftrv f«Rq?r
f w r t  ^  $, <n?$ w*rr A araw 
an*WT jj aftr ^  ^  wranr <rc f v  ^  
5t  # r  anr » | f  an# wr t o  f»m r t  
f t  a^f h (  m? fiR jjt t t  Wgci a it 
fi<«w T ^ «r{[T qr
«rr i ^a %  ajfhPwr «r*ft a r  T ia iy r  
z ra r̂iw? y t  y t f  aftaftfipp m  ¥ f  
fe r r  w faiahr snrfar ^  j f  ^ «

^  v(hrm-<
* #  «n: ^ ,o o o  % ?r»m  ftw ifia  
*n $  Tfct ^  i ^ n rfn  *rrra»r # 
’Rfhrr t?  v t  aftaftftr m *  arrnf w  
q*rf*<r jpmr f w  1 1  yrfwr 
% fjwrrftwt ^ r  1%  |  Pli ?<T 'f i f ^ f f  ^  
m  v j  T i w n r t  #  ftnr ^fhff v t  w r  
w  ^  % 9fhff v r  a^TRr
r ^ d ii  artftra «rr ^ r  arjqRT ^  
^snr *nrr |  iftK  a^t vfe»rr$ ^  
aRr * 1 1 1  ft? «b0 ^i’aw <pt j i w  
^ t t  aft tt^t rw HM fH z  f t i  ^ r  ^ t »  
^  S ?  W  r t r  % «rfaar faraw ^  t  
P f  aft ^ p r  j j t o t  aft*r \ ^ » w t * r | f 'r c  
PryR r v t i  ^  «nrr t o t  v t  
tft*rr f r a ^ r  «r^t «rt ^ r r  ?fr w  s m r  
%  «rtn A  air # aftr 
srcr afWf aSt aft w m t i  f ,  ^ w t  

A  aft v f M r W  ^<nr ? t . ^  | ,  
t  5*rrt w f t v  5 p w k  »pft % 
« w # f  I
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K f *  W#V fsfemf flT *PW *  
JiiwiPwf
% fan «ft w £t f ,  ta r  fr
«R R  W *f*T I  f¥ »• <Tf JSW  
* t  nw ir |, gw ft m w  
* w  #  »rf t  frfr* ait faw rfar 
w f i  & ^ n r  ?ft arrWt ?fa r*ff $  
^ *c*ij(*  ^rr «bt% *ft*rcr v^v»* ^  
* n m  ts?ft 1 1  w  fa ro *? *ttr nTvnta 
iWt *»$w  % fo to r  us $ f t  * t 
4 arw arr «fo r? % *rr Rnr %■ «rr **n<T 
& n  *rt tn^ f , «rfe &tt at
115 flMfOT, 3 ^ 3  5T5 if^WT'T <ftr 
«ni ijsftsrcr fcr *5t m fm r  % fat* ^  
ite r tft  $ ? *n ft v t  *5 
*nrwT sift | f t  9ft w rfr V %»« #
«nn |, f̂arer f*r *tot

1 *  sft*T *?nft «reT
fa fir #  *ft 1 1  *W

it  f t w  wwf, *<% f w %  3 f t  ^  | »

ferfr *pw i «ft «t>0 <iTrar HT^rftrT 
«<t ̂  9 5 1 s v  ig s  <?t wmrsr 6
f̂ SRT * t  m « iT ^  « t  w w
«pnrr*raTt 1 ?x« % *nr*pr wp #**r 
f  1 feftn <jmiuw n^ftrc, «rm t j»5 

siw v r  «m v# $*rr f t  *nfr &v **r 
^  w i h frith  *  fttfr *ft fircra t t  

sfcrfirce *sf * t  ^rr •wr I  < 5 *  
m  < t^  «tt fcft»r «w
*p r s*w  «stf fnhr * t  *rtf h #  1 1 
w t t  ufinrrc fm  | f t  nr 
nefhr ^  5W*nr < f ^ i  f ,  «i*it % 
fiRft » n ^  *  5f t  ®r
amft ^  ^  w r  tt v t f  A fh m

^Rfsfe ̂ t 'flitti ^  ?ft vwnr % liini,
'3*T'TT % fw?, 9HTt filwH *«l4Wf 

•ifBT t » ?̂ srtt v m  9  ^ r r  ft?
<rft5ww «n PrwTrqn inrt t o t  *ft 
^  eft ^  ftw ft  ^  w f t  <n: < w m  | ,  
vfem m t #  *1̂  *  ift f r o

fo r  G rants JIO44. 

H f f  |  I W  SWTT f t  ««WWT %
w praw #|  1 yw hr »rfr *»^w  
w ^ t  % srpft f  ft? y O w w  A
ijft  ?n ,»oo ^  ff ir
f i » t  ?o,ooo fJpwrftrer ^  w p it * f  
f r  fa r  %  qft^TT ?rrsff v t q v  i m  v r  
f t  vto n  f*T?r iraT 1 1 aft w f« J T  
f f e  It ga# ga»> f  # «IVHT» j OTir VTVT^
%  w p n rw  ^  sn% t  eft q t ^ t
^  !PTT  ̂ ^  r̂ f̂ Rjr d i v l  V T T K  ^ T
ftprr aim  t  • 5 ^  w«waw ^ *rtr 
tpr *TT W F I X  ^  « W  VTSft | i
Pb^ ift  * $  » R  It JftU R  KTfiRPff «Bt 
P tlto  f r  > r  srterr «it, ^  $«n^ ^ n ^ r 
%  f r̂tT ferfir *»#  1 1

?  #R ?i? *tk ^ 
*prrar 1 1 ?^-R® h w  wtf % 

arPpr # fr z H  % w  ^  fimr |  « ft*  
M f t n  # f e r  %  ^«r A  ? r o  w w  
w t t  vchnwre v t  ft*rr »PTr ^  1 ^ P f t  
aNT f t  <r^ |, *A«ftPw

w r  % ?n^T «^t sftffr *r f  |  ft»
ait ?ftr t ? r r  w i i n  «rt «ftr «Bft*rc 
% w r  %, g?r # R i f t  %
vrrcrr 3tt ?r% 1 ^ f v r  m ft  o v  T d s n r T  
% 1PVT %% 5WTT v t  5Tt ’Jpjjflt t  '^ n it  
n f w  It irf^ P  W IT  fiw  %  »TWR[ 
ift  ’ fr t
y O ^ lW  TT T R T  I ^ m ^ e t 
% A  T P R T  F^tW !T f^  T I  'THT ^ f T  
j  I %$ ^ t  ^ , » * »  W TT ^ f f ^
^Prdtf % w  w jr*rr ^ Sftsr ?̂nrr 

, w »it  % <ts^ 5  ^  w  vhrcr
vih  % w vt <?v ift irthnm

^ r  «rraT *!^t ^ r t m  i  t 
^  tr o j ^  ^ t  
^ 0,000 ^ n rr fiw r w  ^ ’ PfWfe ifr 

%, ^  tpF *  ir » ^  ^  5T»R 
? T 5 i f r | ^ « s t W n r w > i r r T ^ t m T ^  t 
IV  WTT iflfltPWf «RT  ̂ t  ^
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[ * w m  v t t  * n * A }

« i i w  i t  3r o t< &  t o r  f a r  v n r  |  
tft «n| «H? w  % f t  ^  
v r o f if lr q *  i t  * ft  w | *  i t  J fc tt  
*nc n  « v t v t  « ftr  « t | t  %  i W f  i t
V f t  W V T  V I#  i '

*r^t <rr #  v t  ff o f a w i i t  
iff m ft t ,  o t* t  ?rffaT v* fcfa  vr*r 
w i t  «revrft *<r %, t ufttfl o t  % 
t w r  v ra r  t  d tv  v $ #  ir  t o n s  
w i t  y n t r  »faret % fa r;, % 

v r ^ N m  ^  ^  1 1  * i ^ t  *  m ftrv  
i f f a t f  $  !«f v t
fc v r  % fa ^  s r r o  9r w t  y n  | ,  
o t  <n: v^ wnj- «t t ( t tfn  o t  vnjv 
%  n »iphf v t  gfirvw f ^ v r  i f  fcsft 
v ? r f t f c * t  snaro ^  «nrer | ,  t  & v r  i t
V f*iM I ?ft*T *1̂ 1*1 % VTV
o t  i t  fo^t vrfa* ♦  sx^r*r vt

V*ft Sf^K *t JTOW ’PT̂ TT TJRIT $, 3 *ft 
3PPTT tTT TZpfhr f a f a  3  3IT T T %  fTCTT 
^ T T  «IOTT |  «B k V? O T  i t  PTT «TT 
M r  TT?JT $ f a  O T  i t  VT 5T T #  I 
V^ T5f  ^ &fa*T * W [  HV,|^ %VT
VTpp % *T3*K OT i t  V t  gfvvw
s ir a  vrfira * s  *njt v r a  «Wt i 
ffK v r a  #  o t  i t  a g ftfrO v f v *
ffT T T  STRW  * t  afTcft |  I w 
VHVT VT^TT jf ft* ^ T  i t  Jffa fo ft % 
* S P *  V  J « f  WHT ■ vff* « f a
O T  i t  V t f t  *T3W=ft f̂ TSrsft V lfffr  f a *  *
o t  i t  a ft^r % a a r o  # v k  >ft p i  
n m n v  g f v v t f  srer $t * r i  i

%  * W T  m? «ft*ft $
f f v v r  v r t̂ ^ p 8 f v f r * r  v® (s rn ^ s ) 
fW gir i t o  v t vrt
fm  | OT <K HWI5V Vf£l 9prRft 1 1

^  fa to  ipp « ^ t  ^  w  v  
| {  t ft r  w f  v f  n r  » K ^ t  % t  t t h

•irofr ̂ pTt nt ipnft »w4??: i t «; trnr,
^ f W T , « « •  * •  ^ f f t  %  v r  
h  fv trit I f t f t R  q u m n r  f f A '  
i t  w i #  %  f v t  «># v w  v r  w  <M£r 
i t  eft f p i f  ?  v ie  flw r i w r t  m  *  
w r ite  i t  % v *  ^ * r o ,  u  ?VTT, c ^ «  
vo #  firuft 11 ^  It w  4l^t % 

v i f * i H * f h c *  ^ v i t v  
«̂> ■*» n w i r r  %  v r v  i Jtrr 

. W N v  m  |  f% w  g *t <ftvU w  « r  
w r t  w r  |  a t  «nr «ito t i t  arRft |  f a  
W  «<Wtf*nF ^ v  it  viftrvr It « r tv v
«IT«f ? t VT%*fV fcfaV VS  JWTT ?t
% fvn w  fftt r̂ qwriq; snr vtt-cist i t
5? T ^ i r ^ t f t V T V T T ? T t l ^ f t V 5T T ^  

vg?r in r o  wt vr «pw «r*t 
v i f^ v  I

/

A  v t  fT O V  vra  ^ r r  ^ t t  p 
5p v ftr  *n ft It *5 v s  f a  <fiftgT*rc 

%  tfln t i t  < m v  fNrfir i t  ^  f t r  
v^r *(*  ^ r  3gq ife  v m . ^  
v < t r w K  v  «ftn r » m  «rr fa ^  ?r vr#  
v i t  o t  ? r ^ r t  *n fa ff i t  ifljr 
^ t r f a v T ^ w r  > q»Cteww % 
i t  3 W K  i t  ftvftr $ f a  V |  VTT v r r  
f t ^ f t  nrr$ «ftr  ir^r u t  «pt spftwrr 
far wr?ft arttw i  t̂ vrv, far ^nrr 
v^’Hŵ Vfacw ’tftgrd^ ĝtatm 1 
W  s t r  i t  w <ftv (V«rfo if o t  ?rWt %"
VTV W T  1F T R  f ’RTT t  > IV fa ^  JtTT
W»ffr ^ fa  v f  & ** t e z f r  vr wfa«r
JTTTT ^telVTV % V*SZ FfifRT
ftvT vw fw  It v̂ r % *r(tv iWt it
^HTPft ^  fft I

v r  ĉftn iv w  %  * * v * v  v  ^  v m  
«rtr *|*t vrpiT 1 1 vQvnm % ^  
vrtT ?  It v* v  m i |vi^ fnvfer vvm v 
# fvftw vruft itvr vr fa f̂t o t vflr



«WT f t  *t«RT | OT %
fW  ^  ^  wtar in r** ft^  wrtfo i 
*<hr wwfaff <ft *v % mwrr vt $«
<nfT «T TTjpr t w  w r o  i «n w  
wft«v, u rt^ friw iM oY jT * 
mrft tncr j«t $ iftr zvrff ft  
«m r  % fW s*wfcr ifcww % im  
<jtf *ft q*r »T̂t >d&i«n 9|T fWT I 
Jftwr w«r tit «tt % swrftRT ft  *ii | 
w t fw n *  p m r * f*tf

• j*  Tift Pnrfffcr $ 1 ** wwnc«rc 
I  ^ w k  *rft aft ft f t  

r̂ttaww % *Wf *t Tn?r % fat 
aftftirtta* frw 

wr $m |, «{fc 3i»t*r jittw M  
wt? fa r qrftmnr <rfbntf f t  
aPnit *t »nrj* f  *»s srr v* <in»ft 

% fa s  'tt *rw * r  «iV 
Pwf& * *m ft »

**r % *rs #  je t P m  % s**?* *  
*n??iT f  i mft av w  jtsttt *> 

w w rct f t  s rt arfcft qf % *?r ?rv
fiiTCTT ^  «FT 5P F 5 I  I 4f? V  %  ^TOTTT
f f lj  '4t 1 1 1 3 *wrffT aft f?t O T
wm % fa *  S**r«n* $TT f t  f  % «̂ T *p-
^ T  *T fa ff  «PT p t f ^ f  f t j f l  tft TSjfft 
Sft fft rftUTT »fPRt JIJ 5*n^
ttil f f t T*  »pft * t  »T$ fa **T  f a  t^ r 
tfVTVfT <sfal«W n «tor forr 
*IW I ipTT̂ «.**&* *pft # ^  Prcnr 
3 «ftft tft ffffyjffr ift ftwtf i <ranv 
% P*t wr ?*r * ftrar eft g*nw, **ftfw 
lit ytrr, &Pm vttonR % mW vt 
S^$ft^qr»[wri**q*P?Prc5'T 
«f * jt r  »5<teTTC 
<#K v r  ^  *1̂  * * ft  annr qf ftw f ?  
fwrr Sffsnf?r m  ?pr Tp | i 
w w r A titif v t Tnj?r ^  % fW  m r  
8Ph»w t o  wt^r ww at t iw  |,
^ p t f t p K W p S W T ^ ^ f t l T T f  W %3T
$t ftw r a n * *

11047 DtmtnOt CHAR9A 21.

W B k v n lq p fr fa rv m  M w fe  
> * * * * *

l*wfrsr «W t n tf d w ^ t  Pt « t  i f t  «rr f t  
y^«n^ ^t^nfOTr 

<Erfv#f¥t *rrt!?t̂  i aw w  qfk
Pnm wifar jw  •n1 «rt nr Ptmw 
w v i t  y w f a  ^ w m v  i f t r  % 

f f  < t, m r a v  w t ^ vo  fer ^rtrtr- 
wt? € t B u fir W  « it  t  % ift  
Wft Pnrw f t  «»tt & «w ft t  »i* f  « 
^ftn w  w  <twrj «nrr 
^  ^  ŵ ^ t W I % um# a ftv r m  
*w  « i ^ w  im n  i  i t  *  cNrw >rftWfe 
W  ^ tP iw  v t  %  f t w  <N tk ^l?ft $

*r # j *t  *w W rs ^r #ut^ 1 1  
^ r r t  sswfir * w t w  w  vfsrr if f t  w  
?*r wr j t t  qamr i m ^ H
* t ^ f ' « t f » r  ^ v t  « P m  % » m p » r  
*f »ft ^  Prt??r ^[*r f t  sw ficfr-^nft 
f t  arm i ^ f t r  s m P m r  % f t t  

w  «w  err ait w w w r d  
% «rm f t  f  ?par r̂ n  %jn 
*̂rr irresgt ^rr 'ir tf  | i wt*** v[ 

^  Pwq^r i  f t  w  ^  «cT HPrar %  fir t  
^  5« i  w  j w t t  f t  g ft r r tr  « w w  
tW ft front vm  i x  vk & (ft 
f t w w  !T f t  I * P R  f t t f t  m w t  » t  
^o *?FT pT5»?U *rr g ^ w t w  W  I  
«rrtn r »ft%  ?oo ^ 0 ^ f t i i i  jii< i« t  
^ f t ^ » ) ( » ? « ^ f  < m  Twft
f t  f t « I  ^  «PT VHTRT | prfq# t«o

A ^ramr t o  ^ 3% v fe n f ^rtt i 
w r  ^ t  5^  t  v^srr ^rrfsrr ^ ^  v i  

«Ft ^  ^  i f t p  'rarw 
WTWT I  ^  ?JTTV f t  TOT^t % 
® W  ^  t  I aft % P r s t P r t  ganr 
*T A w m  ^  V f A
^ T * t  «ftfT HT WTTT *rt<B f t l T  WWT 
^  i vg a  % wW t <Ft ^ [R ft h  %■ 
f l w  y w fe r * m r m  fSt « ft*  ^  f ? r  *w t 
«rr f t  t m  * % * $ * * * & * * * $

2M2 ISAKA) for Oranti 110&
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{ 4 t w w « fh ;q r r c *f t]
«ftcr m  wfcr fcrr i f*c u r r f t  

« i f  ** % ffcn* % «flr «ifc <r*ff 
* t  <rcr < m

^ ^ * f t * r f i W r *w t  
f a i r  a n w  i g w tf a  i s  s r *  * t f  
'ftwrr 'rft‘ s s « * w * i t f t 5 f ’t f t f t * 5  
’’ C T  t> ^ P f h  * * *  *n| t o t t  *r^pr
fa in  «n T fr  f  i *jfn w  H
1  ?IW S° TO ?TC$ VT t  **t ^spr w r  
amnTT i Jitt P r ^ F t »m |  ft? aw «r? 
TOwfrr l> * * r  ?  fcrar *r t  *n  tftr  jsft 
f w f a  t f a n * p j T « n ' 3 t * n r < f r * s * |w
^ f 5 t ? $ f i W T * W ’» T P » K * m P m  
<jtht $ ?ft So c r  5  ?rpnfr^V * m  A  
1*p n  3ir*r i ’tnar </k mmhI

% v r t  <rc ^ t t  ftw ^  *ftr  
•jftjTT m  T f t  f  i w  *r v t ft
#  tfffotrar 3 *w t v r *  ^ r t  

i

«w ait ?tk  ^  n ftw n  % xrra
f  e ft  A  «ftfT ST T O T  « T R  
■f̂ STT WK *T TOM MTT T̂T I HmY

f  fcreiT ffBT I  fa  ?
^  'nPFsarr It sravr

*rmt «Ft j r a f a  * t  r f t
tft orrShfft i Jpct Prâ H *nj f  fa  ^  
^ T f  % «fi*it tfr 3  $Pw t
% m ft  f  w r aft 5*n^ ^  w  
H5V q-̂ tifitfl  It sn  « m r  k?t wr t | |  
■gjppt tgpraT *r * w  ?ft *n? v?r 
*pV itw  i a * * 9*  *  ^  P ^ s *

fa  ftRT SVTT IHSR *T£*T #  *T̂  
i s p  *n  Pf  w r  w  p n r r  f t 'p F r
$ * f t a f t t f r r r u ? T qi!:T5 IT̂ $
fiiiiw ft  3^rr #  ^  w  $

P u iR r fr  WTT % 3CTFC t  I
<iw tft «nn: »tfr Ir « 1»f w t  | ’•nn 
n w  « R  3«rt& ^ a ft  «rrr ^  w P f

trim ft^ w f Pf ^  «fw 
^wr^y wwr > «rtnn*4fta* w?w 
«n?im  w i«2t ^  | graft w k f^*r 
fiwr aiwri i*r <no«rrw vt «r»r 
wrr % P«5 «r ^  w $ f  \
UVTT W  UT%5T PWTfPTT ^TTt
tnn*i#r m  fl»ft \

w  4  Pro* *«t ^  «wpw ?  
f^ rr fTTftn f  aftfr fti^  f t #  %
»rmf f. frwft VPfr vrf ft t  i 
'pit «pra% JT’rm  3 r o t  ^ fr  % | z t  
T̂ r t  ?it g*rtr fad anftr ^  «(̂ f«ri 
ifhC T O  *»t BWWT flsfr V f ^ , 1  
j t t f t  ^ h r  % ftw  & n ft «itvr nr ^< r
f w  3TR I

«w ?«»rr f t  firfar *■»% A
T̂̂ 5TT ^ PF aft (£Tft VTTf 3VT If 'S'^f 
îT. ?TW ^  ^!W t 5H?S ^ F t  VtVTT « T R  

5?n jtm i *̂r «r̂  i‘r srrer ^t 
^  1F& VJRift A f̂ * 5*^ ^
&  ^ m f^RTT % M  «FT »?F

TOti »rft *n̂ i*ti, hPm ?| ?ft*r 
xprft srf̂ t, w ft »n?rmt, yft vt ^t? 
? t  ^  vpr flk in«T f̂t fapfA irhfft
5? 1WÎ  3*Wt
*n«r f»rr(t vt?*tt z t o  s v rr  v x  
>Ffcft | fa 5iPr«t ?*rrt 3m: | 
<tfiT sw ?w ^ w t  » r ^ t  ?R5 It
5̂ t TOT wr *î TW w
? rfil^  5Tfft T O f  ?t H’RTT »

•ft ^H^qr (wlmv^c-Tfimr* 
W ^ R T  anftwt) : ^mawr *n fW , 
t  ffsr ^  «*nr A ^  <nr »wf
itf ^ r  *mT iflrm m  *bwt i 
l*n^ *nfr «& * t q [  w^fr^tfir
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ft w m  j  ar?t 
v &  rft f a f t  a rss
iftnwr f ^ j  f  «Ck t fta r tta n  o t%  
i r c T T O T # « f r r  a r t f a * | t  t ? *  * t$
^ r f t  ?w  * n f  #, aft ^ w t r  $  i ^  
*am r $ farait *ir
<R «i5? r trsn sT T O ¥ r# ^ t i f*n* 
f W f a  ^ a f t ^ Y ^ ^ f r T W T T J ^ t a r T  

t , *T?f «TC *fr  i f  *T T  ^sr% 3TCT 
ft^ rn : fa n tf £  ^ t  t  t OT^5t aft ift  
?nrw ? R *«n 3  $ O T v t  3  sfcrrr j  %arar 
^ f*r  a w N t  « ^ t t  $r w i ^ r r  
mt^ tt j  «nft a i  gsrar *»# <nf $ «  

% qrW f o f i v t  ^  m j a  
w r  ^ w r t  f  i ftrer * m  O T i t  
^ T T  W ? ? t < R  O T i t  *T ft w  
a n M  3t »r( *tt *i^t, O T i t  w n f t  ?frc 
9T  i w f r  *nrr m  v w u f t  tftr  •tt, 
«nar 5r?r ^  P m  ^  f , ^ft*r $  *rn$ 

*TMni 'an^lT jj ft> apf 
H W H #  i t  '< M « IM  f a  %
f^rw  % v% *jfairc farr sit Tfr t  
aW *TH fiWT *RIT ^ ft> aft ol*it< 
^ 1̂ *11 45  ^hIH OT^t «*W*I
«ita rtt % r n ^ r  srer <ft r r
5re»nfW % a m  *15 v t*  **flf * w  
anar t  ? % * F m  wt i ? * t  
^npiT Sftsr h  ^  «pt w  ^  t t  5̂  
*n*r o t  % frw ^  $foT ^ r f^  » aft 
«r«nw< <iarc«TH z^frft rj^z % f^rw  
% ?ft^T IHta i lfl i t  fW  gVT | 
•T̂ t OTit ^ ft*lT an*TT ^Tfjpr aift» 
OTit jjf TOfft Tfc ft: * *  aft anfa  
aM ft*SOTtfT$«ft I 

12.80 b n
[San B a r k a n  in the Chair]

a i  MlfiWWI f l  IT WIH f» 
• n ftW H T  f l  %  f t r *  « n *tf  «Ffr ftr  aft

fr fr w  ^t <r| f  % « m
H  5W  w t  anrr ^  « t  ^*nft »nfir-

« f r t  sre r j t  a n ^ rr 1 aft tfrtr irrfir- 
VRT fF  jir t  TOT f  #
s w r  « r t f  %  «nq%  »mr a w r 

O T V t  <ft «ttt ^
t f t  ^ fta r  art ^ r  ^ rw ^ R H i  g y  ^ t t  

t ,  w ^ r t t  &  ^ H T ^ r r ^  f  v m  
ift  a iN t  It aR<t <|9W  ^ r r  5 a r f t  ^ n ? f 
w x ^ r t t  arm i f t r  ^  <rar ^
<IT « e  * K  ^  V n R W K f ^  ?TTf % 
w m  v r  1 ^  ^ t q r  ^  
r rvn»K nft % ifom  ?W itt | \ 
?evvs % q ffr  aw ftr ar?jt ^?r f a t  ^  
m  flTtt 4M m l *TT *WT, flW M  S W T V R T  

ffta p ff VT *TT I

iTJfrf Pwr JRt 1 arft «rr im r f f  
<tfp< t f k  ^  ^  w » M  q r  n m  f ?

wftwvfr wrr* i *w*iw 
«nft*r «i# a t  o t  v f W f  «?r am ft 
inftwHr ^t *rjft Ktnr o t  
anfp^r t t  v b t t  *ft m ftrr  *rinr 1 w r  
tfrta r v n R p m  ait f t . ?pftsr «tt i n w  
v r a  ^  *rarf«w ftarr ftr ^ u rtt
anft̂ r ^rvt Prn f̂t fftr ott

o t  q x m fr v ^  vriR rm T«R T^| 1

<w ^ r  «rc iftvar vtrtvtt ?̂t, JNf ^t 
aftr t«fjafti ^  ŵptt?
f  OTVt €tr  It f5fFF# %  M  irfk 
VT# %• ^  fspNsr f W  *T$Tf j
ftt ?h w k  vt^ ^»it »it€t «sr fsprfor 
i^ a f t f tr ^ ir n r ^  i t  i t *  ^
# #  q ?# ilt v *  f i t  ?  %nSt ftmr* ft»rt 
^t ̂ prr 13 ft*r  ^  *m im  5 f i  f t  a*rwT 
^ t «rf*a*r ?ftr <rc a iw  % arw  t r w  i^ r r  

Jrtt »jf »?i»r |  f i  spnw #  tt»> 
CTH tSWt % f^ n v  % sftV̂ T fr a *  
v k h  i t  ait n i H n H i  *tt m k r t t  
I T  P w r  J t f f  t  lW ]Jl4 i t  ?ft 

i
fa tr  «wwr lr fa r  t ik  v n tff 

% i t  Ht fttr #  i t  11  v tf  ̂  iwSt
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[«ft

f e f a f f t m r t  «W * « t *  «»w  * *
w f t w  x t i #  «rc ftw T «nnr i w tf 
*k  fP w rW f»  y w  M ini finrr war 
{  I W T C ft W flT lT fR H lff in i 
«w r dfc i f e  w w  ift wtwr 
^  fflfirt wi*ii fjc forr 
^  W  w l  ^  IT  w w  9  
wwr v  T|r ft fa  ^  w w  «*pr %
W  1  1 HW ̂ TT 4 ( | ftf 4(H (-
W f  ftqfa *nflf f

j<  *c  m  m w  * t  fctjsr ffcrca 
# » t $ f $ n j v * n q f a i r i f t g * j T f t *  
wwt "z  <wiM<r^ t  S* ^ r  TO H

4 k  «n * rcvrft v m w  ^ n ft w i
*  «fta v m  *ga qfarn |
%h* #  % m  gw f %ft* *pfaiat f t
» fo n s  $w t f*irt <mr *n*r m a £  i
U lStf TO *pt *TR «̂fT
fir  « m  ^  t s ^ h r  v t  ^  <tt m f^ivRT 
p f  a #  $rr ’ TTp at *rcr ^ftsr
T WW K M I I * f  HT * n f c r f t  «FT

v m m r m  i5t ^  ^  v Yt

aft p w  v p h  a*r fvrr ^  fi r̂rw
It M l  3TRT -mfgil I

* ja  *t r̂npft *t **frr % am  *  
»m a «lt M  $ «fk  * w r ^  a*m 

W  «TT ft? f v A  ?o,ooo ^

v w ^ r t  # « r w w « N r ^ 5TTTwf 
# t  f t  fs f : w* A ipnfom  

% firm *tf»rT 1 $ P r  an? *r *15 *rw«r 
j w  Pf s a  ’ rnfut % fira% ft.
\ 0,0 • ofc !ft% % <* «ftr fr  g a tf
t o  q ff  fm rr sr o t  $ q  *ft *prrPnrr 

i t r  y r r P r # *  T f  
u* 1 %n ftnwt «fr <t |
«wi*r vt ftw f  aft « w r  w k anfhr 
^Wft %n*& WSTR f

n i t  v t t o  f i n  i f

< t  f w  w n  : v f W  m  
« f l w v % 9t v t  ?

• ft  qgltyiil : ^ t v  % 
W l ^ w r |  i

j a t t  jttct 4  M v t  v r v r  n p i r  
f  **l ^  t  ^  ^  'fff w i  ift *m
§  "ip R P rf ^  ’PWT 1 1 f W t  
«n t*fr  v t  ^  v r  j ^ f T  fiw r 

m v l t  «5t  ^  grftw w  c v i r  
f w  i w w  itWt l it  f t n r
t  • * w  $?rr ^  |  ftr j t o t  ^  ^5 T f  
•nm ^  art ^ s ^t t  iftm  |  i f l r  
v v r l x  i f t r  * i r t »  srr?»ft * r  v *  f f r
% ’ TT’T W jT f t m  1 1 ^ r « i i i  * t n  

^  f*P * m H  v t  ?it f^ R ft *¥ fiz  ft»jr  
^T?r « f k  w r  w r  ^ t  ^ t  ^  
*rc & e ft? ^ iT «n > C T ;C T % q re t 
«n«T % fn w  % irjarc t o  
w  3*r w  p :  1 1 jflrfiw  n *  gt » r *p r

^t ^  ̂ ^  f̂ nr m t
M ^ T 5T ^ % , t T a t ^ ^ t  w  
jw pt ?fHV<? ®rr Pbt t o  *wpt % ?PTSrt 

vripft a k  % ^t ^Stfaw ?nft» 
j | |  T t v P t  % 35^ f  i^r m i  «rw  ijt
a m f.......................

»to  m o tfto (=n*rj*) . ^ r  
fira# W  t  ^  f*F rrfr Pfr #  ^t- 
* t  W?»fr t o  T$ % ?

4 tf$ ffon  . w  <t w i t  at ^R" 
% m ^ » T f  i f v w a t f a P n - a r

*J^WW fit  U R  ft^TT I

'w w m  i; f<|fwr2«rH 
^ t  « it  arft»r |  w  v  m  a t trar-
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tfw n: % uror % fcfa* ft
Tjrr |  ft? fa*rcr <ft ^ w h  v r t -  

A z  | s v t t  «w W j
SPTTCft ^  w  v *
%  v m  «r?t % m f i s #  vrsfr
^ s t f t  ftfr  $  t f r  ’A  t o  « ^ I P f r
A  T 5 ^  f  fa  f% H  v t  i^rnr ^  * f l r  
f a *  vt TT̂ rnr *  ^  fr*r * t  't r t  ^  
«ftr ft*r vt qszr *  ^  1 t o  ******  

n^4#r Jr ft te r  $ fa  *5 
«m r tor M  <m  

m  aft >ft vtsj^t t  & r v t  *r?r
& P m  ?TST W  ?P?T*T IdTTTH T R ^ T T ’T 
W T R  v t  ^  f^TT «cw f r o  % far +*lf 
M w  ft  m  ^ r w

I W3T $*u} *n|!*n*T>i <, Vt “̂-6t
■M̂ iT'ft mvrr ^r^rr ftar |
U1R «Te[ f t f  VZZT WTT x(T^rT | eft 

Vt tfctt »lft TsJSTT fo ^
*rra arnr q?% w t f i m 1 t o f  % 
"trt arnr ut llfera? «tott % 'tth 
aiw ‘sflr t o M  A ^ n w  $ fa  * m -
F̂RT TO q^IPft ’Gt 3Tt*T f«P»T afFT 1 

*T eft +l$a<r>K ^t Mai *i«iai ^ *1 
^ ja ft  q?t tRTT <i<idi ^ *ftT
TO flft fs^Fcf ^t 7^r ^
% fara vtf cpsft fa-fir̂ r t^rft «cfn
"ft nW (IT% vH *fTt 1TOT ?FT m sW
% f5T»f v m  « m  c&ptt ?r q i  w k  
*pp ft  <ywt <rc arr ^  jt? >m t rc- 
* m i k m v f t tv z i  v t *7  *nr
^pr i

% xnrnrr ^  aft sm v ftr 
1h  arRft | ;r j % A A v $ n  

. ‘siwrr jr ft: eft 1 % ftm  | fa
( • ,« « «  ^qif ^  JRT *jiHi«ja ^  aft 

qr»fr5T ^ iftr aftft: 5rr°rnff ^t tp m  
amnft vf(K

^ r v t jj^rrW  n v r  fiwr arm r i

* f  ?*r ^  |  P f  f « (  ifr *  
f t  f t  Tisr |  1 ^  ¥ « f k  « r  fam «n 

s m m ff «rr4Tor f  w w  ♦  
vrv*fr <gr f i r  rr  jfcm r *r& $ nffr 

« f h F T  % f w r  
«n»t faT iift ftm  t  ^ o t  
T t  «# t», J»ft * l f t  t  %frr gsr » t  33 
^ r f f  It fJWFT fe ir  srraT ^ i t o  err? 
^  fs ? R  f t  ^  5ft fe r  # vm  ^  

x m m
a w ra r f  ^  «ft, 5ft*r f t »  # g*r ^  
<rj«r ■•ft ^ # f t  1 A  ft ; yw rfa
»f5ft *rft^r ^  ^  w  *pnar»r to  
TO W T wft «ftr « m r  t  tffr  aft

3r»?ft «r  <nwR f  ®̂r vt t o  ?ftr 
«rr f?m?r sn^r *  fazr *m  wfc* &r 
apift xftK irorsft A ^pt #  fa  # flwrcr 
f t ,  a f ^ T T t ^ ^ t a i T T < f t T ^ T ^  # » m  
^  % irm firir It qrc ?ft arm 1

«ft ^ r r  w *z w i t  A  hthhm
«PT «ftT ?t p T  *PR ^
Ttt t̂ HT %?T <T1HN^ f^T ^ fa  TiTi

y r p ^ t  faro ftr ^t»Tcr 
? « ,o « o  Ir fft% f t ,  fare w  ftr W f -  
^5PT ?T «rtr ^
^Kt<Hi ^i^di ^t •r ^t arr

g»r srrn^t # ttw  t o  
^  fiprr n^n f t  ’

«ft q ffffO T  : A  * t h t  « i m  TOT^r 
% <srr? *r r t  n f R v  v t  ^rr? 

w  f t  ff ft  ^t c? n w  % 
ip vx % *rr fa R  ^  f v  ^ r r  P c tt ’ ptt |  
*jVc ^  A  a ra  q a s m  « f w t

f  I

%fw r7rrz^ f t  ffrmAt % ^  ^ 
j ttt  f& fe r  JTf ^  f V  ^ *r f  *?ft » t t t -  
^ f t  n^€t t  v fffr  ^
Tprw ?rt j r  f  ?ift fapr ^t f»  sftsTnft 
^ t ^ r ? f t |  i « ? n e w ^ t » m ,TC5jiftsTqT
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[«ft

f  tffc o trp w  v  t*  *  
*rro *?t « n ^  fts snfr *t» t  
<wnr <TC ffftPRT fa s te n  «nww | 

*r»rc ^ «*ne <rc *<tor 
*r a n t  |  *wr *wr ^ S r

lw  * * *  andt $  at f«r ®sirssr % 
fcr * ift ftow f̂rR- | iftr *Rfhn 
v%  f m  |  f t  sfcff «*n**r v t  ? i w
#  «PF #  «*nz fa n  * *  sfrsrpr v t  $ t 
$  «ftr o t  vt ?Rft»pjHw « 0 « k
#  $!t £  i *frt *  # * r t  «itow ?ft»r 
aftfr o t  «srrsv % fi.<wgi< ^  $
# ife  arat T f anft $ iftT o t  spt Srotft
•ft ^ r t  m  an?ft 1 1  *«fa3 A  ’̂ m  
j  f%  «rrr ^  afr f w '  o t t *
| * f  «w jnsft ^t ^Ft | tfk  OT «Pt 
fo>T It R ^ iM  i t  fJ J T  SRFT<T 
| «ffc o t  f t  ftnfff *rfa*T *rnfcr %
^Tjfr ’ nfffr grfr <Sfa % «fl!TT *w  «%
ft .  f in  It  «*rTs «Pt sfrarnft f t  x$t t  
»#ft * r r *  art *n& n w »  ^  7 $ - 1  * f  
«rc £t i

«W  »Ft a t *rcr $  W T
•PfSTT i ^  ?ft»T %rtr srra

fm t *rtt?r fftOT m f aftfr *%r 
Wt % Ffft 'a*fl'Tl "IT V W R  *T O T  
^  S f M  »TP1T T̂rTT £ ftr * f
ampf % o t  *r«fcft re  wrmr? ft#  % 
f w t  | i o t  It *$r srmr $ ft? *rr
W  i t  O T *t«F  f t .  i j f  im  i t
spffa | i w m  ^ o t i t  |  ft? 
o t  <^i0  % *tw ^rastv v t r  % f%*r 
w t v m  t 9 f̂t fB[ *nnrw T*?Tf 
* * f t # i m r l t a w * r f r q T « n 5T t » f * f  
* *  1*S $  V I I T̂TiT fftOTf f t  «»f

t t  o t  # i i  It fiwrr m  
^ r  |  f t  i!? ^ tftO T  f t  |  * f t r
w tftO T  i t  « r  o t  v t item
vk  ^ t f ^ a n r i f ^  Rw# ^t

«WWOT f  f f t O T  *rt»ff
i t  I E  %  v f t  v fis * ir f iftx  stsrnft 
«ft  w o t t  « m r  q? ^  1 1  u rr  
^ ^ iw t ftmr t t  f t  aft fftOT 
f f t  * r  T f  t
*TT fiWT 'W W  i f k  'J'fllT ^  u w  #  
5 T m  ^T T  fiPTT $  «ft ftsr 7 R F I R
^  g fW T  ^  ? W f v t  *rft?r
t w t  !>rT ^ r  t  ’  * * * &  f t  
▼Ct I  «ftr  «TFT %  W S t flO T  %  U 5B TP T 
la w  f t  W ait siTf# f  O T  It f S f  
VK OT Vt ?ft fTRW Tf#
?mift 5ft»ff «iit o t  f t  3Rft vt f[*rff 
vt #Hnw v *  % fcrarsr «ft ^ t f  i 

? R f qSt «ft»ITyRft T t  TtaRT ^ n ff^  I

w  % st«t ([t #  q f fiw y r
W ftr m g n  i  ftr fjjer It  « w ? r
^ fOT Tt ft> ^ft^RT «Ff ^

# t̂ar tw t  | i w  ^ h<( ?rfr 
«rc ^ tf afciT «rr, ?nr ^sft
«ft 1 R  (ft I f T  «r  ?T8T ^  
? rk  w t  # ^ f t  i4 fl,*ft v t  sfhm ft w
fOTT «TT T tv  T ^ t  I  f r  JJf ^ ? f t w

jm rst¥  f  i wr ^tt spfsrr irf | ftr 
m  ^  w n f t  f t  *fr«i*ft rftr wr 
5Tft J R  5ft W T O T  %W T 
H F r m t , <R*mrWt «rr ? fjt OTnrhrnhfr 

v t  ^  ?w?t ^  i f>r ^ lt  m id fr
? t  •T̂ TPRft f t  % t̂4>ri f  I W  OT 5PTft" 

»T 5lt  ^ t f  *rf<T 'T JT  ITRTT ^  »T

* f k  g f w  « r t r f  «ftT # * i f t  o t i w t  
o t  i t  5ft^rr*ft w t  f t *#  wt xgt 

^ i «<^i0  ?ftr *ir o t  v fh ft w  ??%- 
*t m  ftnrr ^tt t o t  ^  i r k  v t f  v r o T  
* j p  ?ft *T^t fts f r t  ^ r r  f v  # w  c R f  
^ ! T T  q<t ^  I f*T  It xftr ^  
v m  ^nftsr w t  ft*r »rt»r 
f  f»r  e R f gr»ft  ̂o t  qxranf, 
w w f  t f t r  im n fin ?  v t  f ?
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f « f k
ffcflra *i$f wrcfr | i

#  i ?rt #  fat** vr % «pptt

FWIW V^V V91T ^ fV ipTRT iHRinift
«pt *Nt jftmfircita f̂ r
fT SPK* •$ I

•ft ^  V *  «WT : ’Sfr tnfTO wrr*r 
3?T 5ft5TT*T TT 5  ?

■sft qgrftqT . #  *  ir i  fr*n fa  
»tt 5 5  t o  jpftt % vrfav w h  Praysr 

t o i t  *w  p? t  1 ^  w w y
$  n iii, t o r  ^  ? fsrff-
f?r  snfr? tott q<V g f  f  «rk *MV 
*njtor ’JW *1̂  !f ^  % fare to> ^

■ fa *fflT "PT̂ t 'TT zseV ?T falR
t  i A 5 fa w t anfrrf vt

VT»r A ?TRT 3TPT I

Mr. Chairman: Shri Bangshi Thakur. 
Hence forward, hon. Members should 
:onfine their remarks to ten minutes.

Shri »«n pM  Thakur (Tripura— 
Reserved—Sch. Tribes): Mr. Chairman, 
Sir, Rehabilitation department is like 
i foreign body which has been made 
to thrust in the body of India at the 
cost of the refugees. Though it is 
temporary in nature, yet its colossal 
problems, multiplied by complicated 
day to day developments, seem to be 
not within easy reach of solution. In 
the year 1958-59, the total amount 
budgeted for rehabilitation is about
9 per cent of the total budgeted ex
penditure of the Government of India 
for the same year. This year also, if 
ft has not exceeded the amount of the 
previous year, it has not been reduced 
remarkably. The position is that the 
government tax the people and the 
Rehabilitation Department tax the 
Government and, as a matter of fact, 
the investment gives nothing' in 
return.

Sir, let me concentrate my attention 
to Tripura. I think no country in the 
world can be found out where th» 
number of refugees has exceeded that 
of the local population. What is the 
position of West Germany, of which It 
is said that coming of refugees in that 
part is numberless and unceasing. 
There also the position is about 1 : 4; 
that is,‘ the refugee is 1 and the local 
population is 4. But, in Tripura, we- 
find that the local population has been 
outnumbered by the refugees. In the 
census of Tripura State in 1350 T.KL 
i.e., 1940 A.D. we And that the popu
lation of Tripura State was 3,82,450’ 
but the number of refugees who are 
to be accommodated in Tripura la 
about 4 to 5 lakhs. The purpose o f 
my showing the ratio here is to say 
that the refugee rehabilitation pro
blem in Tripura is far more difficult 
than that of any other part in India.

Sir, Tripura is a hilly place. There 
are five off-shoots of Himalayan ranges 
which have passed through Tripur* 
from the north to the south. Beside* 
these ranges, there are numerous hil
locks scattered almost all over the 
territory of Tripura. Yet, these are 
not all; vast areas are coveral withr 
dense forest; so, the ploughable plain 
land available in Tripura is quite in
adequate to satisfy the demands o f 
the refugees and the local peasants, 
who are landless. As far as transport 
and communications are concerned, 
Tripura is very backward and under
developed so no industry has been 
established there up till now which 
can be utilised for the economic reha
bilitation of the refugees.

The local Administration has estab
lished some industries in Tripura but 
those are of a limited capacity, 
rather those cannot be categorised as 
productive establishments; and those 
did not come out of the boundary o f 
experiments.

In view of the transport difficulties 
and in view of the fact that Tripura is 
nearly blocaded by Pakistan, the loca* 
Administration also could not advance
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bqrond the limit allowed by the exist
ing natural facilities in this direction. 
Moreover, the refugees are the inha
bitants of plain areas but they are to 
be rehabilitated in hills, forests and 
tillas.

When the refugees came to Tripura 
first, they had been given doles first; 
then, they were asked to show that 
they possessed ploughable lands 
against the security of which housing 
and other loans could be given to 
them. It was impossible for them to 
show that they possessed ploughable 
lands. Who was going to give them 
lands? Moreover, they had no money 

J trJ a yJ a iid s S ir JhrJttks~ .}iaR 4 Jh* 
local officers also could not go against 
the rules. But, above all, it had been 
felt by all that the refugees must be 
kept alive. So, in papers it had been 
shown that such and such persons 
possessed such and such land*: and, 
following that process, they were 
given loans.

Now. what I want to say is, that if 
the situation permits the Government 
to give 9 kanis i.e.. two acres of iand 
to each of the refugee families, then, 
those who had been given lands or 
paper but did not get them in lfc-*t, 
should not be deprived.

There are other factors also Some 
of the refugees had been allotted lands 
but when they went to occupy the 
same and began cutting the jungles, 
tile real owners of the lands filed suits 
•gainst them and some of them are 
still pending. The result was that the 
loans which they received ttai to br 
spent for litigation purposes. A fairly 
large number of refugees are yet to 
be given loans of various descriptions. 
The previous loans also, which had 
been given to the refugees, had been 
given in 5, 7. 10 or IS instalments and 
-so the loanees could not utilise the 
loan moneys in the direction tftoy 
were meant for.

What about Raima Saima? As far 
« i Raima Saima is concerned, if you 
eoald make your plan successful, then.

about 20,000 families, that is, one lakh 
persons could have been rehabilitated 
there and 80,000 acres of land could 
be reclaimed and utilised for rehabi
litation purposes. Not only that; about
64,000 acres of very fertile lands could 
have been brought under regular culti
vation and the yearly yield would 
have been at least SO lakhs mds. of 
paddy. Had it been dime, 80 per cent 
of the rehabilitation problems could 
have been solved and we could see 
Tripura self-sufficient in food. But. 
you could not do that.

When the hon. Minister says that he 
will close down the Rehabilitation 
Biptrrtmeai in THpurs, mfflr&t aae 
year, that is, he will complete the 
work of rehabilitation in Tripura with
in the specified time, I also cannot but 
support him in the light of the huge 
amount sanctioned and spent and 
going to be spent.

But, let me ask him whether he has 
examined that the huge sums have 
been fully utilised to serve the pur
pose for which they were sanctioned 
or not Hie money has not been 
fully utilised. So, the hon. Minister 
is not m a position to close down the 
Relief and Rehabilitation Department 
in Tripura within a year Without 
economically rehabilitating the refu
gees he cannot do that If he does, 
then, he will invite troubles from all 
sides. Under these circumstances, I 
would like to say that if oil his 
efforts, endeavours and preparations 
are compared with the problems, 
which I have said colossal, then, it 
will be amounting to a pygmy ham
mering a giant

So, I request the hon. Minister to 
consider the matter in its proper pers
pective and I request him also to form 
an Advisory Committee consisting of 
M. Ps. of both Houses, among others, 
which will study the rehabilitation 
problems in Tripura and submit its 
report to him.

Stef AnoUadt Ghosal (Ulubena): 
Mr. Chairman, Sir, last day the hon.
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Members who spoke on behalf o f tbe 
truncated west bad mixed feelngs of 
happiness and unhappiness at the same 
tfcftft, happy because some of the prob
lems had been solved and unhappy 
because still there were sane works 
to be done But, for the spokemen 
of the East, they can have no flowers 
exeept stones.

Shri Mehr Ohaad X hiaai: Except 
what*

Shri A s n U s d i  Gheaal: Except
stones l i S

Thu refugees problem is a long and 
vexed problem no doubt But it is 
surpr sing that though about a decade 
is going to pass neither the State Gov
ernment nor the Central Government 
has been able to tackle this problem 
to the satisfaction of both the refugees 
as well as the other persons

Now, the condition of the camps is 
horrible and nobody who has not seen 
how these refugees are leading their 
lives will be able to imagine that I 
would request some of the hon Mem
bers who advocate the cause of mon
keys, cows and buffaloes to see how 
their fellowmen are living in these 
camps in West Bengal

Sir, I do not like to go into the 
question of responsibility The res
ponsibility of rehabilitating them, the 
responsibil ty to assure them the right 
to lead a human life, and the respon
sibility of maintaining them lies with 
you, because you are responsible for 
readily agreeing to the partition of the 
country which could have been avoid
ed as it is now given out in the writ
ings of a national leader, Maulana 
Sahib I shall give some statistics in 
order to prove Che magnitude of the 
problem and also the inefficiency and 
Incapacity of the Ministry. About 41 
lakh refugees have so far come from 
East Pakistan out ot whom 32 lakhs 
are in West Bengal Out o f 82 lakhs 
again who are m West Bengal, two 
lakhs are still in camps Both the 
State and the Central Governments

took this problem light-heartedly and 
as a result of that there has been a 
ifiiserable failure. Upto 1937 die 
only thing that the Central Govern
ment used to do is to grant a lump 
sum amount to the State and the State 
government used to manage the 
vrhole affair Up to 1957, the State 
government only used to pay doles 
put it never tried to rehabilitate these 
refugees who are in these camps A 
substantial portion of this rehabilita
tion money that was granted to the 
State Government again went into the 
pockets of the contractors and same 
c>f the persons whose forefathers were 
<>nce the people of East Pakistan Up- 
to 1957, there was rarely a single 
morning when we did not come across
* new rehabilitation scandal in West 
Pengal The then Minister of Reha
bilitation of my State is now an hon 
Member of this House and if she likes 
she will be in a better position to tell 
these things as to why they were 
unable to tackle this problem proper
ly from 1954 The Government began 
to send these refugees to the neigh
bouring States like Bihar, Orissa, U P 
and Madhya Pradesh in batches but 
within a short time there were mass 
desertions frdm all these camps. It 
is not because of any defects on the 
part of sister States but because of the 
absence of any plan or scheme to reha
bilitate them there, because they were 
also forced to lead a camp life in those 
places m the other States and it is 
quite imaginable that if a refugee has 
got to lead a camp life instead of being 
rehabilitated he would naturally prefer 
the West Bengal camp to a mango 
grove of Betiah I had the privilege 
of going to Betiah after the mass 
desertion to enquire as to what might 
be the reasons of this desertion I 
found not a single desertion from this 
group of persons who were rehabili
tated in the land in that area That 
is not my opinion The West Bengal 
Government has also admitted it on 
page 20 of their booklet

'The desire of a Bengalee to 
live in West Bengal is appreciated

42 L SD -4
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[Shri Aurobindo Ghoeal] 
and is understandable, but econo- 
mic necessity does end should 
outweigh most considerations. 
What ia necessary ia that displac- 
«d persona who have left their 
hearfha and homes should settle 
down contentedly and happily 
with an adequate living resources 
wherever they are. I do not believe 
that left to themselves displaced 
persona in camps would prefer to 
stay in West Bengal within an . 
inadequate living facilities rather 
than go out for an adequate living. 
No question of using force arises. 
Even at the he'ght of the agita
tions started in last March against 
movement of displaced persons to 
redatiittVfcittnr srttar mrttatitr dthj 
State, diaplaced persons from 
camps did move out to such sites. 
Others from amongst them went 
before and some others after. No 
pressure was brought to bear 
upon them to leave. Recently 
several families of non-camp dis
placed persons left for Rajasthan 
for rehabilitation. All this indi
cates that displaced persons in 
camps would not, under proper 
leadership and guidance, be reluc
tant to go to any rehabilitation 
site outside the State which will 
offer them an adequate living."

From this it is proved that the West 
Bengal refugees are not unwilling to 
go outside but because of the. want of 
proper areas in those refugee camps, 
there were mass desertions.

Shri Mehr Chand Khanna: When
did the desertions take place?

Shri Aurobindo Ghosal: About three 
years ago. Besides the doles, a huge 
amount was given to the refugees aa 
house-building loans. During the years 
1956. 1987 and 1858. Rs. 880 lakhs was 
granted as rehabilitafon loans to non- 
camo families out of which the house
building loan alone amounted to 
Rs. 700 lakhs. But T doubt If more 
than 28 per cent of these loans went 
into the pockets of the refugees them
selves.

I would like to enumerate the diffi
culties in this connection. The loan 
was never based on the coating of the 
building in ap.te of the plans, eta!. Xt 
was always less than that amount and 
it was a compromise amount between 
the claimed amount and the amount 
offered by the Government. Secondly, 
it was paid in driblets and instalments 
and there was also generally delay 
extending to 2—2}  years. By that time 
the claimant is settled either in rented 
houses or in small houses built by h'm. 
Naturally when he got this loan it was 
of no use to him and it was spent for 
other purposes. Thirdly, the proce
dure was itself bad which encouraged 
corruption and I have rarely found a 

refugee getting 2te. evat I t  the 
loan granted amounted to Rs. 2,000. 
Lastly, instead of paying the amount 
in cash, the Government should have 
either built the house through the
C.P.W.D. or some such agency or 
should have supplied the build ng 
materials in lieu of cadi money. In 
that case, there was a chance of the 
loan being used for the proper pur
pose for which it was granted.

In 1957, in the Darjeeling confer
ence the West Bengal Government 
agreed to absorb fifty per cent of the. 
displaced families within the State. 
In July 1958, it has revised its posit:on 
and has agreed to take the responsi
bility of rehabilitating 10 000 families 
within the State and the Government 
of India have now taken the responsi
bility of rehabil'tating 85,000 families. 
So, the scheme of Dandakaranya came 
into lime-light Government  ̂ haa 
announced that the camns would be 
closed in July 1959. Now. I would 
like to know from the hon. Minister 
as to what is the performance till now. 
Because, there is hardly three months' 
time. So far as I know, the Govern
ment has not been able to receive more 
than 800 families in Dandnkaranva so 
far and the West Bengal Government 
has been asked not to despatch any 
more famil'es to this nlace. Now. the 
State Government thought of abftorfe- 
ing 10.000 families by setting ue 17 
medium industries out of whom there
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are seven cotton mills and a few 
rolling mills. Due to slump in the 
market, it will not be possible to set 
up these industries. I would like to 
know from the hon. Mnister if any 
alternative industry has been selected.

As regards the reclamation of land, 
1 submit that the Government is not 
prepared to accept the statistics of the 
report of Ishaque. Still from the 
crop survey report the available land 
for reclamation is 1*6 million acres. 
What steps have been token to reclaim 
the land for the rehabilitation of the 
refugees?

Lastly, as regards Dandakaranya, 
the public are confronted w th two 
sorts of stories. One sort of report 
says that parts of Dandakaranya are 
strewn with petals of roses and ano
ther story is that it is a veritable hell. 
I want to know the real facts from 
the hon Minister about Dandokonnya 
and the possibility of the rehabilita
tion of th* refugee* within the target 
d»te of Julv 1959 nnd whst *teps are 
being taken to reh*b HMe them in 
the industries of West Bengnl and in 
the lands which nr» to be reclaimed 
within the State of West Bengal.
IS bn .
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TO*P1 ftrepsr ^  * f t *  « * f M  i t  5Tft I 
T O  M »m > bR  *  T O R  «9IT? ^ T  |
xftK *jf5r rer f r o m  *ft  $t Tjrr |  «#k
fiPPFET TT reT*T tfto tfto T S ^ o  « t o
^ fror tot ^ i 5^ ?r*5 ^ vrrrt̂ snT
T T  «FHT f t  ^RT ^  I ^ f t R
^  w  v r  inft t o *  «m  | «ftr 
f%  « r f r  *ft  ^ r s f fa«r^ gq  |  i 

5«r % ht*t viprr «itot | fa  5»m%  
* h r m  *tt*  f r o f i r  * N t  *r ft r o  % wrc-

a i r  sn ^ rr f t  arr t#  |  #fa?r %w 
v w  apt f  i ^

TO fa fMNT

Mr. Chainuui: Order, order. The 
hon. Member is giving details of indi- 
vidual grievances. It is not possible 
that he can finish all the grievances 
here on the floor of the House

«ft t o h  srarar : w  srrcr ^ t  h

^TT £  *ftr *RT $  4  Jflf ^!TT ^ 9fT 
^ fa 9TVTT 'f 5*5 TO>PT TOH3[ Hf+'i 
# W»ft % J W  TO f , ZZ »n; t  ?flT 
f»R# TO? ^ I a r ?  % fft TOTO 
TOTTJ i]tj vffasT ijSf % fin j ^qi{)

«rHt »rf $ i s p t i t o -  5fTir 
£ fa p  Jr 55nft <**?■ ?fr an 

|, 'Tfa^r 3ft TOTO TOTTT Jjtr |
TOT ?  I ?HR ffT’FIT *Ptf 4?t
^  3ft fa fTOTRf) ?t, 5ft TO
% ^ft Wl1 ’  JfTT TÔ t«T | fa 
5?r f«iTO * f  t r ^ R 1 fTOT 3TRT ^ T f^ f  I
q tr o n c ,  tfR r> m  sit* f ^ ^ ri  A  
aft toto t, 3ft fa f^ $ ?r jt4 i <rayrr
* f  t  »Tt* 3ft fjrr# 3TW i  ^  f t  3T!G
®TR fsi r̂r 3t r t  !srrf?q[ i

TOIRt f t  TtTOt ^  3ft UTOTTOT 
% faTO *t A *T5 ^ T T  WTpfT 

$  f a  aft «TO-5S t ^  TOTO i ,  #  arf r̂ 
«ft#t TO ? A  TO 5^ 5 , #r«PT TO f t  
T t T O  SffcT 3TOJT | .  T O  f a  3ft < W R  
^oo Jnr% C5JTS?T T* TO gtT f , TO ‘A’
^ t r o  «ft#r |  i A  ?mTT ^ ts it f  f a  
q m n r  » rft * r^ ro  v s  h w t o t  q r
ji’81 «W^ I

8R5# % f r̂or i f t  «rw ar# «(t,
f̂a?T >TO % T O  A TOTRT

sp*arr |f i

*ft iprftwm (vmRT-TfiScT-
v y (fa ? r  3nftnrr) ■ tnrrrRr «n|tTO,
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f« fr ^ fo n v j 
«w  n wjr w  «Rp* *r w a r  f«*rt 
t o  % ftnj ^  *rw iff tow i*  fcnr $ 1 

‘4  vs iT'mnr *frc *Nt *$te*r v t 
*p«*w ni ^ it irprr jf fa  w t o t  

sffr «pi»t M t  I  1 w 4 *rk *r|f 
<n: w q , w 9 R T , ^  f t  v i r
*?tt ipir *j*r jt|t w *  | 1 inrr %m 
v r f, frt ait qiftrciR  ft im j gs *n< 
f . *  S* t o *  f  ** <n$ % q?T % T$* 
*wf srWf % w*r t  <1 «nar 3* 
qft grarcr i^ft fa  3»r lit Ftstt $*tt 
m srw iff air gtft ^  w irr an ?r^rr

ft «n# *rcr % far? fom  |, ts
*  far? #  **r jrn*w  *r m *

ft *nft writer % 5ft?rr wrvnfr 
t ** 1

I f f  < f T O  <r % f*n j eft
r*r*f*n?,*.ritftft

TOTf, fa*T 3  3* Vt * * 3 ^  «*fr$ &  
1fa : t N m x  f t  tppftt i^fam r f t  M i*  
j  q *m  % o th tw  ^ rO w r *)•
1% I *  -3*$%
?} *TT* ?^fe*r Vt tftfaq m ??far 
«/k irpew ft w  if it, far*rar 
■nfaw H  ft w tf sn* irntff % ^  
«w ft wrfhr qT ^  1 *\ 53r.T tW  
ft sfan ra ift\ qftsrcsr j f5pr 
fcf *pt f^rarm f w  1 wrem  ft 
r r a ; ft < *f ffr*==i t f l r  F r » K * r f a  >ft 
*fafr »rf % fa r  qf *rte* t o r j  «fir 
*p w £ «j «ftrsf n f *ffc *i?t «rc 
g*r *st *?nfr gflwm  i t  n f, * t fa  
«Ft * f f  »? iff  ^  STF5T f t  *r«rert «ft 1 
f l f i r f w  -ft «n fa w jH  ft *m r fir  ?t 
*ro  ft tft «ror «ftnTf ¥t w*? ftwrar
*R T  I

n r % « w  ®r ^  *fqi«nr «ft w

$  gfiapff *Pt »rt f̂ ^  jf v W ,  ^  Pf 
^ r  %  m  «ft, f v r « R  # %rfinr * p r  
fnR? fr f f  qr f t  1 f f o w  3ir % f?nj 

* r r m  % <rr*ntt t ^ t  1 ^ r % « w  
^  & r  g fra R f % frfisw 
% fa»* vraSt Hgftnraf Tsr ^HT!B 
vrs& fce t  p ft |  «rtr in? w  Pput ft? 
^  *»#* m  g?r ft itfrotf % rftx 
T^f«wfi atT$ 1 TO%'*rawmr»f>rra*
# ?W<|aRr S’ TRT tpTTT *MTPT, f? R  f t  
T O  ^  T?t? ^RT I, fFTTO

«nrw *  w in  u fon * w finj ^ 1

VTi’W  f  SSf &  4fa *f T O ? J7̂ 7 
W  5qrj ^ i t  $ I $  *pft »?5 taT ft
PmsT ttstt ^ n r  j  f% ?r^r ^
^ffr ft ^frspr %, tft fa  im  irh t 
«RT 5f.T ITT * f f f  srr^f

*rmf ft qft ?| t  ^  f!T̂ re
sfhr, T3TRT ft ^ ft t| ^  I 

4 gwft<4 *T<TT f  fa if^  *T^PT &l vt 
»fV *rm «fk srr«n?f sn̂ ftnr
» r  f*iT  ^ > r  1

qfro srfT  t o  » r o  ( f^HR):

•ft i p f t t m r : A  *  % f?rxr «p? 
T^Tjr 1 * p r  f??rR >f i t  I ,  ?rt s it  
sjtft f t  w  |  1 sr*rcra- t»»R 
arm, ffr ^f^spr ^ a f t
t i  % qpr ^  $ 1 & \ f t  
f e F # r e v n v | ,  ^ fitfiR rrg ?  ^  f  1 
*5w 3«fte | fa  *r t̂ 
ft vm  «f r c  vt 115 anftH
^ ^ q s t f f q r q f j i  1

aft «̂dMW *jf*rt»r, 
tlti w m  #  ^  »ra[ #, # vrft 
wrere #  i f t  ^  *rn w  %rp? 1 * r ft  

cfk  w  *hrw*r ?r o t  f l  
mwrc fa *n  <ftr w  f t  v f t * r  trtr
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m m  W1W f t q i  
« u y frr  «pw  fr m  J  1 ^  t  l ^ t  

9  1 *  f t  « R iR t  ficq «rtr  *nff 

t o o t  £  t

f f f  [A  ^ J filr f^ fp r  F m i i f i

t i ;  z v s  x  tw ff  v f a r  m  t o t  

3  fiprr * m  m  1 * f fr  *rrc 

«fNrar h W  «ft «sarf g*r y w n M lf 

* t  zvf>  «rr 1 a r t  f t  ^  

?f *rtr 1 % m  ^  *np <ft 

f r  v w k f t i  i s s  «Bt #  *$ ?r  

f w  wwr *rr, gsnft amrent
#  r w  an *w?rr m  1 

\ f r  #  1 $  W  * ft*  ^ r  v t  s tfto  

«r^r ^  «ftr r e l f o n  *  «rar 

<rc v*arr fiprr, f^rtr ^  qrarf 

frn ife  *t wtft «Ft ŝ tt ^rf^f
W ffr  1% 3*T W  IR H T V t <R3f £  

'*IICII I  I

A  wrrar w  ^  # * t  f^n^rr

j ,  « r W  w 't  #  $  y ir  ft*iT

|  1 q»F *ra  ^  t t  #  * s * t

£  1 ̂ sn T ora ’ f &

s iIV w h  *  ^ * r f  $  fsnj l i t  i t s #
t  » fk  * T  %  f o ?  #  *Pfr »T^CT 

s*r *rxT?nr *Ft w f  ^ rr  j£ 1

<RT: A  ^  STT̂ TT f*KT

r̂aprr fj $  «tvk »fr fftapff 
lit  S  f e j  srtf 1“

r » r t o  fiflj ( T t fs v )

$  fa *  1 1

«ft <jrfV w m : *et fo ft£  A  a t  

$ itf *rft *T$tw # JTOfTOT
Pit aft wfd arrwr? $  «sâ
A  | , * n  ^  f i t  1

Shri Dinntha D«b (Tripura): Mr. 
'hsirman, I shall be very brief

because I have to finish within five 
minutes. Generally, the work o f the 
Rehabilitation Ministry is not satlitac- 
tory; rather, I should say it is very 
unsatisfactory. But Shxi Mehr Chand 
Khanna more than once made a state* 
meat regarding the satisfactory reha
bilitation work in Tripura. 1 do not 
agree with him.

In Tripura generally the refugees 
fall under two categories. One cate
gory consists of those refugees who 
came to Tr.pura before 1964 and the 
other category consists of those refu
gees who came after 1854. The refu
gees who cexne before 1954 were given 
rehabilitation benefits and loans, etc* 
on a scale which is much lower than 
the scale at which the new refugees 
are being paid. It is less than Rs. 1,000 
per family. This payment was also 

~made in instalments with the result 
that most of the money could not be 
given for the peasants for production 
purposes and that is why almost all 
the refugees are now under starvation 
conditions.

I am giving information of a very 
tragic incident now. Very recently in 
Pandhabpur colony, two refugees died 
of starvation after starving for more 
than seven days or so. Their names 
are: Naresh Day and Nikhil Ghosh. I 
want tne RehabO-tation Minister also 
to collect the information about them 
and I would also request him to evince 
interest in this and see that some relief 
is given to the inmates of those areas 
because those people are suffering. 
Further, the price of rice is more than 
Rs. 32 per maund in all those areas. 
The refugees and other people were 
not given ration cards because they 
do not possess adda receipts. I request 
the hon. Minister to look into this 
matter.

Another point to which I would like 
to draw the Minister's attention is 
this. Some 108 refugee families of 
Pandhabpur and some other areas 
have already submitted a memoran
dum to the Min.ster demanding a 
second set of loan and also increased
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agricultural loan, but they have not 
been given those facilities. Very 
recently some 19 refugees lwve started 
a hunger-strike at Agartala at the 
premises o f the rehabilitation office. 
Now the number has increased to 81. 
They started the hunger-strike on the 
7th April, 1959 and they are still con
tinuing it  The.r demand is simple. On 
one occasion, the Director at the 
Rehabilitation Department of Tripura 
Mid that they realise the justness of 
their cause, but he expressed his inabi
lity to da something for them because, 
if he gives them some more loan, then 
he has to gve  the same facility to
80,000 families like that. But Mr. 
Khanna can do that job, because if 
their demand is just, simply because 
it has to be given to some more per
sons also, be should not rule out that 
possibility. I expect he will say 
something about the 31 persons who1’’ 
are on hunger-strike.

13X1 hn .
[Mr. D e p u t y - S p k a k e r  in the Chair]

Another point is with regard to the 
realisat.on of the loan money. Loans 
were advanced to the refugees, but for 
the last two years, the Tripura people 
have been suffering from shortage of 
foodstuffs. This year there was heavy 
loss of foodgrains due to draught, 
floods, etc. That is why in every part 
of Tripura, the price of rice is very 
heavy; it is Rs. 32 and in some places 
Bs. 40 per maund. So, the refugee is 
not in a position to pay that loan. 
So, I request the Minister to postpone 
the realisation of loans from the 
refugees for this period.

Regarding Raima Sarma scheme, I 
am told about 80,000 or more acres of 
land will be ava lable. At one time 
the rehabilitation department had 
some plan to reclaim that land for 
rehabilitation purposes. But now it 
seems that either the scheme is aban
doned or H is not being pursued. So, 
I request the Minister to pursue that 
plan.

Regarding demarcation of land, lands 
xren  allotted to the refugees, but they 
are not properly demarcated. So, 
disputes arise sometimes and the 
refugees have to' spend money over 
litigation. At least, if any dispute 
cirises regarding the land allotted by 
government, the litigation oost must 
pe borne by the department itself, 
pecause it arises not due to the fault 
(if the refugees, but of the department 
itself.

Regarding the Sunanachara colony, 
jnostly refugees were settled there 
pome two years ago. But there is 
iittle scope to get plain land nearby 
for the refugees. So, they have to 

la  Vuad ’wtaib. is. •jaflft. ftw chL- 
tivation, with the result that they 
are living in starvation conditions. It 
was expected that they would be 
paid the reclamation cost two years 
before, but the cost has not been 
given to them even now. That is the 
cause of the whole trouble.

In Kalapani-Mohanbhog, in Sana- 
mura, some 15 drones of land were 
requisitioned by the refugees, but the 
land was already occupied by tribals 
for more than 20 years before. They 
got that land by agreement with the 
Jotedars and they have been cultivat
ing that land. But after this acquisi
tion those people are asked to quit 
that land. I think it is very unfair to the 
people who have been already occu
pying that land. So, I request the 
Government that before they acquire 
some land, they should at least see 
whether the land belongs to such peo
ple who will be thrown out of employ
ment after the acquisition. If the land 
ueiongs to some zumindars or jotedars, 
we have no objection and we will 
press the Government to acquire that 
land. But poor persons who own only 
4 or 5 fcanis of land should not be ask
ed to quit that land merely because 
some people are to be rehabilitated 
there.

Then, recently 188 Class IV emplo
yees of the rehabilitation department



at Agartala were asked to draw their 
salaries at a lower rate. Since 1956, 
they have been receiving salary at 
Rs. 40 per month, but suddenly they 
have been asked to draw at Rs. 20 per 
month only. They were told that if 
they did not accept the lower rate, 
they would be treated as discharged 
from service, no further notice would 
be served and that was the ultimatum.
I ask Mr. Khanna, why are they so 
unkind to class IV employees? Has 
he made any reduction in the salaries 
of big officers like Secretaries, Direc
tors, Deputy Directors, etc., who have 
been receiving more salary? Why 
have the Class IV employees been 
chosen for reduction of salary? I ask 
him to review this matter. Their 
salary should not be reduced like that.

I hope Mr. Khanna will reply to all 
the points I have raised.

«ft*rft ffljhrtr « i f  t w  ( m r -  
arfftrarr) gqrww

^ 'TJTTJr V
aft tfpr | «ftr fo?*ft $  tft & 
aft f .  3?raft £  ftnir
»*n«nr*fanr fe u  anraT t  fir*
qft ?mrr f , jffaT

ferr f  i 'rsrw xtt* fo^fr
^t ^ m v

?ft faMfli 3TRIT t  

«ft snrr snmrr : ^  EremFKO
•PT $ I

tflmil arrf ttut : %tn

*T tftfaii l 4 , aw ?ft VT7

&  * v t  in w  ^
«ftwft g' I f t ^ t  5*fTt aft «PTT

f , # ^  ^  ^  %
fa farcr# vt*t ^ jf ant 1 
t  pnst *ft ^  $ tt ___________

I W W  : #  tft
#st jf 1 ww »rtfw <rtr A  ^ jn t 1

ttUJ9 Demand* CHAJTRA 21,

«if t w : ottsw

* ^ t 5 * ,  3TT *̂Tr «rc?ft i  f a  q*r*fer 
«Pt f̂Tcff Sr arr v *  «njr 

?ftTT JR7TT =*7%? 1 * 5

**ft ^ tr r a r ?  *tft *trr

«R*T t  I t  gt
^  f  1 fosft $ra?r *Ft #
V-taflll «MM ¥t ^  ftPP VXcT

nrpr
$, qr fa faefsr ^nr 
£*rc 1 f ^ f t  ^
^  f ,  ^  t o i  jrfrapff
*?r ift trs#  irrsRr $, *  *rrf ft€t

t  ^  ^  «frr * t f
WTR ^  foTT ajTrTT | 3 ^  ^  fTfRT

t  1 ^  srbt #  aft
fa w iftfl '*mf «nrr «q- ^ t  Sf^fTSRT 
f  aft {% xh t x s y t; % ^

3*pt trrarr ^ 1
f̂ rcr ?rrf q w  t o t  ?Tff SRnw n t  
t  1 'mr aft <^t f t M W
t, 3^T SPTT" 'T? f, TOT?
% T̂T *(55! »l yH'ti fTT $JTT ■5̂TT TT<F
> p n ^ t  t f ^ n f m  ai^r a rm  ^
1 1  w i t , w t ? , w>rr, *ftr
m  am^f «rc %m n t  >ft sr f̂ f  1 aw
tft T*fr 3  "TT T  farr
w iw t  *r> 1̂  >̂<.*1 t  «ti^ j  1 ^ 
^ tfa « n 7 % ^ a fR # v T T < « m T ftr r ,  
xn* ^ ft n̂«nar f̂t ^  snrRft ^ fa
*WF ^t CT ?fWt ̂  <H*I I ftwfl
«F 5RWnff ft 5^t ^ 1#  t,#fa?T
v  -*rr f̂r «rt vtt «pt <ft ar̂ fNr
ft?TT 1 1 qr ^ ^ t  fr*f?r *rr^+ 1 1

V  vftif ^ R -^ T T  W Hî ci ^ 
fa JBI ?ft T>pi I ^ fa W  Hfi4t
an*Rft ^ift ?t after ift ?rft <r<wft
f t  1A  ^  ^  f a  f ^ t  ?ft 5m?ft f
iftr afhr ift irRft g 14  «ik *r 
wi*r ^  vyr fa irgt sr vtf wr?r *n?fr f

18*1 (SAKA) jo t Grants iio8o
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[«f*rtfr * if  tnr]

?ft
<mnc a t  ait f?p$t wrcr f ,
f a *  v t  jfHrar sw irc 3  p t ^ t  jteft $, 

*Tf? *ftr *th *fr 
fM jt# ^  ̂  t  ^  ̂ nw ̂ n5 
f v  f? w  p i  T f r  * m  $ 1 f t f t  fin?
$*TTT ,*nfiPnife *T f y t !  *^ t * f 1 w  ft?
*PTC * 5  ffP^t *f t  ^  C’Ttf T W R
Wi*i 3>IT V7T W l(% STOT *î ) I
m *  «nrsfr 3  $ ?ft *rwft =tffr ?fW

5  i ?*nt w  ^ 5*r #
$ f®F an< 5*rrc f? t f  q n f t p s  
^ R f r  eft « W T R  t  !T «TRTT I T O  f a t  
* f t  sn«5?rr $ far ^  ij^r i n  #
*n?fr |  s *ft s m r  fip t f  3  tft ^ T f^ r 
( j H f e p i  <*m?T w  ^ r  «pt *n# 
| g*r i5tens> 3*n*rr « ih
fcjT 3TRT ^ rf^  I

 ̂ g«nm «  *^tw  : sra  anR
f?r«it i

•ffoeft V lf TO : Jf̂ t,
it^f *rrt *rar ^  §  i ^ ^ f t p j ^ T T  
^r^eft g  * 5  srcen * t  * r a if  % fM ' ^i?RT 
insert jf, *n rit * n f  % f* w  ^  i

«iidl ^  fo^fl^cT •FT % *?5TT
$ % f a t  *F??fr gr i V7R  A  « m t
* ? r f  % f« tf spg eft $ R  t f s  *  v t  3 ^  
?T# i aft %*rr ^  1%  

v n f t  w i t  «r* ?rt *r? s t a  ^  ftaT  i 
p r  a t  5R m  % S w v  % i ^tcr y r a %  
«pft % sn^rr $ ft? «ft 
*re»>nfoft sfryp 5T5RT $ s fr 
fcn rr * i f | * i  t f r  eft sR «m ff sfta  
weft * tc t t  ^  % w K P f t  ?it « t n R
5? ^t f a y r  t  * *n?TT *r w f  «r^t 
f  \ fo r  «bit ^  n t t  % 
a r n r t t  t t j  $, % t  * *  % 
SRom ff «TR | ,  5*TTO S T N K  HTPf | t
>nrr fc i « n m  ^  t  T O r f f  «fl*r m

f ,  fc fiw  v t f  < m n f f  onflw *t$  
*tarr I  >

4*9 w f t t  f a ; :  i * t *  * f  aftwt
f i

«ft*n ft « | t f T T m f  t w  :  q»nw t t  
srtw w m  fc q|¥ ( ,  t ift  t
«r t »t «r«^ t ^ta? g^r v t  f W t  j f  f ,  
p r f f  ist ^nff M h  v r  f»rr^

?ft <faw ^  t  ^otffo 
«^t «rm 1 1  m  * f t r  «fto 
% *f*T* %, $, f ,

$  i % ftR  w  &  ?ft*r $  aft f t  
* m r r  % v d ^ r  1 1  qpft c w
*R T  ?ft TOW  ^ t *J^, «TTHT ?ft 9 W

*lf %flx sft»T 5T # f  I
5*  ^ f t  q fn ra r v t  ^ft fcrcr i
3W  'HTT *T5T < l^ t ^  ?ft TaiW 5R IT  
sr^r «i?t i w  f i t f  % $  j t h N t  f r
^T *PT t[m spî T VT T?RT 3î f 

î^rar fs R  % f ^  ^ t
^ r r s t m  f tc n i  s r § t « T T * f 3  
^ n j w r | ^ « P t « f k t s s ^ f t ? n  
3 n e f T | i  t o  M  4  g r o fa  *W t #  

s n to r v rs ft g f p  vttt v t f^ R  
« f k  ispj^t *Ft 5r?f p fr a - 
aqj=T WTTW11

*rrsr w<unftn1f v t  ft i« ft  ^  
^ t ^ F I f t l f t l . O T H f t ^ N V t  Ss r t  
■snf^ i

«ft w r c m  f a ;  (P f id ^ T ^ r ? ) : 
^ f t r r u j T ^ ?

•ftm ft H ^ t fT W t f T m  :
w t ft lt , fjp^t q ? T ^  I 3f^t q r  ftp ift 

I  *T| w m ff t , «T5  ftw  % V&t 
%n* im  * *  v t  f t N t  «w! f  ?
fip^t > f l A  \ «?TT ^  TRT an^  
eft f< N V  1 1  T O  « W  ^ t  q *
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t f ft*  %pft f |  qtf 1

f t  f& t
^  1 ?rr?i at 5*1 %

f t  tip* ht^ &  $irft ?ro« aw wrr 
i n  *  «m t |  ^ t ? * * f l T * r r 3rftnrr $ «

f I WpiT % f t  f f f f l  
*t*rt, at «fa ft *  f t  *rit ^
1 , wmc *tht wfcrlr tf *t&
err # fr 1 fcn ij^rr 

1 ^rr f t  prr? *s*r *  
f n t  *ft«r ^  v r t* n f  *Ft sp to  srtf
t fa  <3f«WT ?ns 9T̂ t
q j?  w i  <t*fttfrfa $ f t  «rw

W*r 351# I

3Tf[f 9^T 9KullT*l4T % tH? Î'-btiCl 
5? TOT* <TC*W t  3 *  H t e r  ?w tfr

^  $ I fcTT eft *BW Slfcr *ptt, 
fcftir 'rtt ^  ^rr f t »  •ft
*  W  *rr WT |*TT, «R aft TOTT 
*3 | * f  ^  « W  t  f t  «TC v tf 
I s  ^  1 1 w
’Trff? for ^  #  ?R»mff 5rt»r 
4>fr*fr* % HPT I

«Rf *  4  Jf̂ t SRFTT gf f t  
»n$t «R aft «ft *T t*T f $t ** fjpft 
*f«3flr «tsff ^  *rtr ?fNf vt ftsri 
VT iftspT 3JH5T fa^TT PTT ^t
$tsrt srcur 1 1 t o r  srrsff *t wrr 
grPT v*r fan  1 * t  *nf^T 
\ *  ^t WT ar^T $ ?

Shrl S. M. Banerjee (Kanpur): Could 
I have five minutes?

Mr. Depaty-Speaker: Yes.
Shri 8. M. Banerjee: I wanted to 

speak on many points. But, unfortu
nately I have been given only five 
minutes. So, I will confine myself 
to a few important questions. My 
first question is: what is the Rehabili
tation Ministry doing about the

scandal which is going on in auc
tioning? The other day there was a 
demonstration of 4,000 homeless per
sons who were lathi-charged. 1 do 
not want to mention anything about 
it  But the object for wnich they led 
the demonstration is a matter wnich 
should deserve the sympathetic con
sideration of the Rehabilitation 
Ministry. My information is—it may 
be wrong; in whicn case. 1 would like 
to be corrected—that there are cer
tain touts wno are in league with cer
tain high ofhciais wno remain present 
at tbe time of aucuon simpiy to raise 
the value of the property with the 
result that a poor man who wants to 
nave some property against nis claim 
gets only one room tenement though 
he may actually oe entitled to a two- 
room tenement. So, there is a racket 
going on and, therefore, I want a 
specihc answer irom me non. Minis
ter as to wnat acuon nas been taken, 
or is being taken, to stop sucn tmng<s.

Then I come to my second point 
about auction. It was brought to my 
notice that on 19th March this year 
a notice ‘ was pasted on 7, Jantar 
Man tar Road—x am not sure wnether 
it is 7 or 17; All India Congress Com. 
mittee offices—that this property 
was a sort of evacuee property and it 
was being aucuoned tne next oay. 
that is, on 20th March. 1959. 1 was 
surprised to know that. 1 was told 
by those wno are staying in the out
houses of that particular building that 
this notice was pasted without inform
ing anyone and that this property 
was going to be auctioned. In this 
very House I wanted to ask a Short 
Notice Question, which was disallow
ed, I do not know on what basis. I 
want to ask the hon. Minister whether 
the A.I.C.C. office building is an 
evacuee property and whether its 
valuation is nearly Rs. 14 lakhs and 
whether there is an attempt being 
made by some people to auction that 
property at a very low price without 
inviting any bidder to bid for that 
property.

Shri *»«hr Chand Khanna: How can
we auction a property at a low price’
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Shrl S. M. Banerjee: I do not know; {. 1 
it ii for you to answer, whether fint tin 
of all an attempt was being made—

l
Mr. Dtytity-Speaker: Where were ’

those touts gone?

Shrl S. M. Baneijee: I do not know 
where the touts have gone. I do not 
belong to Delhi. Otherwise, I would 
have got those touts.

Mr. Depoty-Speaker: But you have 
just said that

Shrl S. M. Banerjee: This is a pro
perty where no tout is required. It 
is a deal. Therefore, I want to know 
whether any attempt was being made, 
whether a notice was pasted on the 
18th March without giving informa
tion to the displaced persons that it 
is going to be auctioned on the 20th, 
but it was stopped and, if so, for 
what reasons.

My third point is about the claims 
There are certain agencies—I do not 
know but I think they are unauthoris
ed agencies—who are purchasing the 
verified claims at a lower rate, SO 
per cent or 60 per cent of the value, 
and they say “We will give you cash 
money". I have myself received a 
letter—unfortunately, I did not bring 
it today—in this matter. There is 
some agency like this in Bombay 
They have got their own people m 
Delhi. If e man wants cash imme
diately, these agencies pay a reduced 
amount. So, there are some agencies 
working in this line and they have got 
their agencies throughout the country.
I want to know what steps are being 
taken to stop this agency from pur. 
chasing the verified claims by taking 
advantage of the poverty of the poor 
displaced persons.

Then I come to the fourth point. 
The hon. Minister has stated that a 
decision has been taken to evacuate 
the Purana Qila residents. Because 
of the history of the Purana Qila resi
dents, I think it deserves sympathetic 
consideration from the hon. Minister.
Z do not know the reason, but when'

■ e v e r  the tea. Minister replies to Any 
WOuestion or Short Notice Question or 

Calling Attention Notice, he does it 
'"w ith  the vengeance against the 

Purana Qila residents. 1 was told that 
Jangpura is required for the 

'Defence Ministry. I do not know 
whether that is a fact; that may be 
a fact, as the hon. Minister has said 
that. They want that land. So, these 
people were given some houses and 
some properties in Lajpatnagar. He 
says that Lajpatnagar is very close 
to Purana Qila. I do not know much 
about Delhi, but my information is 
that it is more than H  miles. The 
Purana Qila residents settled them
selves in 1948. They did not take any 
loan from Government. They have 
spent nearly Rs. 60,000 on them. I 
have seen those tenements.

Shrl Mehr Chand Khanna: The hon. 
Member is misquoting me. Only two 
days ago in reply to this Question I 
said—and you, Sir, were also m the 
Chair—that the land that is wanted or 
desired by the people of Purana Qila 
is only a few furlongs away from the 
place where I propose to allot them 
lands. I never said that this is the 
distance between Purana Qila and the 
land in Lajpat Nagar.

Shrl S. M. Banerjee: I am sorry. I 
may not be correct but I never mis
quoted you. I quoted you correctly. 
All these things I cannot say in five 
minutes.

An attempt should be made to re
habilitate them. I think the Purana 
Qila people have got a case and I 
would request him to appoint a team 
from among the hon. Members of this 
House to ascertain whether the action 
taken by the Rehabilitation Ministry 
in rehabilitating these persons is cor
rect or not. I simply want to elicit 
certain principle. My case is that the 
Purana Qila people have a strong case 
and it is the Rehabilitation Ministry, 
who somehow or other are wild 
about the Purana Qila people. Now,
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the hon. Minister said that their case 
yiU be dealt with by the Scieatifle 
Research Ministry. You cannot con
vert «  displaced person into a monu
ment. They are still living persons 
and they must be treated sympatheti
cally. This is my submission. I hope 
the hon. Minister will reply to all my 
three or four points and will try to 
convince not only me but also the 
House.

Pandit T&akor D u  JHuurgava: May 
I have one minute for this very
question of Purana Qila peoole?

Jrtt w tt

«^ rr  * §  ^ r r  i ^
,«T^rr f a  «rrar tn ft  «r? ^  $f
a w w  ? i  n  s p  jftaHT «rr 
fcftnr *PRr «tt i fcfa* ^  w

A  *?t g f  $  $
g fa  * t  stot fa r

«rarpr % t«$ %
t w  arw i tr o t aft *rr«

5̂f̂ T5T tr'&Tff ffW  ^ ftt dt
f t  3TT  ̂ f  ^  ^  ^

^FjaftaT fiT ^  f»i+M T*T *TT
VTT 3ft fitr A  T̂fRTT |j 

ft* *ii*iHi vJflt fT^W^CTPT
«fU *iit ^faregft

f t  s i f t  i m  A src* % »ra*
*ft <frc aw <TT *̂RPT «TFTT rft
3fTTT *?t I ^  i£t 3̂ T%
ff ^ T T  *PT «ftT *[F * ft  | %
fitffceT W  ^  t  %  ^
*<I%M *Ŝ HTf I vTRV ?t?<J 
* t  aft «r$ «r w  t  f r  * r f*

f*P̂  % ^  <n?r
£  ?ft £, 5«w  !f$r

| tftr W v § « t ?^nw «i«n,ii
*ry nfiw  t ____

i n i m  M^tm 5 m^mRw 
«r# | tb% ’aw «W f % ffar vt

fat? fa  1% i
v t f  «bwst ^ fr  $terr, ^t 

? t  *nrerr 1 1

«rfinr b t j t  tw r n r f w :  »nar m
5? *  ftJTT ann I #

^ T f’fT f  ft? am r % r̂ p m  f W e r
%  « T R #  T T O T  3 IF T  « f k  1JW

| ?nr ^  a)̂ > iflr *11 *̂1 *feroT 
ftnr 1

9'fT«T9r mft*W :HM<0«ll V t
* H t  ^  V 1 H I  SWT V T  ^  I

f w f t  w rf ( f t w r m w ) :
4  < n ^ r  j t t t  * N t  * r ^ * r  ^
^ f t  f  ft? 5TH  ^  ^ a f o r  % 
firi? aft j i t  t  ^ f r  A  frmrcft
^ ft? 5R ft? 5rpw ^  JT  g fit 1 
fr , <pr *ftr ?ft#r % «nfer ^  » r o r  
^  A  «ftr a w  r r  «r?% ¥ t  ^  
imm  |  f r  # 5* r r  T |  q f  «ft 
f^T t f fr y f qf f nK ^ t a t  *
$  W !  A  * t f t  q ^ J T  $  W  
q? awnr ^THT f r  «nftfT *1?  «WT 
arst̂  t  f r  t  ??wt ar?̂ t far *r$ aw ft? 
fJT ^  t  fip 3̂  <T^ apt gxr TTWT 
f^r<w ^t ?« * , to o  ar^t #  or* 

i  f t
w  ^  A arra Pf wRrr *h%

1 ftw  ̂  crfeijj «• 
<Ti fr^r v t  t?r m i M  v t

spTT^ V T ^ F T  fw r TO fT «H
^*!WT awr *nf? «ltT 

art  ̂ ?T3r?r vt w  wrt A ^  f«?w
B SRRfW 1
Shrl Mehr Chand Khanna: Mr.

Deputy-Speaker, Sir, it is about four 
years now that I was invited by the 
hon. Prime Minister to take over the 
portfolio of this Ministry. As far as 
the western region is concerned, sub
stantial progress and substantial re* 
suits had been achieved in the field of
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[Sbri Mehr Chand Khanna] 
rehabilitation and there were only 
two major problems which remained 
then which needed attention. One 
was the formulation and the imple
mentation of the compensation scheme 
and the other was our negotiations 
with Pakistan in regard to urban im
movable property and movable assets.

As far as the eastern region was 
concerned, the position was extremely 
fluid. Heavy exodus was taking place 
from East Pakistan and unfortunate 
Hindus who had lived there since gen
erations were being pushed out at 
the rate of about 1,000 persons a day. 
Under those circumstances you will 
agree with me—and the House will 
also agree with me—that either to 
have formulated a plan or to have 
laid down targets was entirely im
possible. But the conditions became 
stable two or three years after, that 
is, in the beginning of January, 1957 
and we took some tangible steps in 
the eastern region as well to come to 

'grips with the rehabilitation problem 
When I talk of the eastern region and 
when I talk of West Bengal I also take 
into consideration the two neighbour
ing States, namely, Tripura and 
Assam, because of the 42 lakh persons 
who have come from East Pakistan 
into India, about 32 lakhs are in 
West Bengal and of the remaining 
about nine lakhs in Assam and Tripura 
and about a lakh spread over the 
States of Bihar, Orissa, U P , Madhya 
Pradesh et cetera. Our total popu
lation of displaced persons in the 
country today is nearly 90 lakhs I do 
not think any country, in the difficult 
we were placed in and more so imme
diately after the partition of the coun
try, has ever been faced with such a 
stupendous and colossal problem. Of 
these 90 lakhs, about 47 lakhs are in 
the western region and about 42 lakhs, 
as I have just now stated, in the 
eastern region. As the problems in 
both these regions are practically dis
similar, though they are displaced 
persons—one has come from West 
Pakistan and the other from East

Pakistan—I propose to divide my 
observations or my remarks into two 
separate parts—one relating to the 
western region and the other to the 
eastern region. I shall take up the 
western region first.

As I stated just now, the two main 
problems were, firstly, the formula
tion of the compensation scheme and 
secondly negotiations with Pakistan. 
The compensation scheme has been 
one of the greatest achievements of 
this Ministry. I do not want to take 
any credit for it. The credit goes to the 
Government of India to the countrv 
and this House, Of the countries 
in the world where the refugee pro
blem has arisen, in no single country 
in the world compensation has been 
given for any losses sustained on 
account of property by the migrants 
from the original country to the coun
try where they have gone and taken 
shelter. This is the only country in 
the world where the biggest refugee 
population has come and taken shel
ter This is the country which has 
given them compensation in spite of 
the heavy financial difficulties. We 
have been to many countries of the 
world and have taken loans but not 
one penny's worth of help has either 
come to us or has been received by us 
from any single country in the world 
for the rehabilitation of these unfor
tunate persons who have come from 
East and West Pakistan. Up-till now 
we have spent nearly Rs 330 crores on 
the rehabilitation of displaced persons 
and my work in the eastern region is 
still continuing. Every bit of it, every 
penny of it has been found from the 
General Revenues of this country. I 
said that this compensation scheme 
has no parallel in history. This com
pensation scheme had to be formulat
ed after very careful consideration and 
thought and I would be failing in my 
duty if I do not take this opportunity 
of paying a tribute to a number of 
friends, whether inside this House nr 
outside, who devoted not days but 
months in helping us in the formula
tion of that scheme. That scheme has
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Us two perte. One is the rural part 
of it and the other is the urban part 
of i t  As far as the urban part is con
cerned, we have in the compensation 
pool assets to the extent of Rs. 185 
crores. The number of persons who 
have to receive compensation, I think, 
is about 4,72,000.

This scheme was formulated and 
announced in June 1885 and the rules 
were passed by this House and the 
Upper House somewhere towards the 
end of September, 1955. I then stated 
that I shall try and do my best to im
plement this scheme in the shortest 
possible period and I laid before my
self a target of 1 lakh cases a year. 
I am glad to say that we have been 
able not only to reach that target, but 
to exceed it  The figures given by my 
hon. friend Shri Ajit Singh Sarhadi, 
the day before yesterday, in the House, 
I am sorry to say, do not give a very 
clear and authentic picture. The num
ber of persons who have been paid 
compensation till the end of February, 
1959, according to my calculation is 
4,00,735. He gave the figure of 
289,779. But he conveniently omitted 
two figures. One is the figure of 57,719 
who have been paid final instalment. 
I am not taking into account the 
number of 79,000 who were paid com
pensation under the interim scheme. 
I am only taking into consideration or 
account 57,719 persons who have been 
paid final compensation. In fact, we 
have done this work twice over.

Shri Ajit Singh Sarhadi: May I 
say ....

Shri Mehr Chand Khanna: May I
carry cm? You may ask questions 
later.

I am ndt taking the figure of 
79,109 to whom we paid interim com
pensation. Then, we had to re-open 
taking the figure of the interim com
pensation and the final compensation 
together. I am only taking the figure 
o f final compensation. The figure is 
57,719; 88,278 persons have been issued

statements of accounts. Many 
hon. friends in this House, 
perhaps, do not appreciate what 
I mean by a statement of account. 
A disp’aced person, who has filed com
pensation application and whose claim 
has been verified is entitled to the 
payment of compensation to him. 
According to our first idea, he should 
have been paid compensation through 
evacuee property in lieu of the pro
perty that he left in Pakistan. But, 
taking the condition of some of the 
priority categories, widows, old men, 
people suffering from T.B., cancer, 
etc.,—we created 17 priorities and to 
these priorities, though they were 
entitled to an evacuee house left by 
a Muslim in India in lieu of the House 
left by him in Pakistan, we gave them 
over Rs. 50 crores hard cash in the 
shape of compensation. That was only 
for these priority categories. The rest 
of the people were to receive their 
compensation through the property, 
whether Government built or evacuee, 
which forms part of the pool. It was 
not for me to go to Sardar Ajit Singh 
and ask him, will you come to me and 
settle your account. It was for him 
to come to me. What I have done in 
these 53,000 cases is that I have finalis
ed their cases and given them chits, 
given them certificates, given them 
statements of accounts: here you are, 
I have finalised your case; auctions are 
being held all over India every day; 
I do not want to allot you property 
through the backdoor; I do not want 
to allot you property through negotia
tion.

I am sorry to say, charges were 
made of corruption against my Min
istry. I do not think I am immune or 
my officers are immune from corrup
tion. It is a relative term. But, I can 
say . . . .

Shri Bra] Baj Singh: You can say
something of yourself.

Mb. Depaty-Speaker: He is saying.

Shri Mehr Chand Khanna: I am the
head of this Ministry. If any of my 
officers are corrupt, I am also corrupt,
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{Shri Mehr Chand Khanna]
I take full responsibility for their 
actions. We have been dealing with 
a scheme of Rs. IK  crores. We have 
given in relief and rehabilitation up* 
till now Rs. 380 crores. Minor re
ferences are made here and there. 
But* I propose to invite every one 
sitting there that if they come across a 
single case, let it be referred to me 
and I promise to look into it. I give 
this assurance to the House that if 
any cases have come to our notice, 
we have looked into them. If any 
case is brought to my notice, it shall 
be looked into. This Ministry is to 
give relief to the displaced persons. 
This Ministry is charged with rehabi- 
ilttnltar iir inr unVmiuir ui* uunr iUhf 
some of our friends—I do not say 
they are in this House—whose main 
ideology in life whether here or some
where else has become political ex
ploitation of the displaced persons,— 
that is not my policy.

We have given compensation to 
nearly 4 lakh displaced persons, m e 
total number now that remains is 
about 70,000. My average output is 
over 10,000 cases a month. In fact, 
this year, we have given compensa
tion to 180,000 persons. Out of 4 lakh 
cases that have been disposed of, in 
1858-59, we have disposed of 150.000 
cases. That is a very brilliant record 
for any Ministry or for any set of 
officers who have to work under very 
difficult conditions. In this Ministry,- 
you will realise, we deal with human 
suffering. We do not deal with monu
ments in the words of Shri S. M. Ban- 
erjee. I neither deal with steel, nor
I deal with cement, nor I deal with 
fuel. I deal with human beings. I 
can assure him that if there is any 
little bit of venom in my heart against 
a single displaced person whether he 
comes from Purana Qila or any other 
place, I shall not be worthy of the 
office that I am holding. I bear no 
ill-will, no yengeance. But, I do beg 
of him, please do not over-state your 
case. I am glad, my sister from 
Madhya Pradesh spoke today. We have 
got 760 M.P.S in Ibis House and the 
otter Horn*. Quite a number at them

have adopted Delhi as their perma
nent abode. My refugee friends in 
Delhi 1iave very easy access to them. 
Just as my sister said, it may not be 
easy for people from Madhya Pradesh, 
may be from Assam, may be from the 
border areas or may be from Tripura, 
to come to Delhi. But, my friends in 
Delhi, whether in Purana Qila or any 
other colony, can have very easy 
access to Shri S. M. Banerjee and he 
can go on asking questions.
14 his.

It is a great pity that when Shri 
Banerjee speaks, he does not say a 
word about the refugees in Kanpur, 

but he espouses the cause of my friends 
m Purana Qila. When I contradicted 
him, he said: 'I do not live in Delhi’. 
Now, Government took into considera
tion the interest of those who lived in 
Delhi, and created these colonies and 
townships Government allotted them 
with open eyes and a generous heart. 
Sir, we have built properties worth 
about Rs. 20 to 25 crores in Delhi. The 
number of units is about 50,000. Only 
a few hundreds of them are not allot- 
table. The rest are all allottablc. 
Today, the value of properties in Dclh< 
hag gone up by 300 to 400 per c«.m. 
If Government wanted to do any pro
fiteering, I could have imp’emented the 
compensation scheme wholly and fully 
on the assets created by me in Delhi 
if I had sold them in the public mar
ket, but that has never been the 
policy of the Government. The policy 
of the Government is to rehabilitate; 
but I shall certainly see that people 
outside Delhi get their due share, and 
that the people in Delhi who are more 
vocal cannot have it both ways.

May I tell in passing to my friend 
Shri Naval Prabhakar that if my pro
perty in Moti Nagar is not good, my 
houses in Patel Nagar are leaking, and 
that my shops in Gaffar Market are 
tottering, who is requesting him or 
his constituents to come and purchase 
them from me? I am not forcing any
body to purchase my property. If 
they purchase it from me at five
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thouaand rupees, they are celling It at 
twenty thousand rupees I am not 
asking for any betterment money But
2 certainly say that there shoald be a 
limit to all kind of concessions Hi ere 
should be a limit to relaxations. We 
have gone to the extreme For the 
sake of those who have not been able 
to receive anything from us in the 
shape of compensation, I propose tu 
finalise the pending cases and take 
suitable action In respect of anybody 
who does not wish to become the 
owner of a property, I am not forcing 
on the property to him in Delhi Let 
him not become the owner of the 
property then If at all he wants to 
become the owner of the property it 
wi 1 be at his own expense and not at 
the expense of his neighbour That 
must be very clearly understood

Now, Sir, I will go to the rural 
aspect of the compensation scheme I 
might mention m passing that we have 
paid up till now Rs 103 crores in four 
lakhs cases Out of this, a little over 
Rs 52 crores have been paid m hard 
cash Let me go to the rural aspect 
of the scheme In the early stages, m 
the Punjab, allotments were made to 
about 4,77,000 persons on a quasi- 
permanent basis They were allotted 
twenty-four lakhs standard acres I 
wou d refer, m this connection, to 
what Shri Ajit Singh Sanhadi referred 
to Shri Ajit Singh Sarhadi is a very 
good advocate He mentioned about 
the 2,25,000 cases on whom permanent 
rights have been conferred, but, Sir, 
I would say that the land in regard to 
which permanent rights have been 
conferred is nineteen lakhs standard 
acres out of twenty-four lakhs stand
ard acres The percentage will come 
to about Beventy-eight Now, the 
remaining two lakhs persons have to 
receive only about five lakhs standard 
acres The question was asked "Why 
are they not coming forward to receive 
the allotment*” I shall give a reply 
A  substantial number of them are 
small claimants They are no longer 
interested in it Quite a number of 
them have been allotted holdings out
side Punjab I believe it is in the 
knowledge of the hon Member who 
raised this point that there are dis

placed persons who have been allotted 
lands in Rajasthan, in U.P and other 
places They are not receiving the 
small allotment m the Punjab, be
cause they know that if they receive 
the allotment, the other one will be 
cancelled Some of them filed claims 
for rural houses They are waiting to 
receive their proportionate compensa
tion m regard to rural houses and if 
they receive their allotment of land 
today their claims for rural houses 
will be wiped out We have got a 
large number of Bahawalpuns, Smdhis, 
Baluchistanis, and people from 
N W F P  in whose cases Jamabandi 
lecords have not been received from 
Pakistan So, their allotments were 
not made permanent We are looking 
into their claim1; we are looking into 
the oral evidence and when these 
claims have been looked into and 
orders issued thev will start receiving 
their allotments

One other matter referred to by the 
hon Member was in regard to rural 
houses It is quite true that the num
ber of houses that have to be allotted 
is very large while the number of 
rural houses that have been allotted 
till now is comparatively small. I am 
looking into the matter and I shall 
have proper enquiries made. My feel
ing is as allotment of a rural house 
is linked with land, if these two lakhs 
of claimants do not come forward to 
receive their allotment, no rural house 
can be allotted to them That if one 
possible explanation

Shri Ajit Singh Sarhadi (Ludhiana) 
Though the Ministry gave permanent 
rights of lands to 2,25,000 cases, rural 
houses have been allotted to only 
about 84,000

Shri Mehr Chand Khanna: I have 
told him that I am trying to have this 
matter looked into

The other possible explanation is 
this A good number of the houses 
have been washed away in the Pun
jab on account of rams and floods. 
Now, as I said, I shall look into the 
whole matter, but what I am trying 
to tell you, Sir, is this By and large,

42 (Ai) LSD -5
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the work at compensation which we 
took up in the year 1955 is nearing 
completion.

Now, Sir, in regard to my negotia
tions with Pakistan, I may say, I am 
rather in a difficult situation because I 
do not know what to say and what not 
to say. I have been to Karachi three 
or four times. I have had meetings 
with my friends there—some of them 
are dead and some of them are no 
longer in office in Pakistan. But, Sir, 
1 will take the House into confidence 
and tell them of my last interview 
with Haji Maula Baksh who, about a 
year ago, was my opposite number in 
Pakistan. He came to India. I told 
him that your country and my country 
have our disputes about canal waters; 
we have disputes about Kashmir and 
we may have disputes about some 
other matters, but here is a dispute 
m which the two Governments are not 
concerned. Sir, if I have left some 
money in the Imperial Bank in Lahore 
or if Mr Din Mohammad who has 
gone away to Pakistan has left his own 
safe deposit in the Patiala Bank, it is 
a question of helping these unfortu
nate men because the contractors’ 
claim and the court of ward deposits 
may be the only assets left with them 
after partition. The words that Haji 
Maula Baksh used were: ‘I know it is 
an amaanat and I shall see that we do 
not do, or any country does, any 
khayanat m the amaanat" Unfortu
nately. Sir, nothing happened after 
that. 1 do not‘want to apportion any 
blame so far as the Government of 
Pakistan or anyone outsider was con
cerned. My object is to appeal to the 
Government of Pakistan, in the name 
of humanity, in the name of those 
persons, whether they had to come 
from Pakistan into India pr they had 
to go from India to Pakistan, that if 
we can help them in retrieving their 
assets which were lying in lockers or 
safe deposits, there'should be no hesi
tation on the part of the Government 
of Pakistan.

I wanted to say something about the 
Cbaudhury report, because, Achaxya 
Kripalani, in the course of the general

discussion, made a very scathing re
mark. He said:

‘Were is something again more 
startling than before. And this is 
Shri C. P. Chaudhury’s report; and 
Shri C. P. Chaudhury’s report 
investigated into the allotment of 
evacuee lands in the Punjab and 
his conclusion is very very illu
minating. He says that:

In the traditional Moghul 
style, many officials conferred 
jagirs on their friends and rela
tions in utter disregard of legal 
or moral considerations.’

The press has also taken great notice 
of this report. I have not read the 
report so far, I must confess. A copy 
came to our Ministry about a month 
or two ago. The report covers about 
one thousand pages. It is being exa
mined by my senior officers in the 
Ministry, because we are treating it 
as a secret report. But I am told on 
authority that nowhere in that report 
can the passage quoted by Acharya 
Kripalani be found. As to how he 
got the information, wherefrom he got 
the information, I have no idea. But. 
with your permission. I shall give you 
the brief background of this case.

Between the years 1954—56, various 
complaints were received from various 
quarters against the alleged irregula
rities in the allotment of urban and 
rural land including gardens in the 
Punjab Since the allegations cover
ed a very wide field and related to 
allotment which had been made from
1949 onwards, it was decided in 1956 
by the Ministry of Rehabilitation that 
an inquiry officer should be appointed 
for the purpose of shifting the com
plaints and for making recommenda
tions to Government. The inquiry 
began in April, 1958, and was com
pleted m the month of February, 1959. 
The inquiry officer was a senior LC.S. 
officer, and his report covers nearly a 
thousand pages. The report is in two 
parts. The first gives a general oicture 
of the land resettlement scheme, and
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of the background against which the 
vafiQua allocation* were ante. The 
second cart relates to the details of 70
cases in which, according to the views 
of the inauirv officer, the circumstances 
indicate that land allotments were 
irregular The report is an interim 
report, because the findings of the 
mquirv officer are based only on the 
material available m the files and do 
not take into account any other mate
rial which might bo available, and 
which would present the other side 
of the pictur®

The report is at present under exa
mination and this examination will 
necessarily take some time because 
not only has the report to be scruti
nised but also all the files on 
which the report on each case has 
been oased This is necessary m order 
to find out if there is prtma facte evi
dence of serious irregularities. It is 
hoped that this examination of the 
report and substantiating material will 
bo concluded by the end of April. 
Thereafter, Government will decide as 
to what farther action, if any, should 
be taken

Now, I have told you two important 
subjects or items with which my 
Ministry was charged in the year 1954, 
that is, about four years ago. I have 
also given you an idea of how far we 
have been able to achieve our objec
tive This Ministry was created on 
account of the circumstances which 
prevailed immediately after partition. 
This is not a Ministry which can be 
made a permanent Ministry If it was, 
the real object of rehabilitation would 
be defeated Whether I call it suicide 
in the words of Shri Sadhan Gupta, or 
whether it may be a funeral oration 
in the words of Shri Ajit Singh Sar- 
hndi, I feel that the greatest achieve
ment that this Ministry can achieve Is 
to liquidate itself . . . .

Pandit Thaknr Das Bhargava: That 
Is the right approach.

Sfcri S. M. B u n jee : He can be
come the Minister of liquidation

Shri Mehr Chand ......... tat
the obvious reason that, firstly, I want 
to complete my work, secondly, I want 
my displaced friends to be bodily 
integrated in the life of this country, 
and I want the displaced person to 
take his rightful place in this country 
and not be called a displaced person 
foi all time to come. I do not pro
pose to leave this work undone. 1 
might also say that, because I feel that 
having given about eleven years of 
mv lift, perhaps towards the fag end, 
to this Ministry . . .

Pandit K. C. Sharnm (Hapur): He
will live long

Shri Mehr Chand Khanna:... I do
not want to run away from this work. 
That is no intention of mine. So, what 
I propose to do js this. In respect of 
all those problems which have been 
mentioned by the hon. Members of 
this House, I propose to have each 
matter full} examined; and it is not 
merely that, rbout a month ago, I 
wrote <i letter to all my colleagues in 
the western region, I mean, the Reha
bilitation Ministers, and I have asked 
them, please let me know the residu
ary problem still remaining in your 
State which you would like to be re
solved I am receiving notes tram 
them So 1 propose to call a confer
ence next month, a conference which 
may not be only for one day but will 
be foi two three, four, five or six 
c' < The idea is to sit round the 
tibie along with my colleagues, the 
Rehabilitation Ministers; whether he 
be from Madhya Pradesh and talks of 
Mana and Tilda, or whether he be 
Irom U.P and talks of our friends in 
the Nairn Tal and Terai area, I wish 
to go into this question and see that 
whatever the residuary problem is, it 
is examined and we tackle it, and come 
to grips so that the target that I have 
laid before myself, that is, completion 
of this work in the Western wing by 
the 31st of December, 1959, and at the 
latest by the 31st March. 1960, is 
achieved

Now, I should like to turn to toe 
eastern region. Shri Sadhan Gupta
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in his opening remarks, the day before 
yesterday, made three observations. 
One was that according to the recom
mendations of the Ministers* confer
ence in 1954, the camps had not been 
liquidated. Hie second was that 
Bengal had not reached a saturation 
point. The third was that my policy 
in the matter of the establishment of 
small, cottage and medium industries 
in the eastern region in the private 
sector was one under which no indus
tries in the private sector could be 
established in West Bengal. I am sorry 
Shri Sadhan Gupta is not present in 
the House.

Let me go back to the year 1954, 
when the Ministers' conference or 
committee met and examined the then 
problem existing in West Bengal. At 
that time, that is, on the 1st January, 
1954, the number o f displaced persons 
in camps was only 64,000. But, as I 
said a little while ago, the exodus had 
been going on at an alarming pace in 
the eastern region. In the year 1954 
alone, 47,000 persons went into camps. 
In 1955 another 86.000 persons went 
into camps. In 1956 the figure rose 
to 98,000. My problem on the 1st 
January, 1957 was 231.000 oersons in 
camps, plus the 64,000 who were 
already there on the 1st January, 1954. 
The figure nearly went u d  to three 
lakhs. This is a point which needs 
looking into, which needs to be re
membered. that when the Ministers 
met in 1954 the problem was confined 
to only 64,000 oersons in camps, but 
bv the end of 1956. on account of the 
economic conditions or the political 
climate in Pakistan, nearlv three lakh 
persons were taken into camps

Not only that. In those three years 
the total number that came by the 
issue of migration certificates was 
aboui seven lakhs, and in addition we 
had people who came with forged 
migration certificates, and also through 
land routes, of tea open border, with
out anv border slip or any border 
certincat<>

Dunns the last two years or so, the 
conditions in the eastern region have

stabilised greatly,—and that I have 
fully implemented the recommenda
tions of the Ministers Committee. Not 
that 1 have only rehabilitated 60,000 
persons from camps, but during the 
last two vears I have taken out aa 
many as 1,20,000 persons from camps, 
but it must be remembered that in 
spite of this, the number still remains 
at 1.60.000. That is on account of the 
fact that nearly three lakh persons 
came from East Bengal in a very 
shattered and tattered condition, and 
we provided them with shelter.

Another point that has been refer
red to very often in this House and 
outside is whether Bengal has reached 
the saturation point or not. As far as 
the Government of India are concern
ed. whether we sanction a scheme in 
West Bengal or a scheme in Madhya 
Pradesh, the entire expenditure and 
the funds have to be found by the 
Government of India. So, it is not 
material from our point of view whe
ther we rehabilitate persons in West 
Bengal or in Bihar, because the money 
has to be spent by us. Hundred per 
cent advance is made by the Govern
ment of India,..hundred per cent relief 
expenditure is borne by the Govern
ment of India, and hundred per cent 
losses are also borne by the Govern
ment of India.

We have problems in Madhya Pra
desh, we have problems in Bihar. My 
hon. friend Shri Bibhuti Mishra has 
talked to me not once, but a number 
of tmes, and he usually enquires of 
me: “Have we not got pressing pro
blems in our own State? Don’t you 
think that you should rehabilitate 
your Bengalee friends in Bengal and 
not bring them to Bihar, because by 
bringing extra population into Bihar 
or into Orissa, you are creating a pro
blem for us, though you may be re
solving a part of the problem for 
yourself?** There is something in it, 
but I must be very grateful to the 
Chief Ministers of Orissa, Bihar, U.P., 
and Madhya Pradesh that, in spite of 
their own local difficulties, they have 
come forward very willingly and very 
cheerfully offering valuable lands for
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the rehabilitation of a*y unfortunate 
friends from Suit Pakistan.

A  little while ago, Shn Ghoeal stat
ed that in spite of the recommenda
tions of the Ministers conference, these 
displaced persons were being taken to 
States outside West Bengal. I dor not 
plead guilty in this direction at alL 
It was in the year 1950, as far back 
as nine years ago, that this policy at 
the dispersal of displaced persons from 
West Bengal was laid down, and all 
the parties in West Bengal, whether 
they belong to my side or the other 
side of the House, have been in agree
ment with it  Our first movements 
started to Andaman*. That was in
1950 After that up till now about
30,000 families have been taken out 
of West Bengal to States like Bihar, 
Orissa, Madhya Pradesh and UP It 
is the continuation of the old policy 
that we are following

There has been a certain amount of 
opposition to the Dandakaranya 
scheme, I am glad to say not on this 
side of the House In fact, even the 
P S P  Members spoke in favour of this, 
but I wish to tell the House that for 
the last two years or so I have been 
taking displaced persons to Ambikapur 
and Dharamjaigarh in Madhya Pra
desh, and if I took now another batch 
to Bastar or Koraput, what is the 
difference What is the difference,
I want to know, between Dha
ramjaigarh and Ambikapur in Madya 
Pradesh and Bastar, or for the matter 
of that, Jagadalpur or Koraput m 
Orissa, or maybe some other place in 
Madhya Pradesh7 After all, there are 
people in Onssa I have reclaimed 
the foreshore of the Chilka Lake, my 
hon friend Shn Pamgrahi knows it  
It is the same two States where the 
people are being taken to But now 
I will take you into confidence and tell 
you why there is opposition today The 
opposition is based on the ground and 
the consideration that bke the west
ern region, we are now in sight of 
the solution of the rehabilitation pro
blem in the eastern region as well

There used to be desertions before, 
I admit aad I concede, but may I hum

bly ask whether there have been any 
desertions from Bihar, from U.P., from 
Madhya Pradesh, from Orissa and from 
Rajasthan during the last two or three 
years? Mot a single displaced person 
who* was taken there has deserted, 
and we have used no pressure, no 
compulsion Not a single person has 
been taken t# these States against his 
or her will It has been entirely a free 
movement

The reason has been that we have 
taken two specific matters into consi
deration One is that we have given 
each person an economic holding, 
much more, I believe, than the local 
person has It is now costing me round 
about Rs 5,000 for rehabilitation of 
each family The other is that we try 
and take these people into sizeable 
blocks I try and keep their commu
nity and cultural life intact In spite 04 
the inroads from Bengal, and in 
spite of the long harangues by some 
of my friends whom I do not wish to 
name, we have succeeded, and suc
ceeded well, in our rehabilitation 
schemes in these States

The problem that we assessed a 
year ago, or about ten months ago, 
was that there were about 45,000 
families m camps in West Bengal 
alone had at that tune also about 15 
to 20 thousand persons m Tnpura, 
the same number m Bihar and about
5,000 in the Charbettiah camp In lo
cating lands in these States we have 
been successful, but we have been 
able to find land only in small bits 
and small areas Nbw, if you take, 
say, 40,000 families and you allot each 
family even six to seven acres, vou 
need anything like 2 to 2£ lakh acres 
of land That land is not available in 
any State So we looked into an area 
where we could And there was a vac
uum tt> the extent that extra popula
tion could be taken, pressure on ''and 
was not great and people could be 
rehabilitated in big blocks without 
causing any local disturbance And 
we also saw one thing more, that the 
conditions in that area were more or 
less akin to the conditions prevailing 
in Bengal We came across this area
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which it called Dandakaranya. 1 wish 
to pAf a tribute or rather wish to con
vey my grateful thanks to the Gov
ernments of Bihar and Madhya Pra
desh

Shri Paalfrtlti (Puri* And Orissa

Shri Mehr Chand Khanna:. ..and
Onssa lor having agreed to place 
thousand of acres of land at the dis
posal of the Government of India for 
development and tor being allotted 
to displaced persons for their rehabi
litation. I have taken a couple of 
hatches there My movement may 
Have been a little slow, but I do not 
want to go very fast The Dandakara- 
nya scheme is quite different fuom an 
average scheme that we have been 
following up till now in any other 
State In other States before, we used 
to rehabilitate people and tiU then 
keep them on doles That is no longer 
our policy in Dandakaranya In Dan- 
dakaranya, every persons who is taken 
—-and I have accepted that responsi
bility—shall be provided with work 
till he or his family has been rehabi
litated So I have to provide work to 
each family that is taken to Dandak- 
arsnya To provide work to 40,000 or
90.000 families is a clossal task

Three or four months ago, some of 
my friends in West Bengal launched
• resistance movement As usual, they 
took out processions, they held meet
ings We watched the situation for 
some time But the House will be 

to know that for 
the first time In Calcutta the UCRC 
ot its patrons had to eat the humble 
pie because that resistance movement 
bad neither the sympathies of the dis
placed persons, because by now they 
had found out who were their friends 
and who wanted to use them for their 
political purpose, nor the support of 
the general population in West Ben
gal

Shri AwoMndo Ghoaal: How many 
were arrested?

SM  Itahfr CHotf A H t i  I Will
make a bifet Statement, if I am not 
asked to substantiate it My informa
tion la—It may be entirely incorrect 
—that on every day that I give doles 
to toy refugeeo friends round about 
Calcutta, a particular party gets one 
anna in the rupee from those dis
placed persons I am not naming any 
political part} They make about 
Rs 70,000 or Rs 80,000 a month. With 
fhfft, they have got a large number of 
workers (Interruption by Shn S. M 
Banerjee) Do not get excited You 
are from Kanpur I am talking of 
West Bengal On every day, when it 
is intended to take out a procession, 
whether they want to honour me by 
their presence or they want to go to 
the residence of Or B C R»y, peo
ple are paid from the doles that I give 
at the rate of Re 1, 12 annas and 8 
annas for each volunteer You might 
ask me why this discrimination’  The 
man who is m the front gets Re 1, 
the man m the middle gets 12 annas 
and he at the back 8 annas, for the 
obvious reason that if they had to 
face something like what happened 
outside Jamnagar House the other 
day, the man in the front gets Re 1 
and the man at the back gets 9 annas

Shri Nath Pai (Rajapur) His refer
ence to Jamnagar House it wrong

Mr. Depoty-Speaker: He has al
ready said that he might be wrong 
Therefore, there is no need to pursue 
it

Shri Nath Pal: That may be true 
af Calcutta But not about what hap
pened here. It may prejudice the case

Mehr Chand Khanna: I will 
make a categorical statement which 
I can own and for which I take full 
responsibility When this movement 
was about tb be launched and we had 
fully judged the public opinion in 
West Bengal more so of the Press 
who supported this Dandakaranya 
scheme fully and rightlv, I passed 
orders. I am making this statement 
for the first time I wrote to the Gov
ernment of West Bengal that when 
this movement was launched on
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every day at 3 O'clock—that is the 
time tor agitation or demonstration— 
there should be a roll call in each 
-camp, and if a refugee was not pre
sent, his dole for the day should be 
deducted, so that he cou’d not have 
the best of both the worlds at the 
same time Hie setfond thing I said 
was that the name of every refugee 
who was arrested should be removed 
from the camp register There are 
only about 250 families or 250 per
sons in all whose names have been 
removed from the camp legister on 
account of the part that they took m 
this agitation A few days ago, Shri 
Jyoti Basil, Leader of the Opposition 
in West Bengal came to see me m 
Delhi—he also saw Dr B C Roy m 
CcftcuVta—an& requested 'Cna*t 'Cne 
doles of thesf unfortunate ptihoi s 
should be resto-ed We are looking 
into tht matter

As I said just now, I have nothing 
against the displaced persons Thif. 
Government which can spend Rs 330 
•crores on their rehabilitation from 
their own revenues, can pay them 
Rs 185 crores in the shape of com
pensation and over and above that 
give them 19 lakh standard acres of 
lend, has no intention of taking away 
the small pittance from A refugee 
or B refugee But we certainly do 
not want them to be made tools of 
certain political parties for their own 
political ends

Another refernce that was made 
was in relation to my policy It is a 
distortion of truth, or I might say 
it is a complete perversion to level a 
charge of that nature against me and 
my Ministry Apart from what has 
been done during the last few years, 
in this year alone that is 1958-59, 
26 small cottage industries schemes 
were sanctioned at a cost of about 
Rs 31 lakhs The total number of 
sanctioned schemes so far is 123, 
involving an expenditure of Rs 104 
lakhs with an emplo>ment potential 
o f 14,000 displaced persons Over and 
above that, we have sanctioned 18

medium industrial schemes ^feere, 
ouf capital investment is likely to be 
anything between Rs crores—
Rs 3 crores All these schemes have 
been sanctioned m West Bengal 
Sofne of them are m the private sec- 
toi «nd some in the public sector 
That is not all Lately, we have aet up 
a Rehabilitation Industries Corpora
tion with the sole object of providing 
employment to displaced persons 
from East Pakistan It has been charg
ed with the task of setting up indus
tries m the eastern region, whether 
in the public sector or in the private 
sector and to see that they are set 
up expeditiously, because our 4 iain 
idfta is that as those who will be 
tapen to Dandakaranya will be re- 
'rafrittativik W i MlrJwt *Wtas>
in West Bengal and haw only been 
partially rehabilitated should be pro
vided with employment The capital 
of that Industries Corporation is going 
to be Rs 10 crores As regards the 
directors, I might give two or three 
names of renowned men from West 
B e n g a l— Shn B P Singh Roy, Shri 
D N Sen, Shri K K Roy The Chair- 
m*n is Shri G D Birla. I am grate
ful to him for having accepted the 
C h a irm a n sh ip  of this Industries Cor
poration.

jShri Vasndevan Nair: How many 
of the schemes have been implement
ed’  It is not a question of sanction
ing How many of them have been 
implemented?

Shri Mehr Chand Khanna; If the
hon Member wants information re
garding the schemes that have been 
sanctioned before

jShrl Vamdevan Nair: Implement
ed

0hri Mehr Chand Khanna. This 
Corporation was set up only a few 
days ago

ghri Vasndevan Nair You said— 
otlier schemes

$hri Mehr Chand Khanna. As re
gards other schemes, of the 18 that
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were sanctioned during the last 2 
or S year*, quite a food lew tuive 
been Implemented and others ere' in 
the process of implementation. With
• view to set up an industry oosting 
about Ra. 80 lakhs to a crare of 
rupees, ■ number of things have to 
be taken into consideration. We have 
to import the machinery from abroad; 
we have to arrange for foreign ex
change, we have to take the machi
nery on to the site and then, water 
has to be provided; electricity has to 
be provided. In some of the areas in 
West Bengal, electricity is not avail
able; tt is not a commercial load for 
any concern now to put up or pro
vide electricity in that area. We have 
to subsidise ell these things So, what 
I am trying to tell the House ie this, 
that to accuse the Government of 
apathy in the matter of rehabilita
tion of displaced persons from East 
Pakistan is something which does not 
become or behove responsible men, 
more so, who occupy such responsible 
positions and, when we have 
■pent up till now over Rs 100 crores 
on the relief and rehabilitation of these 
displaced persons from Sast Pakistan 
Our Budget for the eastern region, 
as you know, is Rs 17 crores, and for 
the Dandakaranya, it is another Rs 6 
crores and for the Industries Corpo
ration we have made a provision of 
Rs 8 crores this year The Budget 
for the eastern region alone this year 
is about Rs 27 crores This is no* a 
small sum of money

And, to say that we have not been 
able to rehabilitate any persons up 
till now is again not correct We have 
given loans to about 5 lakh families 
in the eastern region Mr Ghose said 
the other day that, while in the west
ern region I have built about 2 lakh 
tenements, our performance in the 
eastern region was verv poor We 
have given urban loans to anything 
between one lakh and a quarter to 
one lakh and half of families in the 
«astem region for the construction of

thjtir houses. The amount is Ra. It 
crc,rt*-

«The tally difference between the 
wtstem and the eastern region i» 
thfit whereas in the western region, 
Government took to direct construc- 
tiĉ n and the refugee is a tenant and 
yjfimately, if he wishes to became the 
m mer he has to pay the price at that 
h^use—in the eastern region, you 
w!mted 4 or 5 kathas of land, ytou 
WJmted a little kitchen garden, you 
wanted to have your own cultural 
8Urroundings and natural heritage, 
e^d the result was that instead of the 
Government launching upon a bousing 
programme, we gave loans to this 
jakh and a quarter or a lakh and a 
h£ilf of families who are the owners 
0{  their property It is a different 
fatter—about the payment of arrear 

loans or the interest that is due 
afid it is only 2, 3 or 4 per cent—but 

did not undertake direct construc
tor! work in that area

One more point and I will finish 
you have already given me a big 
latitude That is about this question 
0t  the saturation point having been 
reached or not in the West Bengal 
jijvery time we hear about the Ishaque 
jteport This Mr Ishaque, I heard in 
^oriRal, lived before partition or died 
pefore partition or went to Pakistan, 
j  do not know He was an officer of 
the Muslim League Ministry He gave 
 ̂ certain report and this report has 

peen fullv examined by the Govern
ment of West Bengal I will read one 
passage I do not want to take much 
time of the House What is the sigm- 
^nance of the Report? Is it the land 
that is available in West Bengal. I am 
quoting from a statement made by 
fir B C Roy, the Chief Minister of 
West Bengal

"Iskaque’s Report < 1944-45) is 
often quoted to show that ade
quate land is available in West 
Bengal for rehablitation of agri
culturists Description such as 
‘uncultivable waste’ and 'cultiv
able waste* on the basis of this
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report is totally mialeadmg, t£ 
■horn of the contexts. For ex
ample, ‘unCulttvable waste land' 
as described by some, which in 
Ishaque’s Report has been des
cribed as unculturable waste ac- 
tully consists of tanks and risers, 
jheels and marshy lands, roads and 
Railways, temples, mosques, shops, 
homesteads etc The figure 1:98 
million acres for culturable waste 
within West Bengal sometimes 
quoted on the basis of Ishaque’s 
Report includes bhita. grazing 
ground, jungles, play grounds etc. 
Besides. Ishaq ue included within 
it old fallow land, that is to say 
land laying faltow for more than 
three years, which belonged to 
individual cultivators and were 
brought under cultivation by them 
from time to time as and when 
possible Whatever might have 
been the position when Ishaque 
conducted his survey, the position 
seems to have considerably chang
ed during all these years There 
has been a natural increase in 
population and more land has been 
brought under plough To cite 
one example, in Ishaque’s Report 
culturable waste m Howrah was 
shown as 12,057*54 acres as against 
4,307 acres as found in the latest 
survey by the D L R ”
Now, this gives the background of 

this case The land, according to 
our information, that is available or 
can bectome available m the whole 
of West Bengal is not more than 1 
lakh of acres This, again, is con
tained in a pamphlet or a statement 
issued by the Government of West 
Bengal under the heading Notes or 
comments regarding the rehabilita
tion of refugees The total area given 
is 1,03,000 acres of which about
80,000 ixres are in the district of 
Midnapore and the re»t scattered m 
small bits uvc* the whole of West 
Bengal

A friend of mine yesterday hinted— 
and very nghtly—that we were tak
ing great risks m developing lands m 
Sunderbans, that if Hirobhanga 
lands under the rive. Teesta near

Jalpaiguri and in Midnapore. That it 
so. Thaae are all waste land, mar* 
ginal and sub-marginal. If they had 
any potential they would have been 
brought under the plough and would 
have been ueveloped Jong ago We 
are taking this risk—and, pernaps, 
we are taking this risk deliberately— 
to show that in spite of the aang« 
being there, the intention of the Gov
ernment is that if any land can be 
developed within West Bengal, w« 
will give the State Government every 
possible facility

We have given them Rs 15 lakhs 
for the purchase of machinery l 
have arranged expert advice for them 
from the Council ol Agricultural 
Research Our capital investment on 
these lands is going to be nearly Hs.
1 crore So, to go on harping on the 
old story that land is available pi 
West Bengal will do no good to the 
displaced persons whose cause is, as 
they allege, near to them

He"e is a scheme, the Dandakar
anya scheme which has been thought 
of and which is being implemented. 
Wc have taken care to see and we 
have got experts from all directions 
dealing with every aspect of the 
matter, whether it is malaria, whe
ther it is soil conservation, whether 
it is contour bunding, whether it is 
well water etc All these things are 
being taken into consideration

I would appeal to them that the work 
of this Ministry is going to be com
pleted within the next 2 years Ten 
years or eleven years have already 
elapsed and the time is a very import
ant factor We have already taken about
1,20,000 persons out of the camps 
during the last two years I am aim
ing at an average—it is about 10,000 
persons a month and at this rate, I am 
hoping that within a year, maybe 
fifteen months or a maxmutn of a 
year and a half, we should be able 
to take out all our camp population 
from the camps m West Bengal W» 
are taking some of them to Danda- 
karanya and others we are trying to 
rehabilitate within the State itself
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[Sbn Mehr Chand Khanna]
My hon friends also made referen

ces to Assam and Tripura My main 
.problem today is confined to West 
Bengal. I have been lately to Assam 
and Tripura myself and 1 have held 
discussions with the Chief Minister 
o f Assam and the Chief Commissioner 
of Tripura We have examined the 
entire problem, we have looked into 
the residuary aspects of the problem 
We are hoping that within about a 
year, we should be able to resolve 
the residuary problem in Assam and

• Tripura As far as Assam is concern
ed over 80 per cent of the refugee 
population had been there <iince 1952 
There are no camps m Assam It is 
only about 20 per cent ol the refugees 
that have come to Assam during the 
last seven years In Tripura up-till 
now we have spent Rs 10 crores on 
rehabilitation When I went to 
Tripura about two months ago, my 
friend who spoke last was there and 
as generally happens, he arranged big 
processions and demonstrations for 
me and even arranged a hunger strik* 
outside the house of the Chief Com 
mission er

Shri Dasaratha Deb. People die

Shri Mehr Chand Khanna. My
Demands for Grants were to start on 
the 7th and I got a telegram on that 
very day and a news item appeared in 
the Amnt Bazar Patnka that 19 
persons had gone on hunger strike 
The number of displaced persons m 
Tripura is nearly 3i lakhs—about 
80 000 or 60,000 families We have 
already spent about Rs 10 crores on 
their rehabilitation My intention is 
that the residuary work should be 
rompleted in the shortest possible 
period and the remaining work, it 
any, has to be integrated with the 
normal work of the State This. 
Ministry, as I said in the beginning— 
I am closing—was created to meet an 
emergency created on account of the 
Partition of the country In its very 
nature and context it has to complete 
its work one day But this Ministry 
was dealing with a large number of

subjects like housing, training, educa
tion, medicine, industry, home for in
firm, etc There are permanent 
Ministries of the Government of India 
set up to handle all these subnets 
There may have been some need for 
my Ministry in the mitral stages but 
today when the work of industrial 
isation has gone ahead and schemes 
have been sanctioned, I see no reason 
why this work cannot be handled by 
the Ministry of Commerce and Indus
try I give stipends, they are paid 
according to certain rate which has 
been laid down This work can be 
easily passed on to the Ministry of 
Education We have done so as far as 
the Western region 1 concerned I 
propose that during the next two 
years the work which is of a more 
permanent nature should be transfer
red to the sister Ministries of the 
Government of India who have been 
dealing with them always As far a? 
the residuary work is concerned, I am 
looking into the entire matter and I 
can assure you that wt will trv to 
complete that work successfully as wp 
have done m the western region and 
it will be a great credit to a man 
who comes from the west—I want 
this to be remembered that at no 
time have wc made any discnnuna 
tion m the case of displaced persons 
from East Pakistan and nobody would 
be happier than me a man coming 
from the west, if during the next two 
years as I am hoping, the problem 
of the displaced persons from East 
Pakistan is also resolved

Shri Dasaratha Deb The Minister 
did not reply to the point regarding 
the refugees of Tripura who came 
after 1954 and who art demanding 
now an increase m Bgncultural loan 
and a second set of loans These 
people are now on hunger strike H< 
did not reply as to what he is going 
to do regarding this

Shri Mehr Chand Khanna The day 
before yesterday when I read this news 
item I sent, on my own, to the Chid 
Commission ei of Tripura a telegram
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It it is a hard case, real and de
mising case, the loan should be paid, 
Tout if the loan is sought through pres
sure tactics, not a single person is to 
"be advanced a single penny.

Mr. DepBty-Spcaker: Shall I put 
any cut motion separately?

Shrl T. B. Vittal Rao: All cut 
motions may be put together.

Mr. Depaty-Speaker: I shall now
put all the cut motions to the vote of 
the House.

The cut motions to ere put and 
negatived.

Mr. Depaty-Speaker: The question
is:

"That the respective sums not 
exceeding the amounts shown in 
the fourth column of the order 
paper, be printed to the President, 
to compielc the sums necessary 
to defray the charges that will 
come in course of payment during

4 the year ending tho 31st day of 
March, 1960, in respect of the 
heads of demands entered in the 
second column thereof against De
mands Nos 72, 73 and 128 relating 
to the Ministry of Rehabilitation.” 

The motion was adopted 
[The motions for Demands for 

•Grants tohtch were adopted by the 
Lok Sabha are reproduced below— 
JBd]
Demand N o  72— M inistry o r  R x h a - 

b iu tation
“That a sum not exceeding 

Rs. 34,21,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1960, in 
respect of ‘Ministry of Rehabili
tation' ”

Demand No 73—Expenditure on D is
placed Persons and M inorities

“That a sum not exceeding 
Rs 18,OS,08,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will comp in course of 
payment during the year ending

the 31st day of March, 1900, in 
respect of ‘Expenditure on Dis
placed Persons and Minorities’ . 

D e m a n d  N o . 128—C a p i t a l  O u t l a y  or 
t h e  M i n i s t r y  or R e h a b i l it a t io n  

"That a ' sum not exceeding 
Rs. 18.51,87,000 be granted to the 
President to complete the sum 
necessary to defray the Charge* 
which will come in course of 
payment during the year ending 
the 31st day of March, 1960. <» 
respect of 'Capital Outlay of the 
Ministry of Rehabilitation’.*'

Ministry of Community Development 
and Co-operation 

Mr. Depaty-Speaker: The House
will now take up discussion on 
Demands Nos. 8. 7 and 108 relating to 
the Ministry of Community Develoo- 
ment and Co-operation for which 
eight hours have been allotted. Hon. 
Members desirous of movmg cut 
motions may hand over at the tah!« 
within fifteen minutes the numberr of 
the selected cut motions. I shall 
treat them as moved if the Members 
in who*** names these cut motions 
stand are present in the House and 
the motions are in order 
D e m a n d  No. 6—M i n i s t r y  or C o m 

m u n i t y  D e v e lo p m e n t  a n d  C o 
o p e r a t io n  

"That a sum not exceeding 
Rs 25,12,000 be granted to th*" 
President to complete the stun 
necessary to defray the charge* 
which will come in course of 
payment during the year endina 
the 31st day of March. 1960. in 
respect of ’M in is try  of Community 
Development and Co-operation'** 

D tm a n d  N o  7— C o m m u n it y  D e v e 
l o p m e n t  P r o j e c t s . N a t i o n a l  E x t e n 

s io n  S e r v ic e  a n d  C o -o p e r a t io n  

‘ That a sum not exceeding 
Rs 18 86,90.000 be granted to th* 
President to comolete the sum 
neressarv to defray the charges 
which will come in course of 
payment during the year ending 
the 31st dav of March 1960 m 
respect of ‘Community Develoo- 
ment Proiects. National Extension 
Service and Co-operation"*
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P m m b  N o. 10ft—C ahtaz. O utlay o r 
S B  M inistry o r Com m unity Dcvk- 

UmflHI AMP CO'OmATKBI
“H ut a ram not exceeding 

Rs. 3,47,15,000 be (ranted to th» 
President to ,complete the sum 
necessary to defray the charge* 
which will com* in course of 
payment dunnff the year endinjc 
the 81st day of March, I960, w 
respect of 'Capital Outlay of the 
Ministry of Community Develop
ment and Co-operation'.”
The Prime Minister and Minister ef 

External Affairs (Shrt Jawaharlal
Nehru): Mr Deputy-Speaker, I beg to 
put forward before this House the 
Demands for the Ministries oT Com
munity Development and C©-opera
tion I do so because the Minister in 
charge of these Mmstnes is unfortu
nately disabled from doing so because 
of illness—an illness which, I believe, 
has been brought on him by his 
excessive enthusiasm and hard work 
in these Ministries I am glad that he 
is getting well now and I hope that 
he will be back soon to shoulder this 
tremendous burden

I should 1 ke to say something in 
these opening remarks about the co
operative movement and not so much 
about the general community develop
ment movement, because much has 
been said about community develop
ment and much will no doubt be said 
m the course of this debate The co
operative movement is not a new 
movement m India, or the world It is 
a very old movement even m India—I 
do not know for how long a time— 
with greater or lesser success We 
have a fair amount of experience about 
"o-operatives and all that Neverthe- 
ess, the broad approach that is now 

being made in the country has some
thing of a novelty about it, at any rate, 
for us This approach has not come 
out suddenly but has been the result 
of a great deal of earnest thought and 
consideration After a good deal of 
such thought at various stages in the 
Planning Commission, a reference was 
made in the reports of Ae Five Year 
Plans wh’ch unfortunately people

seem to forget and they imagine that 
something new has come op. There is 
«  great deal o f evidence ef the Oink
ing given to this'in these reports.
IS hn.

Then, many months ago, there was 
the meeting of the National Develop
ment Council, and they laid down 
unanimously that we should go ahead 
with a programme of having village 
co-operatives in every village in India, 
and others too That particular1 
thing came, perhaps as a surprise to 
people who had not been thinking 
about this subject Nevertheless, 
nothing much happened Then, e 
little later, the National Congress 
meeting at Nagpur not only aproved 
tit tms' oecause, in&eeh, 'ft was a part 
of its original programme, but laid • 
great stress upon it and special stress 
on the ultimate objective, the ulti
mate objective being joint or collec
tive farming But, for the moment 
and for the next three years it has 
saicf that we must concentrate on 
service co-operatives

Now, after that, you will remem
ber, Sir, there was a measure of ex
citement about this decision as if some 
disastrous step had been taken Even 
in this House speeches were delivered 
which showed that measure of excite
ment and opposition m so far as the 
makers of those speeches were con
cerned

Well, some weeks have elapsed since 
then more than a month I think, and 
almost everyone in this House and, 
perhaps, outside, but barring the few 
incorrigible persons who will not see 
the light even if it is a bright light, 
in the country has very largely and 
very firmly accepted this basic ap
proach There may be differences 
about details as there must be in 
such a tremendous programme, but 
the basic approach has been accepted 
and has been welcomed I think it 
has been welcomed more especially by 
the particular population of the rural 
areas to whom it applies Now, I do 
not say, again, that every single 
person hag welcomed it, every single 
detail has been welcomed or agreed 
to, but broadly speaking, its broad 
approach has been welcomed
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Now, Z should like, to begin with, 
to place a certain aspect of this 
before the Bouse. We talk about the 
co-operative movement, we talk about 
village co-operatives or larger co
operatives and all that But I should 
like this matter to be considered from 

even broader and deeper point of 
view. It is the point of view of re
organising our vast rural areas, a new 
structure, a new social structure being 
built up there, of which the co-opera
tive movement is an important and 
essential part—there are other parts 
too. We talk about the panchayats, 
and panchayats too being limited, 
normally speaking, to a village and 
having greater powers, greater auto
nomy in its sphere. We talk about 
the co-operative being limited to a 
village and exhibiting certain fea
tures. How do we define this? . I 
think you will find the definition is 
the essential characteristic of a co
operative: close contact, social cohe
sion and mutual obligation.

This should be seen from this point 
o f view of building up gradually a 
new structure for our rural society 
and our rural villages. That is an 
enormous undertaking. Of course, 
when we started with the community 
development movement that was our 
objective, although that objective was 
not stated in institutional terms. The 
institutional terms come now through 
the co-operatives. Previously, of 
course, community development move
ment was to make the people living 
in the rural areas self-reliant, work* 
ing together, co-operating, building 
up their villages and generally ad
vancing on every front, more espe
cially the agricultural front because 
the agricultural front and more food 
production is of the highest import
ance. Now the co-operatives come 
and .give it an institutional character 
—plus also the Panchayats.

In other words, this is an attempt on
• magnificent scale,—I use the 
word 'magnificent because the size of 
India is magnificent—on an enormous 
scale, to apply the basic approach, the 
basic social approach to the land

problem. Having not approved of the 
other approach of too much individu
alism in small tiny holdings which 
prevents progress, having not approv
ed of the collectivist approach on the 
other side, we put forward this co
operative approach which fits in with 
the Basic ideals we have. No doubt, 
as we go ahead we shall consider this 
matter again and again, vary it  change 
it, adapt it to changing conditions— 
that is a different matter—because in 
a thing like this it is quite essential 
to be flexible. No strict doctrinaire 
approach, academic approach is desi
rable for two reasons; firstly, that in 
a country like India with this great 
variety it is never wise to be very 
doctrinaire and rigid, and secondly, 
because in the nature of things a vast 
movement like this affecting 300 
million people in India coming out at 
a certain relatively undeveloped 
state into other stages, rising to higher 
stages of social and economic deve
lopment, you cannot be rigid, you 
have to see from time to time what is 
necessary. Therefore, I should like 
this House to consider this from this 
wide and basic point of view.

Now, while we should be flexible 
we should also not allow flexibility 
to go so far as to become, just, noth
ing definite, just a vague generalisa
tion. That is not good enough. There
fore, one should have fairly clear 
notions as to the nature of this co
operative movement as we envisage it 
in our rural areas.

About this, there has been discus
sion for a long time, two or three 
years. I believe, in one of the cut 
motions a reference is made to the 
Rural Credit Survey. That survey 
was a very good survey and made 
many very good suggestions and pro
posals. But its recommendation in 
regard to co-operatives of villages 
was based, I think, on an unfortu
nate presumption, the unfortunate 
presumption being that our people in 
our villages are too backward to be 
given much responsibility. I do not 
personally believe in that approach in
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[Shri Jawaharlal Nehru] 
any cast. The people are backward. 
I do not say our people are very for
ward in that matter, very advanced 
and so on. But I do not accept that 
approach because it is only by giving 
responsibility that you train people 
better. One has to take risks, if 
risks are necessary. You can have 
safeguards and all that. Because of 
that they laid stress on large co
operatives, the larger the better, 
because they thought „ they would 
have greater resources and the few 
trained personnel that we have could 
very easily go round.

Another view.point was that the 
essence of the co-operative movement 
is a non-official character, a self- 
dependent and self-reliant character, 
a character which gives it cohesion, 
mutual obligation and close contact. 
If you have a co-operative covering 
20, 30 or 40 vilages, it ceases to have 
that close contact and ceases to have 
that cohesion so that the Rural Credit 
Survey’s recommendation in regard to 
this one matter—I am not referring to 
various others—was criticised May I 
say that we as Government broadly 
adopted the Rural Credit Survey’s 
report without really arguing very 
much about this particular matter, but 
this matter came up again and again 
before us in various forms, and people 
criticised and said that that approach, 
though good in itself, was certainly 
not a real co-operative approach and 
that it was not likely to produce real 
co-operatives, that what it would 
produce may be functioning societies, 
rather pulled and pushed about by 
officials with money coming from 
various banks and others, that is to 
say, it was dependent a good deal on 
outside agencies. So this argument 
proceeded for two or three years. 
Because of the Rural Credit Survey1* 
proposal and because money was for
thcoming from our banks, especial
ly the Reserve Bank, the tendency 
became one at putting up large scale 
societies, really big societies—I do not 
say that those large «cale societies 
have not succeeded; they have suc
ceeded—but then opinion gradually

veered round to really small village 
societies, the village eo-oparattves, 
because of the various reasons X have 
indicated. That was true co-opera- 
tive, in which you can make the 
people grow and where people make 
contacts and where there is mutual 
obligation and social cohesion. IX you 
want our people to grow and if you 
want to lay the base of a real co
operative structure, it should be that, 
and not something very big.

A variation was made or suggested 
perhaps to bridge the gap. That was, 
let us have village societies but let 
us have unions of 10, 12 or 15 village 

societies so that they could supervise 
generally and for certain purposes; 
maybe credit and other, could be 
dealt with by the banks and others 
for assistance. That has been the 
position.

The National Development Council 
decided in favour of village societies. 
The National Congress definitely de
cided in favour of them. Hie 
National Development Council which 
met again recently again went into 
this matter, the whole matter of co
operatives, and appointed a sub-com- 
mittee which reported. The position 
now is that these broad principles 
are accepted completely. The prin
ciple, as I described, was about social 
cohesion, etc., which leads to the 
village society; also, the broad prin
ciple that these societies should not 
be official ridden—official help cer
tainly—and also that, as far as possi
ble, they should not be financed in 
the shape of share capital, etc., by 
the State.

Hav.ng said that, there are excep
tions to this. One broad exception 
and an inevitable exception is with 
regard to the tribal areas. We do not 
wish to introduce rigidly something 
which may suit the rest of India and 
not the tribal areas,' in the tribal 
areas. Therefore, in the tribal areas 
we shall have the co-operatives there 
but in conformity with conditions 
there, because, they have strong
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oommunal feelings and organisations, 
and io our co-operatives must fit in 
there.

Another Question arose. Just as 
tribal areas there are other backward 
area* in India and the question was 
whether we should relax the condi
tions there? WelL opinion varied 
somewhat and do vary. The empha
sis varies as to what is a backward 
area? In a sense, 00 per cent of 
India is backward area, or more than 
that So, it is difficult. So. ultimate
ly, it is not a question really to be 
argued theoretically. Somebody has 
to decide, having laid down and fixed 
the principles that we should try our 
utmost to have these small societies 
and the bigger unions. Inevitably 
the State Government itself has to be 
the judge where that principle has 
to be relaxed. It is right. Theirs is 
the responsibility and they would be 
the judges.' But in regard to uther 
matters, about State participation, 
etc., we shall go on considering that, 
participation, share capital, etc., and 
as problems arise, we shall be trying 
to solve them, always with a little 
measure of flexibility left there and 
which, in the final analysis, the State 
authorities will have to consider.

There was another matter in con
nection with this. I need not say—it 
has been said many times before— 
that the co-operative law has to be 
simplified, and it is being simplified. 
We have found that while the law 
has to be simplified what really re
quires simplification is the working 
of the law, even more so than the 
law itself, that is, the person who 
works it. We are quite convinced 
that the official character of co-ope
ratives should cease, that i*» the co
operatives should be free to make
mistakes if they want to but that
help should always be available.

Now, a very serious difficulty aris
es. The working of co-operatives re
quire* training and skill; some train
ing and some skill. Of course, the 
man, the big organiser, requires a 
great deal of training and a great

deal of skill. &vea the nan in the 
village, the secretary of the village 
co-operative, requires some training; 
some way o f keeping sane simple 
accounts. That problem is a difficult 
problem. Sometimes, a village hat 
not got a single person who can do 
it. We hope to train them in large 
numbers in various stages. The right 
thing I Imagine, should be to have 
two persons who should be used for 
this purpose. One is the Gram Sevak 
and the other is the village teacher. 
The Gram Sevak, at the present mo
ment serves ten villages, and it will 
be a bit too much for him to be 
asked to look after 10 or 15 or even 
six or more societies.

Shri P. B. Patel (Mehsana): The
village talati, who is a Government 
servant.

Mr. Deputy-Speaker: Names would 
not matter.

Shri Jawaharlal Nehru: I have not 
exhausted my point.

Mr. Deputy-Speaker: The point is 
perhaps that the Gram Sevak might 
be called talati or clerk.

Shri Jawaharlal Nehru: He is not 
a revenue officer.

Shri P. R. Patel: He is so in Bom
bay State.

Shri Jawaharlal Nehru: I am not
able to argue this point with the hon. 
Member. Perhaps he knows better 
about the Bombay State. But any
how the conception of the Gram 
Sevak has grown out of the Com
munity Development movement. He 
is part of the movement and he has 
been trained. I think about SO,000 
to 40,000 have been trained and hr is 
in charge of them. Perhaps his 
charge is a big one and maybe we 
might reduce the charge. But final
ly I imagine that the teacher in the 
village school should be responsible for 
this clerical work of the co-operative. 
But all these things will have to be 
built up and we would have to ex
plore all possibilities of doing it.
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[Shri Jawaharlal Nehru]
A  problem doe* arise that in a vil

lage like this them is nobody to look 
after it, nobody with the requisite 
training or literary capacity, and 
where there is absolutely no fund at 
all Bow do we get going to begin 
with, because, on the one hand, we 
do not want them to start with the 
wrong foot with all Government help 

'flowing in; they never get self-reliant 
in that way. On the other hand, 
there is this difficulty of getting going 
to begin with. That is not a major 
point but it does arise and has to be 
-decided. But in regard to help gene
rally, one view-point Is that help 
should be given, but the help should 
“be given for productive schemes, pro
jects, and not really to the co-opera
tive for it then to decide how to 
spend it, because that again becomes 
dependent for its normal routine 

-work on the help, while If it is given 
for productive schemes, then, it is 
something definite and precise, and 
the co-operative gets going with that 
productive scheme.

This is the broad approach to co
operatives. In addition to these vil
lage co-operatives, of course, we have 
to have functional co-operatives for 
various functions or professions and 
there has to be this close connection 
between the panchayats and village 
co-operatives. It is in this context 
that I should like this House to con
sider this problem. I venture to say 
that in spite of the heated arguments 
that have taken place sometimes, 
there is no person really who gives 
dispassionate thought to this matter, 
-who can disagree with this basic 
approach, because there is no other 
approach. As I put it recently to this 
'House, what is the alternative to 
your dealing with large numbers of 
small holdings? What do you do with 
■them? If you leave them like that, 
they can never come out of their shell. 
They may improve a little, but they 
can never get out of their shell.

As soon as you make this basic, 
fundamental change in the approach 
to this land problem, I think, al

though it win be done vohmtarily, 
this change does lead Inevitably to 
progressive Joint cultivation, with 
their separate shares in land bring 
retained. Theoretically, that u  ob
vious. The difficulties may be not 
theoretical, but sentimental or just 
the desire of persons to sit separately 
on a patch of land. That may be so, 
but theoretically and from any point 
of view, Joint cultivation, with their 
shares guaranteed to them, is the 
right development whenever it comes. 
For the moment, one has to concen
trate on this.

If one looks at this from this larger 
point of view that I have ventured 
to place before this House, then one 
sees this not only as something 
appertaining to cultivation and agri
culture, but something leading to 
greater aims, greater production, 
something that gradually changes the 
whole context of village life. So 
many things should happen in the 
village which would never take placc 
if people live separately and without 
that co-operation; so that, the village 
enters a higher social phase of exist
ence. as it should. Once you get this 
dynamism working in our rural so
ciety, then progress is fairly raDid 
The present difficulty is the static 
character of that society, the inertia 
that we have to meet I think that 
this inertia has been shaken some
what by the community develop
ment movement and with the coming 
of the co-operatives, it will be shaken 
up more and more and we shall see 
hundreds of millions of our people 
living in our villages on the march, 
which will become faster as thpy 
develop along these lines. Develop
ment along .these lines means, large 
numbers will be trained. Every State 
should train them in various stages 
and the real training will come In 
their work in the co-operatives, 
which will make than work in a 
different way, think in a different 
way and act in a different way; and, 
tills revolutionary change wUI com* 
over rural India.
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I have ventured to place these 
.broa&. aspects before this House. I 
.do not wish to go into details. Hon 
Members who inay criticise our 
approach will, no doubt, put forward 
point which, I hope, will be dealt 
with adequately by those who follow 
me.

Shri Vasudevan Nair (Thiruvella) 
Mr. Deputy-Speaker, Sir, this Minis
try of Community Development and 
■Co-operation is acquiring more and 
more Importance. This Ministry nad 
a very humble and small beginning 
-with only community development 
under its wings. But now it has got 

two more items under its control, viz. 
village panchayats and co-operatives 
I shall confine myself mainly to the 
•developments taking place in the 
-field at co-operation. Of course, I 
would like to refer to the community 
■development movement too, especial
ly the attempts that are being made 

to get the co-operation of the broad 
masses of the people in this country 
in developmental activities. I will 
■gtve my remarks on community deve
lopment towards the end of my 
-speech.

Before going over to the hotly dis
cussed topic of joint co-operative 
farming, I would like to refer to a 
report published in the papers very 
recently—report of the study group 
-on co-operation policy. I do not 
know if it is officially published. 1 
Ttqve got The Hindu of April 10, 
where it is reported- I hope the re
port will come for serious delibera
tion and discussion both before the 

'Ministry and of course, in this House 
during this debate. I do not know 
whether we can have elaborate dis
cussions on this report during this 
'debate, because most probably, many 
o f  the Members might not have got 
time to go through this report in 
•detail. But I would like the Minis
try to pay serious attention to this 
.point in that report Here it is said:

“To increase the membership
of co-operatives to the level of 20
million at the end of the socond
42 LSD- 6

jtive Year Plan, the group recom
mends that efforts should be made 
tc> bnng into the co-operative 
field such people in the village 
tfho are relatively better off- 
tfith surplus funds for invest
ment Membership of the village 
spcieties should be a necessary 
condition for obtaining the vari
ous facilities made available 
through various Government 
agencies ”

Thi« point is made while dealing with 
the problem of rural credit The 
stu<ly group is of the view that if this 
mern''|ershlp of 20 million is to be 
achieved during the second Plan 
period, they would not be satisfied 

<t. iRsodl uimuibA. *haa. 9*. 4MI 
Bullion and it seems that Government 
by itself will not be in a position to 
provide Rs. 400 million. The study 
group feels that they can have this 
mrrfiey by bringing in the wealthier 
section of society in the countryside 
into these societies

y/fe have to think twice before tak
ing such a decision We have our 
experience in this country that in the 
naxPe of co-operation, there is a lot 
of exploitation going on. If the 
cooperative societies are going to be 
the hunting grounds of richer sections 
in society, of the wealthier sections 
in the countryside, I am afraid these 
societies will not do that kind of 
ben6®1 that they are intended to do 
for the poorer sections, who are really 
in need of credit There is every 
chance of these societies being domi
nated by those richer sections. That 
is happening today in every part of 
our country If we are going to 
g]Ve preference to the wealthier sec
tions in society in enrolling members 
to the co-operative societies, if we 
are going to accept it as a policy, we 
are going to doom this movement I 
am not against having such people in 
the co-operative societies, but .

Sir. Depaty-Speaker: The hon.
Member may continue on the next 
day*
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COMMITTEE ON PRIVATE MEM
BERS’ BILLS AND RESOLUTIONS

FOftTY-flBST RSFORT

Shri Piluulli (Sawai Madhopur— 
Reserved—Sch. Castes): I beg to
move:

"That this House agrees with 
the Forty-first Report of the 
Committee on Private Members’ 
Bills and Resolutions presented to 
the House on the 9th April. 
1959.”

Mr. Deputy-Speaker: The question 
is:

“That this House |agrees with 
the Forty-first Report of the 
Committee on Private Members’ 
Bills and Resolutions presented 
to the House on the 9th April. 
1956.”

The motion was adopted.

15 JO hi*.

RESOLUTION RE: MALPRACTICES 
IN FOREIGN EXCHANGE—contd.

Mr. Deputy-Speaker: The House 
will now resume further discussion 
of the resolution moved by Shri V. P. 
Nayar on the 28th March 1959 re
garding malpractices in foreign ex
change. Out of 1| hours allotted for 
the discussion of the Resolution only 
one minute has been taken and 1 
hour and 29 minutes are left for its 
further discussion today. Shri V. P. 
Nayar may continue his speech.

Shri V. P. Nayar (Quilon): Mr.
Deputy-Speaker, the other day I had 
Just read out my Resolution before 
the Bouse rose. Subsequently, I find 
that in addition 3 or 4 amendments 
have also been received. I welcome 
these amendments, because they give 
greater scope for discussion of my 
Resolution. But I was surprised to
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find that such an important Resolu
tion could be accommodated in tttl* 
House only for 1$ hours, while a -Jto- 
solution demanding the ban on the 
export of Rhesus monkeys Ins been 
given 2 hours or 2} hours. Neverthe
less, I shall try to confine myself to 
my Resolution and try to place be
fore the House how best I can tackle 
this question.

We know that the foreign exchange 
position at our country is in a very 
difficult crisis. The crisis has not 
resulted overnight; it has not merely 
resulted from the play of certain in
ternational forces, it has all been the 
result of the wrong policies pursued 
by this Government. If we take 
back our memory to the days when 
we first came to this House, you will 
remember that as a party, the Com
munist (Party has always tried tts 
best to focus its attention on such 
matters and also to warn the Gov
ernment of the certain danger to- 
which their policies were heading to. 
But, as usual, our criticisms were not 
considered, our warnings were not 
taken note of; even the crisis was 
kept eoncealed until ultimately it was 
impossible for them to create the im
pression that there was no crisis. 
Then, to our surprise, despite the 
setting in of the crisis, despite the 
pruning of the Plan which it has made 
necessary, and also despite the feet 
that many tit our important projects 
and programmes have had to be 
shelved on account of the foreign ex
change crisis, the attitude of the Gov
ernment in this matter, in the matter 
of control of foreign exchange, I am 
constrained to say, reveals a kind of 
apathy, a kind of ineptitude and a 
kind of smugness which calls for the 
most utter condemnation.

We have regulations in this country, 
and I have with me an entire set o f 
the rules and regulations and pro
cedure laid down by the Reserve 
Bank in the matter of controlling the 
foreign exchange. With all that, we 
find that the Government today can
not exercise any effective control at



all in this matter. In the last two 
or three sessions we have bad many 
questions on this foreign exchange 
and the control of the Government 
over them, and I< find that Govern
ment have always been giving us 
answers which certainly are not 
worthy of the Government to give, 
because they say that they do not 
have information on very many vital 
points.

For example, when a question was 
asked the other day whether Gov
ernment could lay on the Table a 
statement of the foreign exchange in
volved in the tours of Central Minis
ters and Deputy Ministers, even on 
such a very important matter on 
which figures should be readily 
available, lour months ago, in Decem
ber, the hon. Minister chose to say 
that the information is not available, 
it is being collected and will be placed 
an the Table of the House. It is yet 

, to come. We have not seen • that. 
That is one thing.

We asked another question—I am 
not going into the details of number 
and date of these questions, because 
I do not have the time—and in that 
information was sought from the 
Minister as to the foreign exchange in
volved in the matter of official dele
gations to outside countries. Govern
ment gave the figure that about 1075 
officers had left India during the 
period in question along with 175 non. 
officials on official delegations. They 
had no information but a rough idea 
of -Rs. 33 lakhs or so had been given. 
So, they had no information about the 
expenditure from private account on 
this.

Then again, we asked a third ques
tion to which a very very different 
answer Was given. We asked a ques
tion in view of the Importance with 
which questions were being discussed 
In this House about instances of gross 
Violation o f the Foreign Exchange 
Rules and in view also of the fact that 
some of the top-most industrialists 
of our country were being caught 
red-handed, and when we asked 
questions we were told that Govern
ment do not consider it desirable to
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give the names of persons for whom 
foreign exchange had been released 
for purposes of business tours. Whfct 
nonsense is this? If this House can
not be told for purposes of travel an(l 
fof business tours outside such and 
auCh an amount has been released as 
foreign exchange, why is it that we 
are sitting here and why is it that we 
saf there is a foreign exchange crisis? 
Because, we know it is only these 
top-most industrialists who go out
side and indulge in all sorts of mani
pulations of the secret accounts which 
they hold elsewhere. Even that is 
pardonable.

t have here a survey of India's 
foreign liabilities and assets conduct
ed by the Reserve Bank. What do 
they say? They say that about Rs. SO 
crores to Rs. 60 crores worth of in
vestments are held by Indians but 
thtfir figure is strictly confined to in
vestments held by joint stock com
panies. It was only a tabulation or 
compilation made out o f a certain 
balance sheets, and the report openly 
ad*nits that they have not had any 
advantage of getting an inside into the 
holdings of private individuals. This 
is what the Report says:

"It has not been possible to 
obtain the data regarding the 
assets and liabilities of present in
dividuals, Indian partnerships 
and foreign-owned partnerships 
as a result excepting for the 
small amounts and foreign assets 
of individuals of Indian origin 
reported by banks in India as 
agent or custodian holdings. 
Other assets and liabilities of in
dividual* and partnerships have 
not been taken into account in this 
survey."

So here is a survey where the Re
serve Bank says that Rs. 50 crores to 
Us. 60 crores is the amount of foreign 
exchange held by registered com
panies . They cannot survey the rest, 
because they are unable, because the 
ruin do not give them any power, 
because we do not have any adequate 
safeguard, because we do not have any 
m a c h in e r y  to verify the holdings.
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So, they have been compelled to 
have a survey which is strictly con
fined to the holdings of joint stock 
companies We know the impact of 
the prices on our economy Yet, with 
all these rules and regulations, 
over which the Government 
seem to be self-satisfied, we find that 
this is position, we do not have an 
idea of the amount which is held, 
secretly held, by our industrialists in 
other countries

We know their modus operandi If 
you ask me to give concrete instances 
or direct proof, it may not be possible, 
because even the Government with its 
machinery, which is supposed to keep 
a watch over these gentlemen, have 
not been able to give us anything 
But then there are circumstances and, 
as you know, even witnesses may lie, 
but circumstances do not There are 
circumstances which convincingly 
prove that some of our industrialists 
who visit foreign countries do indulge 
in malpractices and thereby do diabolic 
cnmes on our economy We know 
that the usual modus operandi in 
these matters is that in the case of 
imports into India they inflate their 
invoices When the c ib  prices are 
given in the invoice they will add 20 
or 30 per cent And that is delicately 
done m order to avoid income-tax in 
thn country, on the one hand and also 
to get some money adjustments in the 
country of origin of the goods Like
wise, m the case of exports from this 
country, we find that it is possible 
under the rules—and they are doing 
it in several cases.—to under-invoice 
While, on the one hand on imports, 
they over-invoice in the case of 
exports they under-invoice

Take, for example, a case of jute 
export from Calcutta Let us suppose 
that his name is A. A has an organi
sation m London also A sends jute 
of the first quality from Calcutta to 
his London office and makes out an 
invoice that $.0,000 bales of jute of the 
third quality is sent The man who 
is in charge of the London office knows
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that though the invoice is drawn up 
for jute of the third category, actually 
the goods consigned are«ot third class 
juti» but they are first class jute. He 
knows it by a series at codes Whe
ther it is Bentleys or any other code,
I am not in a position to know but he 
knows So. the company functioning 
there can get an idea without the 
Government being able to check here 
It happens m the case of jute It 
happens in the case of iron ore It 
happens in the case of manganese. It 
happens in the case of textiles It 
Happens almost in the case of every 
commodity which we export in bulk

Shri T. B. Vittal Bao (Khammam) 
More so in mica

Shri V. P. Nayar: More so in mica 
as my hon friend says There are 
grades and for different grades there 
are different prices What is the 
machinery that Government has for 
this7 The Government cannot claim 
to have any machinery at all

When this under-invoiced bill goes 
to the other country, what they ao is 
that they sell the article at the price 
which is for the best variety and keep 
the balance of 20, 30 or 40 per cent or 
whatever it is m a private account in 
order to avoid the incidence of the 
local income-tax There they will, by 
a set of surreptitious thieves, through 
agencies, fictitious or otherwise, pass 
the goods from A to B, B to C and C 
to D Ultimately, the whole profit on 
that will be mopped up by one indivi
dual and kept m the bank

And how do our banks function? 
We find the chairmen of banks them
selves indulging m these crimes and 
going away without any trouble When 
w p  know for certain that such banks 
have branches in London and are 
connected with businessmen, here 
what is the presumption? How is it 
otherwise possible for some of our 
industrialists to go out of this country 
with merely Rs 75 in their pocket— 
because I do not think that Govern
ment allows more than that now—and
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possibly foreign exchange lor £ 1,000 
or so? I know of a particular case—
I do not want to name him—of a top 
businessman of Calcutta going to the 
United States of America with his 
wife, with his children and also with 
his Private Secretary and staying 
there for three consecutive months in 
Waldorf Astoria of all places and yet 
the accounts show that he has taken 
hardly Rs 500

Shri T B. Vittal Rao: He must be 
having an account in the Punjab 
National Bank

Shri V P Nayar He must be 
having

That is what happens Any number 
of instances can be given of persons 
travelling from here to other coun
t r y  and carrying only a little fore gn 
exchange How is it that it was pos
sible for a gentleman, who was 
caught at Palam

An Hon. Member: They carry 
Alladin’s lamp with them.

Shri V. P. Nayar: They carry
Alladin’s lamp with them, he says

How is it possible that when only 
Rs 2,000 or Rs 3,000 of foreign 
exchange has been released for a par
ticular gentleman, he is caught at an 
aerodrome with Rs 10,000 worth of 
foreign exchange? These are circum
stances which lead us to the one and 
only presumption that Government 
have been allowing these people to 
operate with their knowledge They 
cannot say that they do not have the 
knowledge because here is an answer 
which shows that It was for Ques
tion No 1306 which I had in my own 
name The question was

"Whether it has come to the 
notice of Government that lead
ing industrialists visiting foreign 
countries spend far more than 
what they are allowed in foreign 
countries for such tours?"
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The answer to this part is
“Information received g.ves the 

impression that this may be so m 
certain cases”

So, Government know—and know it 
very well also—from circumstances 
that these businessmen who travel 
outside use far more foreign exchange 
than what they are given And yet 
what is it that we find9 Here is an 
answer to another question which sur
prises me About 135 cases have been 
taken up in one year against business
men for violation of foreign exchange 
regulations One finds very impres
sive names B G Goenka and his 
wife, Glaxo Laboratories and many 
impressive names are there All of 
them have violated the foreign 
exchange regulations Here is a whole 
statement laid on the Table by the 
hon Minister running into several 
pages I find there that despite the 
fact that our country faces a very 
very serious crisis in the matter of 
foreign exchange, the particular 
directorate which is in charge of this 
has not Aiosen to prosccute the indi
vidual even in one case out of these 
135 cases Not even in one case haa 
prosecution been launched If Gov
ernment were serious, instead of com
pounding the offence and asking lor an 
amount of Rs 1,000 or Rs 1,500 to be 
paid by these sharks, they should have 
sent them for life imprisonment The 
statute ought to be amended because 
this is one of the gravest crimes ana 
the punishment prescribed is imprison
ment for a year or so Because the 
Enforcement Directorate has some 
power to adjudicate on this matter, 
they say that not one case is worthy 
of prosecution It is amazing

I find that in spite of all that haa 
happened the Government have allow
ed in 1958 Rs 85 lakhs as foreign 
exchange for business tours, when we 
were facing a more serious crisis, 
compared to what they had allowed 
for business tours and tours of indus
trialists outside which was only Rs 70 
Jakhs m the previous year So as the
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crisis deepens we find that Govern
ment becomes more charitable to 
them. Government gives them a 
larger foreign exchange This a  the 
way in which I find the Government 
is trying to tackle this situation

Another very important point is that 
even in the case of evasion of the 
regulations and of procedure laid 
down, when ultimately owing to bad 
luck—because it cannot be anything 
else as our law is so defective and our 
machinery is so bad in detecting them 
—some people come and offer a catch, 
as it were, Government instead of 
punishing them, give them a pat on 

t&e fiac£ ana* as i  tiiem id go TBey 
ought to be kicked in tha pants and 
sent to jail They never do it just 
because they all happen to be the top
most men at our country If one goes 
through the list of new licences being 
given, there is scope only for one con
clusion and that is that these offenders 
always get a preference even in the 
matter of getting licences If tnere is 
one firm policy which the Government 
has been pursuing in the matter of 
controlling the foreign exchange, I am 
very reluctant to say that they pursue 
a policy of the most undeserved kind
ness and softness to the worst offenders 
of our economy This must stop if 
we are serious about it because we 
know that the difficulties which are 
now being created are not of imme
diate consequences alone but they will 
have consequences on our next Plan 
and probably after that Therefore, I 
submit that it is time that Govern
ment thinks seriously about it

Then there is another aspect I 
would not like the hon Minister to 
reply me in categorical terms because 
I anticipate a certain amount of deli
cacy We know that our rupee is 
legal tender in other countries In 
most of the countries, it can be cash
ed. I am told that after the introduc
tion of the restriction on taking Indian 
rupees by travellers and when it was 
made Bs. 75 or Rs 100, in the last one 
year the Bank of England has sent to 
the Reserve Bank for encashment a

small sum of Rs. 80 crores. 1 under
stand that in the years before il was 
only Rs. 20 crores to Rs. 30 crores 
When we impose a control, it reflect* 
like this that after that there is a deep 
rise in the money which the Bank of 
England sends. How does it happen? 
I flunk our country has enough 
check posts—enough customs posts. Yet 
we find that our money can be taken 
out to the extent of Rs 45 crores. How 
do we prevent it9 Probably part of 
the money will be utilised for buying 
gold to be smuggled in. I calculated 
it and I did not find it possible for me 
to arrive at a figure of more than 
Rs 5 crores as money lawfully per- 

xaitiecC to 6e taken 6y those wfio go 
abroad. But Rs 00 crores are sent by 
the Bank of England. I know the hon. 
Minister may not be able to commit 
himself to any figure for this But it 
raises certain questions which are 
very difficult to be solved 1 know 
that But I want him to tell us ai to 
what is the way out that he finds for 
it What is the way that he has at 
his disposal to see that such a practice 
is not allowed* I have a feeling that 
when you permit the industrialists to 
go, because of the inadequate checks 
that you have at the customs posts at 
aerodromes and other places they can 
safely take a bundle of Rs 100 notes 
in their pocket or in their brief-cases 
which are very handy for this purpose 
They go out When they pay the 
money at some place, because we 
have legal tender for that, in the 
Middle Eastern countries or in some 
other countries, ultimately all of them 
go to the Bank of England to be sent 
back We are bound to pay the ster
ling equivalent for Rs 45 crores in 
these days of crisis It is a very very 
serious matter

There is the question of imports 
In answer to a question of Shri 
Morarka, the hon Minister gave some 
figures I do not exactly remember, 
but 1 think that one business house in 
India alone was given import licences 
for import of steel to flu value of 
Rs 80 to 40 crores, Mahindra and



Mahindra. We know they are 
entrenched in the industrial set up of 
this country very much.

Cfc. BanMr Stock (Rohtak): They 
are manufacturing jeep*.

Shri V. P. Nayar: They are manu
facturing jeeps; they are manufactur
ing even so many other things. Tint 
is not my concern now. They have 
been given an import licence to 
import steel worth Rs. 30 or 40 crorea.
It was not my question. It was a 
question ext Shri Morarka. Even in 
such cases, there is a double advantage 
for importers. Because, we know 
they are at perfect liberty to add two 
or  three per cent, to the actual price 
paid. We do not have any machinery 
to check that On importing steel in 
India, they will get a double advantage 
in the price, because the Steel Control 
Equalisation fund will pay them some 
money. Even in matters where the 
Government can exercise strict con
trol, we cannot have it

There is another instance. What is 
the power of the Reserve Bank in 
checking up the physical accounts of 
the Brandies of the Indian banks else- 
where. The Punjab National Bank 
may have a Branch in London. Some
where in the U.K., they have a 
branch. Notwithstanding the fact 
that their Chairman has involved 
himself in one of the most despicable 
crimes on our economy, we find that 
that Bank may have a private account 
o f one of the industrialists here. Under 
the Banking Companies Act, they are 
called upon to send a statement. The 
Reserve Bank has no power, as for as 
1  know, to send one of its officers to 
check the accounts of the Branch in 
the U.K. So that, when the topmost 
men here connive with the banker* 
and the bankers help them, it is very 
easy for them to operate a private 
account.

There is also the question of the 
huge foreign exchange holdings of our 
ex-princes. We know that under the 
treaties and covenants, it was a duty 
cast upon these princes to report their
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exact holdings whether it is m India 
or outside. But we hear fantastic 
stories. Most of the princes go out 
almost every year and they spend 
their holidays either in Switzerland or 
some of the South American coun
tries. Even if you go by the paper 
reports, during the last one year, at 
least two dozens of these ex-princes 
have been out of India. Is there any 
machinery to check? The Government 
admits that the only way of checking 
foreign exchange expenses of persons 
going abroad is that a check is exer
cised on those who go for medical 
treatment. Because, probably they 
will produce a bill few doctor charges 
—£50 for apendicities or something 
like that. They represent only an 
mfinitesimally small proportion of the 
persons going out For a majority o* 
those who go out, the hon. Minister 
has admitted it  there is no check to 
find out. I am pointing this out 
because I know for certain that some 
of these ex-princes have vast holdings 
in other countries: They have remov
ed, on the eve of the merger of the 
States, very valuable precious stones 
and currency also. I have heard also— 
I do not know how far it is true—that 
Mr. Mundhra could not have struck a 
deal in the B.I.C. but lor a loan given 
in sterling by one of the ex-pnnces 
who is permanently residing in 
I-onflory The actual value as comput
ed was different from the value for 
which he obtained the release. It is 
possible. Many other transactions 
can take place.

You may ask me, what is the 
advantage of holding foreign exchange 
in private account there. There is an 
obvious advantage. If an industrialist 
holds a private account in London, it 
is easy for him to give whatever is 
required by the traveller and then 
take the money in India as they do. 
Very often they do it. There are 
agencies. The Tntvel Agencies, for 
example, arrange it  There are other 
business houses whose only duty is to 
accommodate travellers, because, on 
account of the restrictions, which have 
been imposed, it is difficult for a per
son to go to foreign countries unless
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he has enough money What we find 
is, he goes to a particular house in 
Calcutta and there pays Rs 20,000 
He may have to pay a commission of 
20 per cent He will get a small chit 
He has only to produce it at a parti
cular address in the U S A or the U It 
and get all that he wants by foreign 
exchange of that foreign country The 
money here, it can be kept secret, 
need not be shown in any accounts 
no Income-tax need be paid

In these circumstances, it is idle foi 
the Government to say that the Gov
ernment cannot find their way to 
accept my Resolution Because what 
I ask is the settmg up of a Parlia

mentary Committee We Know tiiat' 
the Ministers are very wise, there is 
no doubt about it But, we want to 
help them

The Deputy Minister of Finance 
(Shri B R. Bhagat): They are 4rise 
because they have the collective 
wisdom of the House

Shri V P Nayar: They would have 
been wise if the collective wisdom was 
taken advantage of I know some of 
them are wise That is not my point 
When we throw out such suggestions, 
none of us will get any advantage out 
of that It is only for the intercuts of 
the country that we say We have 
been consistently dinning this into the 
ears of the Ministers from 1952 With 
all that, the approach is the same and 
whatever has been done has been 
done in the matter of helping those 
who have been actually caught We 
can understand, in a State, if 132 
murders are committed and if not rne 
ends m conviction, what is the pre
sumption Here, 132 or 135 people 
have been caught In every case, 
without exception, Government say, 
although there is provision, no, no, this 
is not a fit case Ultimately you find 
that the very same persons are allow
ed to go In some cases, we find there 
are habitual offenders Ther»* are 
big people who are habitual offenders 
Xven in the case of those who repeat 
their offences in the matter of foreign

Exchange, Government have not 
Chosen to send them to jail I sub- 
*hit, m the context that we are m. 
today, in the crisis of foreign 
Exchange, we should revise the rules- 
And regulations and also amend the 
law and make it possible for the 
Authorities to inflict rigorous imprison
ment at least for a period of 7 years 
If we are keen on providing a deter
ment punishment

Therefore, I would earnestly urge 
Upon hon Members to consider my 
Resolution very seriously and to 
Accept it and recommend to the Gov
ernment the setting up of a Committee 

w ztt g a  in to  s f f  these detstfs  
*ind suggest ways and means how best 
the Government could effectively con
trol the surreptitious practices on our 
*oreign exchange for which our lead- 
*ng industrialists seem to have a 
Specially developed skill

Mr. Deputy-Speaker
hioved

Resolution

“This House is of opinion ihat 
in view of undisclosed foreign 
exchange held by various indus
trialists and others a Committee 
consisting of Membeis of Pailia- 
ment be appointed to enquire into 
and report on the measure-, which 
ought to be taken with a view to 
effectively eradicate malpractices 
in foreign exchange”

There are certain amendments also 
Shri A C Guha

Shri A C Guha (Barasat) 
to move

I beg

That for the original Resolution, the 
following be substituted, namely —

“In view of the present foreign 
exchange difficulties and in view 
of a large number of cases of 
violation of Foreign Exchange 
Regulation Act, this House is o f



opinion that steps be taken to 
amend the law so as to ensure—

(a) speedy disposal of all the 
cases of violation of the said Act, 
in open court, and

(b) dcteirent punishment for 
such offences ”

Mr Deputy-Speaker Amendment 
moved Shn Ram Knshan Gupta
absent not moved Shri Prabhat
Kar

Shri Prabhat Kar (Hooghly) I beg 
to move

That for the original Resolution, 
the following be substituted, namely —

“In view of undisclosed foreign 
exchange held by various indus
trialists and others through mal
practices and m view of a large 
number of cases of violation of 
Foreign Exchange Regulation Act, 
this House is of opinion that a 
Committee consisting of Members 
of Parliament be appointed to en
quire into and report on the 
measures to be taken, if necessary, 
by amending the existing Act with 
a view to eradicate malpractices 
in foreign exchange ”

Mr Deputy-Speaker* Amendment 
moved Shn A C Guha
16 hrs.

Shri A C Guha: Sir, during this
session there was a number of ques
tions asked on the floor of the House 
about thi* violation of the Foreign 
Exchange Regulation Act In the 
small winter session also there were 
about three or four questions That 
shows the interest that the House is 
taking on this matter I presume, Sir, 
that this interest which the House 
shows has been invoked primarily 
because of the foreign exchange crisis 
which the whole country is facing and 
due to which some of our develop
ment schemes have to be scrapped 
and we have to beg and borrow in 
Setting foreign aid
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On the 20th February, an unstarred 
question was asked in this House and 
a long list has been submitted about 
cases of violation of Foreign Exchange 
Regulation Act We were told that 
there wcie 132 cases from April, 1958 
to December, 1958 We were told that 
all. thes>L cases were sent to the 
Director of Enforcement for adjudica
tion None of these cases have been 
sent to the court for open trial I feel 
that the Act, as it stands at present, 
is a defective one—defective not only 
on the positive side, but defective on 
the negative side also The provision 
of having an adjudication through the 
Director of Enforcement came on ac
count of the amendment of the ori
ginal Act which was effected in 
August, 1957, I think The effect of 
this amendment is that cases can now 
be tried or rather investigated m the 
dark chamber There is no publicity 
about the offences committed That,
I feel. Sir, is a positive defect of this 
Act On the negative side, there are 
lacunae in the Bill on account of 
which the Government cannot have 
effective control m such matters

I also feel that Government has not 
been enforcing whatever provisions 
and whatever authorities they may 
be deriving from this Act in its present 
form

On the 12th February, 1959 a ques
tion was asked as follows:

“Will the Minister of Finance be 
pleased to state (a) what is the 
approximate amount of foreign . 
assets held by Indian nationals as 
on the 1st January, 1959 and (b) 
whether Indian nationals going 
abroad drawing upon such assets 
are required to, and do actually, 
report to Government in regard to 
the matter’ ”

In the reply it has been stated that 
no survey of the assets held by the 
individuals has been undertaken for 
the simple reason that individuals 
won’t comply, and that they will not



[Shri A. C. Guha] 
disclose their assets. On the inter
vention of the hon. Speaker, Shri 
Morarji Desai, the Finance Minister, 
got up and said:

“May I say that there may be 
some people who may have open* 
ed accounts in foreign countries 
without the knowledge of the Re
serve Bank?...........  If they are
found it is a criminal offence and 
they are prosecuted and punished.
But the rule of the banks in 
foreign countries is that they do 
not disclose any names. It is im
possible to find out whether the 
accounts are there or not”

I do not think Government can 
plead so much of helplessness in this 
matter. I knew that the banks would 
not like to disclose the accounts of 
their clients. But I think our Govern
ment has got the authority over these 
“banks and they may ask them about 
the details. Similarly, when there is 
a legitimate suspicion, Government of 
India can take up those matters with 
the foreign Governments conccmed. I 
do not think it is very difficult for the 
Government of India to get the neces
sary information about certain indi
viduals having accounts in the United 
Kingdom. There is a difference in just 
keeping mum and giving a certain 
declaration on being asked by Govern
ment on certain matters. If any per
son has got any assets outside India, 
he will come under the purview of 
this Act, but this is different from 
mftking a false declaration ever asked

16.08 hr*.

[ S h r i B a r m a n  in th e  Chair]

I think section 22 deals with such 
■cases. That deals with cases where 
false statements are given. Keeping 
an account and not disclosing it is 
another category of offence. There
fore, 1 feel that Government should 
take steps to see that anybody going 
outside India should be made to dis
close foreign assets and foreign ac
counts.
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It is known to Government that 
same of them spend more money than 
what they are allowed to take from 
this side. They cannot put forward 
the plea that they have earned some
thing there and have spent that 
amount If there is any lacuna in the 
Act, that should be removed. There 
must be a provision made that what
ever money he earns should be inti
mated to the Government of India and 
the Reserve Bank. Whatever foreign 
earnings he wants to spend in the 
foreign country should require to be 
sanctioned by the Reserve Bank of 
India.

Some o f  the Government officers go 
out on purchase missions. They pur
chase huge quantities of machineries 
and other things It is the usual pra
ctice to give some commission to the 
man through whom this purchase in 
effected or this sale on the other side is 
effected. Whether he be an industrialist 
or a private person or a Government 
official going abroad on a purchase 
mission, it should be the duty of this 
Government to see that no purchase 
commission is received by such person 
and spent or even deposited in a 
foreign account without the knowledge 
and definite sanction of the Govern
ment of India and the Reserve Bank.
I would specifically like to mention 
that Government should enquire into 
the activities of their own purchase 
missions, whether official or non-offl- 
cial. and whether any member of those 
purchase missions has ever received 
any purchase commission from the 
sellers on that side, and if so, what 
the amount was, and how that amount 
has been disposed of, and what has 
been done with that amount.

Mr. Chairman: Do Government offi
cials also receive purchase commis
sions?

Shri A C Goha: They go out on 
purchase missions.

Mr. Chairman: Do they receive
commissions?

Shri BraJ Raj Singh (Firorabad): 
Sometimes, they may get



Shri A. C. Oulu: It is for Govern
ment to enquire and let us know. The 
usual practice in foreign countries is 
to give some commission to the man 
through whom they sell those articles. 
This is the usual practice. And I do 
not think the officials would be ex
empt from that practice. If any com
mission is given to them, how is it ac
counted for? How is it shown? Is it 
reported or not? It is for Govern
ment to enquire into. I cannot make 
any definite allegation, but that is the 
usual practice. I can say that much
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Ch. Ranblr Singh (Rohtak): It may 
be a possibility.

Shri A. C. Guha: Thereby, they can 
earn money which they can spend 
there. Some may spend that on edu
cation of their children abroad. I am 
not sure.—I have tried to look into 
the Foreign Exchange Regulation 
Act,—I have not been able to find any 
provision—whether there is any such 
definite provision in the Act that any
body going outside cannot earn any
thing and cannot spend anything out 
of his earning there without the de
finite sanction of the Government of 
India, or of the Reserve Bank.

The present Act is defective in some 
other respects also. My first point is 
that any such case should be openly 
tried and should be before the public 
gase. There should not be any pro
tection of secrecy of such offences 
There is such a clause in the Income- 
tax Act, and I think it is time that 
that clause is also removed and the 
defaulters under the Income-tax Act 
may be exposed to the public gaze 
Democracy can function and prosper 
only through public opinion. I think 
for nearly the last two months, the 
newspapers of India contain columns 
of news about two cases relating to 
the same party; one is in the open 
court, and another is before an open 
commission of inquiry The whole 
thing comes to the knowledge of the 
public gaze, and the public can form 
their own opinion about the man

But, here what has happened? There 
were about 132 cases in nine months. 
And everything was kept out of the 
purview even of this Parliament, and 
I think it was one occasion when the 
Speaker intervened that the Finance 
Minister agreed to disclose some of 
those names. Government tried to 
take protection under the relevant 
clause of the Income-tax Act, but 
when it was stated that there was no 
such clause here.. . .

Shri B. S. Bhagat: On a point of 
personal explanation, the matter Mr as 
not like this. The Hon. Speaker was 
doubtful whether the names could be 
disclosed, and he cited the relevant 
section of the Income-tax Act. I said 
that we were prepared to give the 
names, that we had examined, and 
here was no legal bar, and we on our 
own, although the Speaker said that 
he would give a ruling some time later, 
said that we would be prepared to give 
the names, and we had considered the 
legal position; and we gave the names. 
So, it was on our own initiative that 
we gave the names.

Shri A. C. Guha: Anyhow, at least 
the Speaker had to intervene before 
the names could be given.

When this particular amendment 
was made, the then Finance Minister 
supported this amendment for adjudi
cation through the Director o f En
forcement on the basis of a similar 
procedure in the Sea Customs Act. 
But I think he ignored the very rele
vant and significant difference bet
ween the cases under the Sea Customs 
Act and the cases under the Foreign 
Exchange Regulation Act. I think sea 
customs cases are thousands in num
ber. They are very often of a techni
cal nature. Most of the cases involve 
interpretation of a particular Act, the 
provisions of the Sea Customs Act 
or even of the import or export licen
ces. mien, the offence is committed 
inside the Indian territory. The goods 
which form the bone of contention 
are within the control of the Govern
ment of India. There are numerous 
varieties of cases also. So, under sec
tion 167 of the Sea Customs Act, you

1881 (SAJKA) Malpractice! in 11x48
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will find a long list given of different 
categories of offences and different 
categories of punishments, some very 
nominal and others serious punish
ment*. So, there is no similarity bet
ween the offences under the Sea Cus
toms Act and those under the Foreign 
Exchange Regulation A ct

Here, most of the offences are com
mitted outside India. The subject- 
matter of the offences remains outside 
of India, and we have no power to 
•eize, in most of the cases, the amount 
Involved in these cases. So, there 
cannot be any similarity between the 
offences under the Sea Customs Act 
and. those under the Fareiga. Exchange 
Regulation Act. The two stand on 
completely different footings. So, all 
these offences should be tried openly 
in the open court

Another special feature in the case 
of offences under the Sea Customs Act 
is that they can also be taken to the 
High Court in appeal and several 
cases go to the High Court after adju
dication. But out of these 132 cases 
of offences under this Act, not a single 
case has gone to the High Court nr 
any other court in appeal. I think 
similar provisions are applicable under 
this Act also. )5o, the parties have 
the option to file an appeal, but they 
prefer not to file an appeal, because 
they want to keep the whole thing 
secret and concealed from the public 
gaze. Not a single case out of these 
132 cases has gone in appeal to the 
court. There lies the real significance 
of this section. Whatever may have 
been the purpose of Government in 
making this amendment, if the oublic 
feel that this particular amendment 
was made simple to give protection of 
secrecy to certain offenders. I think 
the public cannot be called unreason
ably critical.

Then, there is section 19 which 
Mads thus:

'The Central Government may,
at any time, by notification in the .
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Official Gazette, direct owner*, 
subject to such exceptions, if any, 
as may be specified in the notifi
cation, of such foreign exchange 
or foreign securities as may be so 
Specified, to make a return there
of to the Reserve Bank within 
such period, and giving such 
particulars as may be so specified.”

■jtky I know in how many cases Gov
ernment have invoked the provision 
jn this section? Have they ever tried 
fo direct by notification in official 
gazette any particular firm or any 
particular person to give all this in
formation? I do not think there is 
jiny such case as yet.

There is also another provision m 
{he Act by which Government can 
compel the offenders to repatriate the 
foreign exchange deposited in the 
foreign accounts. I think out of these 
iSZ cases only in about three cases 
{he parties have been asked to 
Repatriate the amount; although the 
pumber of cases in which they have 
peen maintaining accounts and operat
ing accounts in foreign countries would 
pe not less than about 40, in only three 
<;ases have Government asked the 
offending parties to repatriate the 
amount. That is there in the reply 
fit the Government. Why have Gov
ernment been soft to these offenders, 
£nd why has even the amount involv
ed not been asked to be repatriated? 
\ hope Government will see that at 
jeast the amount involved, the amount 
{hat may have been deposited in the 
foreign countries in the name of cer- 
{ain individuals or certain firms should 
pe repatriated by the offending per
sons.

My hon. friend who preceded me re
ferred to the Reserve Bank’s report on 
foreign exchange assets of Indian 
citizens. That was a report of 1955 
ind it refers only to companies or cor
porate bodies and not individuals. 
■Why? Because, the Reserve Bank 
|tself is helpess in this matter, and 
p f  this amendment of the Act the 
government has made the Reserve

11, 1959 Malpractices in 11150-
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p»nk further helpless, further ineffec
tive. Everything has been practically 
taken out of the Reserve Bank and 
entrusted to an official of the Govern
ment who will surely look to the 
Government for his prospects m the 
service We wish the entire thing 
had been left to the discretion of the 
Reserve Bank and to an open court

Under the present Act, the offences 
are non-cogmzable, and it is only at 
the request of the Director of Enforce
ment that a magistrate can take cog
nizance of the offences Why this 
exclusive authority to the Director of 
Enforcement’  Cannot they give this 
charge to the Reserve Bank or some 
other body? Why has the entire 
authority been put under the control 
o f one single officer? I wish thfff 
question also engages the attention of 
this House and that is why I suggest 
that the Act requires drastic amend
ment The existing provisions of the 
Act have also not been fully utilised 
The Act itself is defective, having some 
lacuna, and containing the bad provi
sion of giving the protection of secrecy 
to offenders on the similarity of pro 
vision under the Sea Customs Act, 
though there is significant difference 
between the two

I do not want to dilate on the point 
how these foreign exchange accounts 
are created Shri V P Nayar on 
this and previous occasions has 
spoken elaborately on this but I 
would like to draw the attention of 
the House again to the helpless condi
tion m which the Government find 
themselves Their replies to several 
questions will disclose their helpless
ness at least the helplessness that 
they have pleaded

On the 17th February Shri V P 
Nayar himself put a supplementary 
question in which he suggested that 
Government could compel the persons 
to submit a statement before leaving 
'India indicating their foreign assets 
to which the hon Finance Minister 
replied

“They are bound to declare If
they do not declare, they are
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liable to prosecution If we
ask for a return in the beginning, 
it does not mean anything more ’

I have already stated it is a very 
passive attitude It ignores the vital 
difference between keeping something 
concealed, keeping mum about certain 
things and making a false declara
tion, a false statement to the Gov
ernment on being specifically asked 
to declare something That difference 
should not be ignored, and there 
should be specific provision in the 
Act Though there is some provision 
in the Act it is not properly utilised 
I also think the Act should be further 
strengthened

What aic the punishments inflicted 
even in those cases which have been 
sent to court or decided by the 
Director of Enforcement7 In no case 
has there been any imprisonment 
The punishment is Rs 2,000 or Rs
5,000 or something like that I think 
in three cases the punishment was 
Rs 1 lakh, and that was a very bad 
ease I wish that case had been
exposed to the public through public 
trial The persons concerned should 
not have been given this protection. 
Three or four persons standing very 
high in the social cadre have been 
fined and nobody would have known 
this thing if Parliament had not
repeatedly probed into this matter 
and as a result Government had 
placed this long list on the Table of 
the House

So I wish that for the proper
functioning of democratic institutions
in India, all these cases should be 
tried m open court The public 
should know who are the real offen
ders and if they have got any 
defence that should also be known 
to the public to be honourably 
acquitted If they have no defence, 
that also should be known to the 
public

In one case it has been stated that 
a certain gentleman has submitted his 
defence to the Directorate of Enforce
ment We do not know what his



(Shri A. C. Guha]
defence is. Maybe he is innocent, but 
that also we should know. Maybe bis 
defence is just flimsy. That also the 
public and the House should know.

So, I commend my amendment to 
the House.

Shri Prabhat Kar (Hooghly): I beg 
to move:

That for the original Resolu
tion, the following be substituted, 
namely:

“In view of undisclosed foreign 
exchange held by various tndus- . 
trialists and others through mal
practices and in view of a large 
number of cases of violation of 
Foreigp. Exchange Regji'atioa 
Act, this House is of opinion that 
a Committee consisting of Mem
bers of Parliament be appointed 
to enquire into and report on the 
measures to be taken, if neces
sary, by amending the existing 
Act with a view to eradicate mal
practices in foreign exchange."

While generally agreeing with the 
hon. Mover of the original Resolution 
and also Shri Guha who has moved 
an amendment to the original resolu
tion, I wish to point out that it is 
possible for the Government to stop 
'these malpractices and these illegal 
transactions in foreign exchange. It 
may be that it will be very difficult 
immediately to eradicate this evil, an 
evil which is committed against the 
country as a whole, but it is possible 
to minimise this evil if the Govern
ment moves in the right direction.

Before I deal with the question 
how the persons going from here 
spend money without getting the 
sanction of the Reserve Bank, or how 
they have got their bank accounts 
without the knowledge of the Gov
ernment here, I would like to point 
out how these amounts are allowed 
to be accumulated there and where 
from they originate.

There are two parts: one is how a 
person spends money without getting
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sanction from the Reserve Batik, 
getting a chit from a particular plfete 
here, in Calcutta or in Bombay or in 
Delhi. But how is the foreign 
exchange accumulated there so that, 
with a chit from here, he can spend 
that money? To that I would dxtetr 
the attention of the hon. Minister, He 
also knows it, and if they are serious, 
they can effectively check it.

So far as the question of the agent’* 
commission is concerned, that is the 
usual practice. When purchases are 
made, naturally the agent is eligible 
to commission, and that commission 
money is not brought over here.

Than* ♦hnrA. %  *hft Tjuwtjnn. +hit 
trade discount in export. The bill at 
lading, the invoice rate is there, and 
you allow some five or ten per cent 
trade discount which no doubt may 
look very normal, but it will enable 
the particular industrialist to get 
foreign exchange to be deposited in 
a particular account somewhere in 
the UK or the USA.

Then there is the question of yield 
result discount on consignment basis. 
You export goods. Seventy-five per 
cent is paid, and 25 per cent, it is said, 
will be paid on the yield result, and 
it will not be paid. You do not know 
what will be the yield result, and so 
it will be paid afterwards, this 25 per 
cent, if the purchaser finds the result 
is good. These things are done 
through banks, but the amount is not 
credited. They report that the yield 
is not good and therefore this 25 per 
cent is not being paid.

Then there is the provisional draw
ing pn contract basis. This is almost 
like the yield result discount. Seventy 
per cent is the drawing: SO per cent 
will be drawn only if the consignment 
is found satisfactory, and in each 
case you will find that the consign
ment is said to be not satisfactory* so 
that the SO per cent is not drawn. It 
is allowed to be accumulated there.



Then there is the case of defaulters 
paying in the ease of documents 
•gainst acceptance basis. There is an 
order that documents should be 
released on acceptance basis. Then 
there is a reminder call notice. Pay
ment will not be made and the person 
here will say it need not be called, 
we have arranged.

Now these are the items which give 
facility for these industrialists to 
accumulate foreign exchange without 
the knowledge of the Government 
direetly. Thus they get the legal 
sanction because neither th£ Reserve 
Benk nor the Government are serious 
to pursue this matter, to see how fs 
it that in every case of the yield 
result consignment basis payment is

TSsasist, tant tew «&!&. <&»*.
the provisional drawings on contract 
basis are being made, the rest of the 
amount is not credited. The parti
cular banks under the direction of the 
Reserve Bank can pursue that, but 
these things are taken to be a closed 
chapter. It is left with the individual 
exporter or importer. So I would 
say that all this foreign exchange is 
accumulated with the connivance of 
tiie bank managements and under the 
indirect knowledge of the Reserve 
Bank, because every time it is possi
ble for the Reserve Bank to know 
What is going on in one particular 
banking unit. If they have not taken 
note of it, it is because they have not 
taken this matter seriously, and they 
have allowed these things to continue.

The first thing is about commission, 
how it is being done. I will quote 
from a notification in a newspaper 
from which you will see exactly how 
these things are being done. Here is 
a notification in a newspaper Vy the 
Orient Paper Mills Ltd.

“Notice is hereby given that an 
Extraordinary General Meeting of 
the Orient Paper Mills Ltd. . .
The first item is:

“Whereas the East Indian Pro
duce Company Ltd., an associate 
o f Messrs. Birla Brothers Private

1X155 Resolution re: CHAITRA 21,

Limited, the Managing Agents of 
tjte Company, maintain an office 
af. London in the United Kingdom 
ajid whereas the said Company 
cjirry on business of acting as 
Agents in the United King- 
dPm .. .”

For that, what is the decision? The- 
agency is to be : •

“continued for a further period 
of three years with effect from 
tpe 1st March 1%58, that commis
sion ( 1) for the purchase of 
plant, machinery and stores etc. 
upto 2£ per cent of the invoice 
pfice of plant and machinery and 
upto 5 per cent of the invoice 
price of stores etc. subject to a 
itfaximum of £. 5,000 in respect of 
a single order irrespective of the 
amounts calculated on the percen
tage basis, (2) for recruitment of 
technical personnel upto 20 per 
cent of the gross salary payable 
to the technical personnel during 
tfie first year of service under 
t)ie company, and (3) for execu
tion of various matters referred to 
aPd entrusted to them, the actual 
expenses incurred, the remunera
tion of the East Indian Produce 
Co. Ltd. apportionable to such 
tfork plus 50 per cent commis
sion ”

Hel'e is an agency appointed by the- 
Orient Paper Mills for three yean. 
This is the East Indian Produce Co., 
an associate of Messrs. Birla Brothers. 
These are the commissions to be paid 
to them. The commission paid to 
the*** is including the establishment 
charges and salaries of the officers, 
jjovv, so far as Messrs. Birla Bros, are 
concerned, so far as the Orient Paper 
Mills are concerned, they have to take 
Hie bill and pay out. This is allowed. 
Ho4* much of it- is the actual expen
diture, bow much of it is sent back 

, to jndia is a matter which has to be 
decked by that Company. This is the 
process through which money can be 
allowed to go and can be deposited 
in account and utilised by persons 
Icn^wn to Messrs. Birla Bros, when 
thef 2°  abroad getting a chit from 8,
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[Shri Prabhat KarJ 
Royal Exchange Place. This is how 
things are being done. This is the 
way foreign exchange is allowed to 
be accumulated there. Messrs. Birla 
Brothers Private Ltd. have been 
acting as the agents of the company 
for a long tin» and they continue as 
agents for a Mrther period of three 
years in the manner and terms 
enumerated therein. These are the 
terms and this is the associate com
pany. If a man wants to go to UK 
and if he is not granted foreign 
exchange by the Reserve Bank, he 
can easily step in—of course, if he has 
got known persons to introduce him—
8, Royal Exchange Place. It is easy 
for him to get a chit in lieu of some 
money and foreign exchange can 
easily be secured in UK through that 
chit, although the Reserve Bank may 
not sanction any foreign exchange for 
him. This is how things are being 
done.

I have already referred to provi
sional drawings under contract basis 
and yield results in the case of con
signment basis. Here raw wool is being 
exported. It is exporte'd on these 
terms—75 or 80 per cent is being paid, 
the rest 25 or 20 per cent is not being 
paid. The yield result is not good.

It is also a fact that sterling can be 
-purchased in ‘black’ as much as you 
want today. You simply pfty a rate 
more than the actual rate and it is 
possible today to get a chit from here 
and spend as much as you like in UK 
<ir USA.

As I was pointing out, all these 
things can be checked by the Reserve 
Bank of India because these transac
tions are done through banks. If the 
Government of India are serious in 
eradicating this evil which has caused, 
such a hardship to the country as a 
result of which there is shortage of 
foreign exchange, as a result of which 
the Second Five Year Plan has had 
to be pruned, it can be eradicated. 
This is a crime committed by a
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section of people against the com
munity and nation as a whole 
Naturally, it is high time Government 
took serious note of it. It is not 
simply a question of publishing their 
names in the papers, as has been 
suggested, or of trying them in the 
open. They should be given deterrent 
punishment. It is not that Govern
ment are not in a position to find them 
out, because the way these things are 
allowed and foreign exchange is 
allowed to grow in different countries 
is known, as it is done through banks 
If Shri Mundhra were to be charged 
with violating the provisions at the 
Foreign Exchange Regulations Act, I 
would say it is with the connivance 
of the Banks that he has violated 
those provisions. How is it possible 
to allow these banks to help him? 
What steps have Government taken 
against those banks for helping Shri 
Mundhra in violating the provisions 
of the Foreign Exchange Regulation 
Act? No steps have been taken. It is 
not simply a question of the indivi
dual violating the rules. These rules 
are violated with the help of the 
banks and no steps are being taken 
by the Reserve Bank, 4b that deter
rent punishment may be awarded. If 
deterrent punishment is not given, 
other people try to commit the same 
crime committed by Shri Mundhra 
and others.

So I agree that the present Act is 
not foolproof and it is necessary that 
it should be amended. But it can 
only be amended if a proper investi
gation is made. Therefore, though 
accepting Shri V. P. Nayar’s point 
and also Shri A. C. Guha’s amend
ment that it is necessary to amend the 
Regulation Act with a view to stop 
this evil, I have moved by substitute 
Resolution which recommends the 
setting up a Committee which will go 
into it. There will be persons who 
will be ready to co-operate with us 
and it will be in the national interest 
that such a Committee be formed so 
that this evil, which has created a 
situation as a result of which the



-country is in difficulty, can be 
«radicated. I would request the hon 
Minister that having agreed that this 
evil exists, let him not simply sav 
-that the Resolution could not be 
.accepted. Let him accept the Resolu
tion; that will be m the interests of 
-the Finance Ministry because at least 
they shall be able to exonerate them
selves from the charges that they are 
.also conniving at m this matter

Mr Chairman: The hon „ Minister

Shri B R. Bhagat: Sir I confess
that in spite of the three very know
ledgeable speeches which have thrown 
very lurid light on the subject

Shri S M. Ban^rn'e ('Kanpur') Sn, 
let there be at 1lu-i quorum

Mr Chairman: Order, order Let 
the quorum bell bo rung

Now,, there is quorum, the hon 
Minister may continue

Shri B R. Bhagat: Mr Chairman,
-Sir, I was saying that in spite of the
3 ven knowledgeable speeches, I 
confess that the point of the Resolu
tion is not met The light that the 
speeches have thrown on the mal
practices is verjr varied and useful 
but yet it does not show how a com
mittee of the House can deal with 
them Firstly, the genesis of the 
malpractice is of such a character 
that the committee will not be able to 
probe into it Where the Government 
have failed—where Governments, I 
mean other Governments, are not 
going to oblige the Government of 
Indio even if we make our approaches 
through the diplomatic channels and 
where the banks outside the country 
are not bound by our laws, I do not 
know how a committee of the House 
will be able to deal with the mal
practices that have been clearly out
lined

But, all the same, I welcome this 
debate because so far as the objec
tives are concerned, there is unanimity 
42 LSD—7
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between this side and the other side— 
and I may say on all sides of the 
House For a number of months 
foreign exchange has loomed large in 
t’le national horizon which has neces
sitated the Government to tighten the 
provisions It was,for this specific 
reason that in September 1957, we 
came to this hon House with an 
amending Bill to give more powers 
and to change the procedure so that 
we can effectively deal with the 
breakers of the law of foreign ex
change. Both Houses discussed that 
thoroughly and the present law was 
enacted As a result of that, instead 
of the matter going to court and the 
law of evidence and all the practice 
and piocedure of the court being gone 
into, which are lengthy in character, 
we have devised a more speedy proce
dure of adjudication We created a 
special Directorate, the Directorate of 
EnfOK’ement under the Ministry of 
Finance

If we compare the jecoid of the 
tw 0 s'  stems—I do not mean any dis
paragement to the courts but their 
procedure is more lengthy—it pleases 
me to inform the House that the pre
sent machinery of adjudication which 
started functioning since March 1958, 
have, up to March 1959 adjudicated on 
/88 cases, whereas in the pievious 
period, under the ear’ ier system, dur
ing a long p nod of several years 
there wet e n >t many The case of 
Mundhia wa> mentioned It is not 
that the Government slept over the 
matter We had to take the matter to 
court; but unfortunately, tne court 
took 2J yeais for a decision Similar
ly in anothei case, the case of Shn 
B D Goenka the matter was decided 
only verj recently after the lapse of 
three' years

Ait Hon Member: In which case9

Shri B. R. Bharat: The case of
B D Goenka, I do not know the full 
name, the initials are BD

Shri Feroze Gandhi (Rae Bareili): 
Bhatfwan Dm
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Shri B. R. Bhagat; It has been our 
experience that the deterrent nature 
of the penalty is more m the ease of 
decisions by the Directorate than in 
the courts For example, in all these 
cases, during the period the Directorate 
has been functioning, it has imposed 
a total fine of Rs 9,27,293 and the 
maximum fine that has been imposed 
in one single case is Rs 3,50,000 
whereas the courts have generally' 
taken a lighter view of the offences

Shri A C. Guha: I think, if I can 
intervene, this fine of Rs 3 50,000 is 
not in one single case but on 4 differ, 
ent individuals Individuals arc in
volved and I think three of them were 
fined Rs 1 lakh each It is not a 
single one but 4 individuals are in
volved

Shri B. R. Bhagat: It is the case of 
one single company I do not know 
how many oartners that company has 
So far as adjudication is concerned, 
the company is one

Shri Feroze Gandhi. What happened 
about Shri S P Jam what is the 
position?

Shri B R. Bhagat: I think, perhaps, 
the hon Member knows more than I 
The matter is being dealt with and 
will come to the Houses as soon as 
the decision is taken The matter is 
being dealt with by the Directorate

An Hon. Member. Why is this delay’’

Shri Feroze Gandhi: Had the Direc
tor approachcd the Government in 
connection with any permission for 
some such thing as prosecution or for 
proceeding with the adjudication7

Shri B R. Bhagat: Under the Act, 
the Director is empowered to take 
whatever action he thinks fit

Shri Feroze Gandhi: But when the 
question came ud  in this House, both 
the Home M<nisiei and the Finance 
Minister said that if permission for 
tne prosecution of Sbn S P Jain was
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dSKed for it would readily be. given. 
So. naturally, the Finance Minister 
would be knowing more than myself 
or yourself, probably.

Shri B. R Bhagat: That was a lead.
mg question asked by the hon Mem
ber But, I think that does not change 
the situation The director is deal- 
.ng with the situation and he has 
powsrs to deal with it

Shri Feroze Gandhi: May I know
how long he will take9

Shri Bra] Raj Sin Mi: Could we know 
what the difficulty is'

Shri D. C. Sharma (Gurdaspur): 
Tne non Minister is trying to evade 
tne question

Shri B. R. Bhagat: I am distiactcd 
from the subjecUmattei of the Reso
lution I think .

Mr. Chairman: I would suggest that 
the hon Minister might finish his 
reply and all these questions may be 
asked then

Shri B. R Bhagat: That helps me, 
S11

1 assuie the Houŝ  that no undue 
dtlay will be made, t very effort is 
being made to take the decision as 
early us possible

1 was saying that under the pre
sent system of adjudication by the 
Dn ec tor ate, which the House has 
agieed to and provided

Shri Feroze Gandhi: Why behind
the closed door, why not m the open?

Shri B. R. Bhagat: I am glad the 
hon Mejnber has raised the point. 
My hon friend Shri Guha had some
thing to do—a lot to do—with this in 
the earlier days He also said that 
there is a feeling of secrecy in these 
proceedings It is not so; the pro
ceedings arc not m camera, they are
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open proceedings It is not as if any
thing is decided under secrecy or the 
proceedings are secret

Shrl Feroze Gandhi1 Is the Press 
allowed to be present when the ad
judication is going on’

Shri A. C Gaha. No That is a ver> 
relevant question Does the hon 
Minister say that the proceedings of 
the adjudication will be open to the 
public and to the Press7

Shri B R. Bhagat: The proceedings 
are not held in camera Whether the 
Press takes note of it or not, whether 
it publishes it 01 not, we arc not 
concerned with it They are not held 
m camera, there is no secrecy in
volved

Shri A C Guha Unless the pio- 
ceedmgs aie open to the Press it is 
to be taken that the proceedings are 
held in camera

Shn B R. Bhagat What I have said 
is quite tleai

Shri Prabhat Kar raised a point as 
to whether the London agent of the 
Orient Paper Mills was entitled to a 
purchasing commission In all these 
matters it has been amply clarified 
and also through a recent notification, 
that earnings in foreign exchange, 
whether through commission or any
thing else have to be notified to 'he 
Reserve Bank and suriendered within 
a period of thirty days If anybody 
acquires or earns foreign exchange 
he could not use it as he likes

Shri A. C Guha* When was that 
notification issued7

Shri B. R. Bhagat* Very recently— 
this year I cannot be exact but it 
was issued about a month or two ago 
All such arrangements with respect to 
the companies when they open an 
account and when dispersals out of 
this accounts are made, are scrutinis
ed by the Reserve Bank and they 
are sanctioned by the Reserve Bank 
and there are regulations for watch-
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mg the foreign exchange expenditure 
The Director of Enforcement is there 
to detect any malpractices in that 
Such accounts or commissions are 
amply taken care of The hon Mem
ber has t*aid that unauthorised chit is 
issued and disbursements are made 
All these things are detected more and 
more and they aie dealt with suitably 
if they are caught The hon Mem
ber, Shn Guha, has said that there aie 
cases under the Customs Act, Income- 
tax Act and the Sea Customs Act 
All these cases, whether under the 
Foreign Exchange Regulation Act or 
under the Sea Customs Act or the 
Income-tax Act are reported to the 
Director of Enforcement and then he 
follows it up He has his own intelli
gence and his own methods which he 
is perfecting He has a capable band 
of men He is the chief investigating 
and enforcing agency of the Govern
ment and he pursues all these cases 
that arise under the various Acts,

Shri A. C Guha There is a differ
ence He is the only man in case of 
violation of the Foreign Exchange 
Regulation Act The Director is the 
only man who can give noticc for 
prosecution In the Sea Customs Act 
and the Income-tax Act it is not the 
procedure

Shn B. R Bhagat. Ay such cases are 
reported to him and he deals with 
them

Then a point was made about the 
names of persons who had gone on 
business trips A complaint was made 
that Government did not give infor
mation It is not as if there is my 
secrecy involved in these names The 
Govi rnmcnt have always believed m 
an open-door polic> But that particular 
question was with respect to infoi 
mation from 1947 till date from the 
date the foreign exchange regulation 
was mforced and it wanted the narru’s 
of all those persons who have gone on 
business trips The answer was given 
naturally that it would involve a com
pilation of a large number of twmps 
particularly when there was a pi iod
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[Shri B. R. Bhagat] 
when the business people use to go 
on their ‘free quota’. They had a 
free quota of £ 750 and they utilised 
that amount for their business pur
poses. It was very difficult to com
pile a statement precisely and give 
the names. As I said, the Govern
ment does not hesitate in giving the 
names. We have recently given the 
names of eight top-most industrialists 
who have violated the foreign ex
change regulations. If any further 
information is needed, we are pre
pared to give that. Under this parti
cular head there is no legal bar in 
giving out the names as there is in 
giving out the names of assessees 
'anitai ^«\h&vn'Vnctnne-\'Hii Xc\. 'SRe 
are prepared to give the names. 
Government does not believe in keep
ing it a secret from the House.

A point was made about the official 
delegations that go abroad and also 
about the tours of Ministers and 
Deputy Ministers. Already there is 
a directive by the Prime Minister 
which is very rigorously enforced bv 
the Financc Ministry. The official 
delegations are now cut to the barest 
minimum. That applies to the tours 
by the Ministers and Deputy Minis
ters also. I have given information 
to the House from time to time as to 
how the amount allocated under this 
head for this purpose has been coming 
down.

Another point made was that the 
amount sanctioned for business pur
poses in 1956 was less than that 
sanctioned in 1957. That is true. But 
that is precisely for the reason that . 
in 1956 businessmen used that free 
quota of £750 which was given irres
pective of any special requirement or 
purpose. Therefore, the demand for 
business purposes was less. Another 
reason for a little more amount in 1957 
is the deferred payment arrangements 
and such other arrangements for im
porting machinery due to which more 
business travels were required. But 
in each case very careful' screening 
was done as to the bona fldes of the

pUrpose and then only sanction was 
gj/en. Again, as I said, the 1957 
aniount is higher because a part of 
Ihp 1956 amount is included in the 
frfe  basic quota.

A point was made that the princes 
g0 and they spent out of the accounts 
t^at they maintain. It is true that 
tj,ey have accounts. It is permitted 
by the Reserve Bank of India. They 
5pend out of tfiose accounts. But the 
itfme Ministry keeps an account of 
tl,e income to those accounts and the 
disbursements made out of those ac- 
counts. Therefore, the Home Minis
try is already maintaining a watch 
0Ver 'li, anb 'li 'is ndi as'ft any unhue 
disbursement or large-scale disburse
ment is made out of those accounts.

It was said that the Government 
purchase missions abroad get purchas
ing commission. I do not know if any 
0f our supply missions abroad get any 
commission privately. If they get 
officially and it is the rule of the 
j^arket, they are all accounted for. It 
tpere is any private commission, that 
jg illegal. I do not think it is true 
t<; say that there is any private com
mission. As 1 said, the general rule 
gpplies, that any commission earned 
0f  any .foreign exchange earned is 
reported to the Reserve Bank of India 
a(id credited to the account. There
fore, no expenditure or disbursement 
ffom that can be made.

Shri Joachim Alva (Kanara): Do 
government take an undertaking from 
tpese officials in our supply missions 
gr elsewhere who buy large amounts 
gf goods on our behalf abroad, as to 
^/hether they have bank accounts of 
tfieir own in one or more of their 
^ames?
j7 hrs.

Shri B. R. Bhagat: Nobody, much 
j£ss an official of Government can 
^pen an account abroad without the 
special or general permission of the 
jteserve Bank. He cannot open an ac
count with any bank abroad without



the prior permission of the Govern
ment and the Reserve Bank There
fore, that question does not arise It 
was said that in adjudicating 132 cases, 
only m three cases the repatriation 
« { the accounts was asked for It is 
true We ask for repatriation of all 
accounts But generally, m most of 
these cases, or, m all these cases, what 
has happened is that by the time the 
adjudication is done, most of the 
money or the account becomes nil or 
is dead Most of the money is spent 
So, there is nothing to repatriate 
In one case we have investigated into 
the accounts In all cases we ask for 
repatriation of the accounts In many 
cases, as I said, the account does not 
exist It is mostly spent out So, it 
may be that in three cases repatna 
tion has taken place

•Shri A C. Guha. In the Govern
ment’s reply, it was stated that these 
were maintaining and operating ac- 
counts in foreign countries as their 
offence In these cases, the nature of 
the offence was, maintaining and 
operating an account in foreign count
ries And only in three cases punish
ment of repatriation of the money 
were affected Nothing about the 
other cases is theie No mention that 
the accounts have been closed and 
the money has been consumed

Shri B. R. Bhagat; In all cases, we 
insist on repatriation of accounts 
While the account is detected, we not 
•nly impose a penalty while adjudi
cating it, but, in addition to that, we 
direct the person to repatriate the ac
counts. But it may be possible or ac
tually in many cases there is no 
money It is all spent May be in a 
few oases, or m the three cases, the 
actual account was repatriated But 
we insist in all cases for the repatria
tion of the accounts

Skrl Prabhat Kar: What is the re
sult of this insistence7

Mr. Chairman: He has replied. 
The hon Minister may finish the 
speech The time allowed is already 
ever
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Shri B. R, Bhagat. I took pains to 
deal with the specific points raised, 
but * it leaves the general issue that 
malpractices are there Well, we 
know Generally the over-mvoicing 
of imports and the under-mvoicing of 
exports the maintenance of accounts 
with regard to the purchasing com
mission, or taming foreign exchange 
arc all very well-known cases, and 
we are trying to deal with them 
There is the machinery that we have 
evolved under the Directorate of En 
forrtmcnt which is our chief investi
gating agency That agency collabo
rates with the other officers and also 
m co-operation with the other sec- 
tioni like tho customs officers or the 
levenuc intelligence department The 
Director is perfecting it and during 
the few months it has been m opera 
tion he has been successful in deal
ing with this matter with a certain 
amount of success

The fact that even bigger people 
who have all influence have been 
caught and the information that has 
been made available to the House m 
certain cases shows how the evidence 
is obtained in rather very usual cir
cumstances and how the intelligence 
system is perfected All this shows 
that the Government is active m 
dealing with this situation So, the 
question of setting up a committee of 
the House or of a committe which 
will go into the Act and suggest 
amendments to the Act does not arise 
There is nothing new since the Act 
has been amended or since the cases 
of malpractice have been noted There 
is nothing that the committee can do. 
Already, Government is doing its best 
and it is successfully dealing with 
such things

I think the House will be well 
aware that whether he be high or low, 
whether a man has a big political in
fluence or great influence, he does 
not escape the law It shows 
that the machinery is not only 
functioning efficiently but honest
ly I think dunng this session of 
Parliament and during the last session
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[Shn B R Bhagat] 
also through a number of interpella
tions and questions, the House has 
been vigilant, and all this is enough to 
strike terror into the hearts of those 
who are trafficking in foreign 
exchange or who are profiting by it 
The limitation is that the dealings are 
mostly m the foreign countries, where 
the banks or the Government are not 
m a position to help us The banks 
are not under our laws The hon Mem
ber said, we should not plead help
lessness It is not helplessness; it is 
realism It is no use going through 
the diplomatic channels requesting 
that Government to help us in detect
ing these cases, because in certain 
cases., tha laankmt tent us. such, that 
even Governments of those countries 
have no great influence over the 
operations of the banks They might 
have some powers, but they may not 
think it desirable to coerce the banks 
there, because their system at opera
tion is different What they are not 
doing for their own national purposes, 
they are not going to do for the pur
pose of obliging our country

So, there are obvious practical and 
other difficulties in resorting to that 
method That is the main difficulty 
in detecting these cases We know 
that their accounts are maintained 
outside and we know foreign exchange 
is used much more than what is 
granted, in various ways The ways 
are known, but it is very difficult to 
catch them When the accounts are 
maintained outside, there is no practi
cal way of doing it Even sending a 
mission outside or approaching the 
banks independently is not going to 
help Government, after careful con
sideration of this matter, have come 
to the conclusion that that course is 
not open to us Subject to that limita
tion which nobody can help, we are 
trying, perfecting all the machinery 
that is at our disposal I can say with 
a reasonable amount of satisfaction 
that that machinery is working well 
and we have been able to detect eases 
We are detecting more and more cases

and we are tryinjr to check it as 
efficiently as we can.

It has been said. “Why not prose
cute them? In none of the cases, the 
directorate has asked for prosecution.” 
It may be true In many sections of 
the C rP C , the penalty is fine and 
imprisonment, where it is compulsory 
and obligatory far a trying court to 
award both fine and imprisonment la 
this case, the Act very carefully, with 
great consideration, has provided for 
line or imprisonment, for the simple 
reason that the evidence is of such a 
nature that it may not stand in the 
court It is enough for an adjudicator, 
on a common sense basis, to assess 
the situation and impose fine three 
times the amount involved, which is 
deterrent in itself But when he 
recommends for prosecution, he has 
to assess the evidence on the standard 
whether it would be admissible in a 
court of law That is a very difficult 
choice That is why, applying the 
judicial test to the evidencg, the 
directorate may not have gone m for 
prosecution But that m a limitation 
which is inherent in our judicial 
system We cannot help it That is 
why we brought it under adjudica
tion, away from the purview of the 
court So, to say that the directorate 
has not gone in for prosecution is a 
charge that cannot be laid at his door, 
because the evidence is such that he 
cannot prove it in a court of law 
That is why he should rest content 
with imposing the maximum penalty 
or whatever penalty he thinks fit

Taking into account all these con
siderations, I can again reassure the 
House that the Government is vigilant 
The Directorate of Enforcement is 
domg its best Whether they are rich 
or poor, even the most influential 
person in the country has terror in 
his heart and the fear of God, if he 
violates the law, the law is effective 
and those who are enforcing the law 
are active TOiey are going to catch 
him and punish him That is the 
atmosphere; I would request hon
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to create that atmosphere in 
the country that so Itr as this parti
cular section is concerned, the law is 
going to be enforced irrespective of 
fite persons concerned. With that I 
would reduest the hon. Members not 
to press for the appointment of this 
Committee, as it will not serve any 
useful purpose at the present stage.

Shri Son a vane (Sholapur—Reserv
ed—Sch Castes) Why has the 
Deputy Minister brought n God for 
his help in this matter’

Mr. Chairman: I  rind Shri V  P.
Nayar is not here in the House.

Start T. B. Vittal Rao: What about 
the amendments?

Mr. Chairman: There are two
amendments—one by Shri Guha and 
another by Shri Prabhat Kar. I find 
Shri Guha is not present 

Now the question is:
“That for the original Resolu

tion, the following be substituted, 
namely.—

“In view of the present foreign 
exchange difficulties and in view 
of a large number of cases of 
violation of Foreign Exchange 
Regulation Act, this House is of 
opinion that steps be taken to 
amend the law so as to ensure—

(a) speedy disposal of all the 
cases of violation of the said 
Act, in open court; and

(b) deterrent punishment tor 
such offences;”.

The notion was negatived 

Mr. Chairman: The question is:
V

‘That for the original Resolution, 
the following be substituted, namely—

“In view of undisclosed foreign 
exchange held by various indus
trialists and others through mal
practices and in view of a large 
number of cases of violation of 
Foreign Exchange Regulation Act,

1881 (SAKA) Resolution re- 1 x17 2  
Export of Monkeys 

this House is of opinion that a 
Committee consisting of Members 
of Parliament be appointed to 
enquire into and report on the 
measures to be taken, if neces
sary, by amending the existing 
Act with a view to eradicate mal
practices m foreign exchange."

The motion was negatived

Mr. Chairman: The question is:

“This House is of opinion that 
in view of undisclosed foreign 
exchange held by various indus
trialists and others, a Committee 
cons st-ng of Members of Parlia
ment be appointed to enquire into 
and rv port on the measures which 
ought to be taken with a view to 
effectively erad cate malpractices 
in foreign exchange ”

The motion was negatived

17 13 hrs

RESOLUTION RE: EXPORT OF
MONKEYS

Shri Mohan Swarup (Pilibhit): I 
beg to move:

“This House is of opinion that 
the export of monkeys be banned.”

q r m  t o  t, 
hWi fa r  f ln

f« p *r r  t o t  t q?
^  t  far *TT5T
^  srr n*TT |  *>t i p t c r

fasn- | 1

n* arp crrcrcr
$  ^T?T Sir arct I  I «mr

fiRvf *  Ro
p r c  **** wTfr #3- *rt, *

prrc, u w  *  «  fjrrr, *
t^ o .eoo  ^  I
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Shri ‘Khadilkar (Ahmednagar): A
good foreign exchange earner.

•ft rvm  : <nr itr *rrar
?TT5T ^  3TCT 1FSX JfTfT ^  ^  f  I
tot * st *  UH*-¥X fiwri

13* STW f̂ TWT^T

’p m  *bit*t t jw r o  htw *  f»mT i 
t w - w  *  t . ^ . W  WT£T
^  *T? «lk  'RT̂ T
mFHhr «(5V «wr qr *st i 
ift «mr art fa»rt f , % ^Tffr 

m^r*t?rrar^3?rc 
* t$t <srr i

qfe *  TOT yWRT 
^ I 5^  ^5nfelT +^i 'TOT fti

■ jt?  tnp ^tPrra1 fli*Hi t, $teT *tt 
» n w
f c w r  'FnRTt i
•tft ^  ^  «T|cT ^tST HT MI*MI
f> I 9TST 9TgT V3f 3TT*T ^t *pTO!PrT 
*  iff 3 #  *P?t *l£ I ^T JR Tfe  

«R?T5fr *Pt H+tfH Tf5TI% f, , # 
x̂ a sq%WT t, ?fWr *?t q^TH «P?% t,

% st̂ t •frsR Jr 
r̂ fa*rat | «fk *tf^ r  n̂T’T «p> 

firâ ft | I TO *TTC | fa r?P 3TTT
^  «rfer ^  ^ *t% 3  «f?t fa  in?
*mj5fr *rr *tpt«tt ^  ^fam v t
*bî .HI Pmnl s<*i *ii*t̂  ?t
*TT-*TC *t WT 95R5T | ’
%f*PT ^ V'jJ WTT ^l^fli j  fti f̂VTT
•ft frftoFT ^ ‘‘<R̂ *rr qr*ft tp?:”
xfa: ^Rarrf f^fiRRT VXVTT T?T ^ I 
«sft *refa*? ^ ^fT I  —

intiia lias always existed for 
humanity and not for herself, and 
it ia for humanity and not for 
lerself that she must be great"

a r t s * i f i i p w v t f c r f r f ,  *ft«n fr 
f  f t  f*nt 5*1#  -'fftjff % trar W 
^fijwT T ^ r t  v # : *ftr  3rR*iflf ¥ t  w rr 
<n: ^ftr fe n  «rr i « f ^ i  ^  ^  

f w w  d w w  % ^ \
qV TW ^  ^  WTf f t  «R5TT
^  «ft w m  gm w
flnrn»T nit q t »  t t  
3H apt f^nrfor f*m r « f k  
<h% I I  ^ t  I ftjvfi
^ t  w ^t 1#  inrf, an qn ,
«Mi| f  ^  fR T  ^ t  tRRftrr v t  I 
♦ f^ K N i i r o t v  % ^rrsrrwr w  
r ^ w i i  t t  t̂ p  ^r#t gr*mnr <tt i ftrfiw  
m t tz  ^  <75^  %u &r
^rwr« i  h  «n 1 5ft ^  % «n?r, 
^ ^ f t  ^  J j f  ?«m r
q2fT |WT ft? sfrer T « T  ^tfft ^ r f ^  
<^7 «r^r w r r  1

T^fq- srnmf nnr w  *rr?vn ifa v r  
fen  1

S H T  H  #  rp T  ^ JfT  n V T T f t -  
h ?  %,w t 1 ^  ^5 < + f “p t  ^ ‘P *n r

« ft  s ft^ K F flT  f5 T H T  « f t r
JTT̂ft ^ ^  &trt T O  ^T
wt f %  ^  ^ t  J ^ i ^ r T  ? *r  ffre?w  vfa  
s rfp T T  %  s f t r  ^  ̂  t  < f t r  ? m
^  v t  qr f̂tralf %  ^ f t  ^ t t  |  1 
f » r  #  ^ t  u v v s  ^  j p  %  ftrfc  ’n r f^ r r
%  T t T  ^  T f  WK t f t  f i r f O T
* r 4 v e  jp t ^ r  %  f N v r s r  ftrarr,.
U m T T  t i l * l ' ^ T  ^ c H T  V S T  *TT f t f  

*Tjft f W T  *TT « n %

W R T C  fT T T  f ^ R T  I t f r f R T H  T T  ? f H -

im  w  'ft ^  **r jfwrr t -
«ftr wft ffhir^r 1 1 m

W ^  ^  *?RT V&T
^ t t  ^ fv  mar m  ^  H ^nff- 
sn ff v f l f f  ^ r n r  f ,  ^ t  * n m  % :
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fa* *ptt | *?r
5* !  |  1 4  f c r a r  j( f « F  * p r
Sf q fc f t  3  ^  sftaw  sr*ft |

«ft wthW  (**rem T) :
% A ’

# »

«?w qrFrtta • g*r*n?r % 
*rfet % »

^to runrh fin* ( ^ w )
sft v t  <t?tt ^  |  ¥V

Jjf?WT ^ f T  *  5T*ft g f  f  1

*ftjrc ijra ra  #
cp? ssfar * r m  %m i %m ft. 
t$q> ^ Pwn % «F*T ?t ^R1 i s
%ttt ?n^jfr rg | 1 ^  i??t fa *r?r 
SRT rHTRTT £ WPFfT ?  'TT Iffl 
arcTl«4! <1̂ 1 fr  %W 9F5T îT fa^li f̂ TT7? 
r$T t  I ^ -r  *FT pHST TT 3? wfofiT
an  ir ■™tt *prr «n *ftr  ^ tt-'t ’f ^ r R  
% ^  $ 1 *nmfn
*rra w  %*r A v t  fox*  % v=*rpft spt
<trk srreft &  £, sftfr

sft qf^r | ?flt sra# «pn 
*•»% f  «ftr  *rr?fT t  f r  ^ r  *ft  t o t  $• i 
>r qmmr f% w  *r?r «rt*

fo t *  frai ;r*w sra - w> f ẑrr an 
TfjT ^  1 *p r  «d ti< i, < R n fy  r ^  
w r t  * t * r ? r t ,  f s r c ^ ' f t e i ^ v t  
fw u ft  «rr $ i awMV, U * *
vt %iif« *r t o  ?mn-

$  irnm *r «Tfircr ^ v$r
wt

“ f*r ^  qnft %
* m  «r«f!r ^

fr  % ftw wft 
^  ^  s r o
«fT I 41143 WT3T
%  *T O T T  i f  *g ? T  i f t  U T T -  

^ W T  «P K »T
p f% sfftr snrlwpr

TJcTT ^  |
cHTT *T P T T  W T«T % S  
***  % f?W sft JB5 

T T  T |  t  W T T  
iR f 9 V T T  *  !*n *T  sp?^ ^  
c T f^ F  ?fr ^  5 ^  |”

^ r r s jr e r  3#  %  | * r

«C<<t ^  cfSTRxT TT %t <ftT «TR
^ t» r  ^ f t  T t  a i^ ffr  «pt i f w f l d 1
^  |  1 ? w  ^ f r  * t t  f t r
5Wt HÎ fePfiSF fVFH % Sfrnr flf *R* 
f*iH cf\ ^  I ^{*P»T

a m  I ,  vhx 4Y i h t o  «n *r
r̂nrr wrfFT 1 ?*r grsrr w .

fip  ^ ^  snar f  1

? #  i f  H  nV U f tC T  f  1
fj^ET %o TJK ?ffr fa%T ^to %o
* 1 ̂  Vd ^TT As, t^Tpffe
^  t  I w d v r  ^V'wrro f l ^  Try 
TTc iftrqi^F Iftw ^  spjo 5* * ^  
«PT t  I 7 5 ? ^ ^

qsptn sri  ̂ ^  ferr arrar | 
sifrc ^ w r  ^  * * &  v t  P m  a rrar t »
p  ? M T ^  rfto  ift®  »?o * f t o  %  ?jt

w  «<*-<s<J »pt $  1 gftff-

S jt?  «(•<<) *p t S V C  (V *4 I «TT3T ^  V ^ T

q w  fe n  arrar t  i 5*r 
# e  «Pt 3 ? T ^ t ifT  ^  T T  JT T fT
%  A  ^ a r  f t w T  a rra r |  i v r r S  

r r  v t  * e s n t  t t  f r
V i  *TTT ft»T T  I f t f - f f T  «PT 
?m  T̂RTT t  tfk  ?TT% %“

ift ^  SRI? 1 $  vSf
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[«T. *Tr$T ?***] 

antft |  1 % j p * t  *St
*RT5 it *TT !*Rt t  I

Shri Khadilkar: What is the ruling 
'export price for one monkey7

w w  • tot

t  '

A ^ r r  5  ftr «nv ?ff
tit $  TPF& *  HT*TT$

f  I 4  IWfh1 ITV f$RTH T̂T STT̂ TT ̂  I 
tfto %fto tfo qfo % qq> jp n f 5I3N
v  ? t  o o 4 « ; 0  %  wrarr sir t ? t  <jt j

tmvht qr s ro t  q v  ^  #h *
Sr anur an *rr

>? 1 £ $ $ •  S*TT TOT
fa Y * « 9 ^ ft  t  *t U *  *TT »m I 

'ti 1 ̂ .ri Tt NM>i
Mĝ i I JRHT, 5pf*ft, S[»4 ^
F v rfe ^ s ft % stW v t * | ? r w p t qg^T i

3  w r  frPwe< yt 
tft f^nar tot t fk  ? r̂sr?r
?  <ft #  w v t  to  g^prr ^ r r  g 1

« nwftr ftrjr ( ^ cpf) •
VPTVt #3t ftf̂ TT 7

«ft *r^pr m  • *T5t  % fast 
^ f f f  ^arr 1 1 ^  ^  ^ T  

?fe^ffr«T | »ftr Jfn *f?r $$[ 
w o t  ?«T ft  an?TT $, 5^rM̂}
A fflTOWt VRTT r̂ 'T̂ ’TT T̂̂ TT £ I

The Minister of Commerce (Shri 
Kanungo): Considering the past pre
cedents of this House, if a document 
*s placed on the Table, its genuine
ness has got to be guaranteed by the 
Member concerned.

Shri Bn] Raj Singh: That is print
ed

Shri Mohan Swamp: That is print
ed  matter.

Shri Kaaaagoi I have only men
tioned that the hon. Member’s assur
ance is good enough as far as th* 
House is concerned. That is the 
previous ruling of the Chair In any 
case, I would submit that the genuine
ness of the letter should be guaranteed 
by some authority for your satisfac
tion.

Mr. Chatman: All right: if K is ao
desired, it may be placed on the Tabl* 
after reading Then we will see

Shri Mohan Swarap: That is an
open letter to Nehru:

It reads as follows:
"When a few yean ago the 

world was stunned by the death 
of one of the greatest men of all 
time, Mahatma Gandhi, our grief 
m Great Britain was hardly less 

, profound than m India When for 
a brief spell he left India and 
came to London. I was privileged 
to meet him and attended meet
ings addressed by him These 
were unforgettable moments It 
was almost as if one was m the 
presence of the world’s greatest 
teacher, 2.000 years ago It was 
as if St Francis of Assisi, whom 
the world specially remembers on 
‘‘World Day for Animals”, insti
tuted by that equally great 
humanitarian, Miss Margaret Ford, 
had come to life. Our hearts 
ached for you, Sir, knowing your 
intense admiration for your friend 
Mr Gandhi a Saint whom we 
could ill afford to lose.

Our grief /md India’s sorrow 
were somewhat tempered when 
you, Mr. Nehru, became India's 
Prune Minister Our faith in you 
has not been misplaced, seeing the 
colossal good you have done for 
your country and for man in 
general. We looked upon you as 
the person upon whom Mr. 
Gandhi’s cloak of goodwill, 
charity and saintliness had fallen.

A wave of indignation ran 
through Great Britain when in
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January, nearly 400 little friendly 
Indian monkeys perished at 
London Airport. The whole world 
-was shocked to learn that these 
little Indian monkeys were destin- 
«d  for the U.S.A. where the most 
revoltingly cruel and totally un
necessary experiments awaited 
them. They would have been 
shot up into the air, strapped in 
harnesses. Some of these little 
Indian monkeys have been seven 
times higher than man, who, 
needless to say, is far too coward
ly to allow himself to be shot up 
80 and 100 miles. Many would 
have been used for ‘'Polio" 
research by heartless. and con
scienceless monsters in human 
form, who forget (deliberately, of 
course!) that Polio is a disease 
brought about by man because of 
his wrong food and because of all 
the vaccinations and immunisa
tions, none of which have the 
slightest "raison de’ etre” .

Everyone in England said: 
‘How shocking! We must bring 
this terrible fate awaiting Indian 
monkeys to the aotice of Prims 
M'nister Nehru, who will no doubt 
take steps to have this outrage 
against civilisation and humanity, 
stopped forthwith!'.

It was then reported In all 
British newspapers that you 
indeed had stopped this scandal 
and every animal-lover through
out the world blessed you and 
thanked you m his heart

Now the news has reached us— 
a news we find difficult to believe 
— that you have reversed your 
decision and given permission for 
these little Indian monkeys to be 
exported again to be killed in the 
U.SA. by the most inhuman and 
revolting, diabolical and satanic 
ways, human monsters have been 
able to devise, to satisfy their 
sadistic curiosity. Another cry of 
-dismay and despair has run 
through England, and in fact, 
through the whole civilised world.

I, who so immensely admired 
you, cannot believe that you have 
been told the truth about these 
Indian monkeys. I believe that 
you, one of the world’s greatest 
Pacifists, would almost declare 
war on the U.S.A. if you knew 
what these Americans do to 
India’s monkeys •

Let me copy from a Dutch 
newspaper.

‘If you, in England, have influ
ence with the Prime Minister of 
India, please use that influence 
and implore Mr Nehru to stop 
this outrage. These Indian mon
keys are used to test jackets 
for space-travel They are strap
ped in air-tight jackets and placed 
m air-tight rooms Then all air 
is pumped out of these jackets 
and out of the room as well 
How long can these monkeys 
survive without air? After some 
seconds, their eyes bulge and 
jump out of their sockets as they 
struggle for breath. On their 
lips, foam thickered with blood, 
appears. Although strapped, their 
bodies and faces convulse In 'the 
final death-struggle. Fiendish 
demons in Men’s clothes watch 
them, stop-watch in their hands, 
IS—20 seconds. Their little 
hearts still beat and then they 
render spirit’

When these monkeys have 
reached an altitude of 80 or 100 
miles, it appears that poison gas 
finishes them off, if they should 
be alive still.

When I translated these lines 
into English, sleep would not come 
to me for almost a week, Mr. 
Nehru! I walked about, lay down 
again and walked about again I 
visited a London laboratory and 
saw little Indian monkeys 
huddled together, waiting for 
merciful death to come. And the 
American vivisector beats the 
London vivisector in diabolical 
cruelty.
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[« fr  w s q j
We, in England, are perplexed 

that you, Mr. Nehru, can bnng 
such sorrow upon us. How could 
you do It, Mr Nehru!

Please, Mr. Nehru, do think 
again! and to reverse your deci- *
sipn once more!’ ’.

|  4 *  «frarr
*rr q i  * r r  |  i w  %  q ^  ir
5 tft * f c r  f «  r r * r £  i A *
qr*r ?rt 8*^1? ar|T ^ t #
ifoft ?  f a i r  A  fc r  v *  t o t  g  i w>fr 

t  f  fa rr#  *nrf s p t h  spt?TFfr^ f r  
^  m V  M*il ^  ftp fl

* § ? r A t q re
^ fcHt forvft % <ii+«<ln *?m  

^  I <iW f + *  q r  «lgn ^  «(*5T 
q R  T O  I >sfiwr W $ 5 T  *  >ft, aftfa; 

t t s j t  5fr#rT spt t o t  f ,  ^  * t  ^ t t  « t t  i 
^f?r *t j p r  sftift # tfr -??r ^ t t ,  q r
f^nTt q t I ^fT 3TTTT £ fr  
T » W  f t  SfjpT ^  5TT?T $  3 ft f r  *TT5T A  
#  T - f  ^  ^  9 g ? ft %  T O  «TT I * | ? T  i t  
« T ^ T  3̂  A  % i f a T T  *i ?f|T 3fr n ^ r f t C T  
^  'd’i *PT 5 T R  fr®5 %  qTH 
4)4: firrr i * t t  3 r^ rt  "TTOr 
5?T8cft I 5 *  5 T T  %  SfljpT *T V Y S R T

q n r ^  r-1- . *r *r^r *ptt ^  f*F

s R r r t  ^rt * m  §*rr q R T  t o t  w f o i i  
t$l« f e n  TOT I

tpfl HW Fftll WTC*T w Y ^ ^ w t ^ r m  
t o t  ’

«ft *«K
yp-rr t o t  *  # ^ t t t  $  i 
gi^rsr A  $ar #% $  3 r o t  »tt<7tt 
s j f  v r  f a n  t o t  ?ttot w ?  * t  *n f i 

a r ?  %  ^ r d  v r  t o t s t  f t  x $  i 
^ f t r  % H W ^ f T 5 I T f ^ f t w |

A  snromT f v  W T t  anrft 
x * r t  i

t i i8»

t{¥ in*v4ta <r w  : vjt f^n: «rptY
•FT ’

aĵ T ^RfTt «PT 
x*T*f I , s*n* iTfr ar^r ?ft TOt ^ t t  
t  ait g?ft y t yrare qg-«iw1 f  xfrc 

r tt  ^ s r  I , «T?ft arsn: f t  6^r 
*?t | i ar|?r »t ^  5rR?T t  i w  
9rTRT W  ftp 3ft W^^FT *5*T f  
^TT ’Tgt I  f^ t  *THT ?t I 

% W C  5*TKr <p3g| *TR arr̂ -
i  i ^ r f ? R  A  ^  &  s r m T  v t t t t  §■ 

i *f?r ?ft ’ ftar t
3ft fti ^  % fip? ^ *Ad<
•T ^ 0  «Jgd +^. ®T ^ I
"3^% arfr®- aft ^  ^i^ni *TT 
-3»T ^ ?t *f?T 5^5 n 5̂T q>r * m  f  I

*f ?T3̂ f ^ <TK,ni g
fsp ?^r ^tar f m  arnr 1 fTRPT 
«('< t t  arnr bmj^ f^nr sfhr^rnr
ST?T ^ I % ?mr r»T T̂ WftT srq b
rmn t  ^  t 7- ^  tW
sift | 1 u ? itqr | f% * 1̂  % ^flft *r
SfT ^T cTT? fd'JlKn Vt afT T^t

*ftsrr qrrt/f f*R < rr ^
fyfer ^  5THRT wgci «t ^ r(t
5 ?*nPt *BTT»T l^T^^ar fimcrr ^ I 
\ o  m  ^ o  J p r tr  w p n  *T P ra T ?ft

^ r  « n f t  ^ t r  f t  arraqr 1 4  
snq% i m ,  *i§!?*(, <M«i*ic %
*ftr >*i^hi >̂<oi g %  w  
«Ft v s v t  *5t, ^ n r , W  q r  srfa^«-v
fPlT falTT arR I *<TRT W  f r  STR1?
tr i  *0* dUi % **?t w  ^w fte 
<pt finrr vm  %, W p t «r f «ftr «pt **sx

?ft ^  ÎCT 9T V*VT JW  VT9T ^ I
A  ^ e r r  jf w f t  t f t  a r ?  ^  
erPT fftr srrff *>1 ^RRqti ftp p r f**  
« r  t o t  a m »

R esolution  re: APRIL 11. 1959 E xport o f M onkeys



VT m  A *RT ww
v m  5  1

Mr. Chairman. Resolution moved
"This House is of opinion that 

the export of monkeys be ban
ned ”

IT 183 Statement re CHAITRA 21,

17 35 hrs

STATEMENT RE SHOOTING DOWN 
OF IA F  AIRCRAFT IN PAKISTAN

The Minister of Defence (Shri 
Krishna Menon) Government deeply 
regret to report to the House the loss 
of one Indian Air Force Canberra air- 
■craft on the morning of the 10th 
April 1959

In view of the circumstances m 
which this event occurred and in view 
of the various reports that have 
appeared m the press and the concern 
of the House itself, Government would 
like to place all the available facts 
befort the House

In the normal flying programme of 
the. day, one Canberra aircraft 
equipped for survey photography and 
not foi bombing or hostile purposes 
took off from an IA F  d'ifield on the 
morning of the 10th April at 6 a m  
It however, failed to return within 
the expected time

The mission of this aircraft was to 
take aerial photographs for the Survey 
■of India of the territory of the Union 
m the areas of Himachal Pradesh, 
Punjab and Jammu and Kashmir 
The lost aircraft was scheduled to 
complete its task within a period of 
four or five hours and should there
fore have returned to its base not later 
than 11 O’Clock on the morning of 
the 10th of April

The aircraft, however, failed to 
return and was awaited until mid
day Thereafter, the Air Force autho
rities, m accordance with the usual 
practice, ordered a search in the area

1881 (SAKA) Shooting down of 11184 
IA F  Aircraft in Paktttan 

which was to be surveyed by tM 
missing plane

News reached Air Headquarters, 
and I believe the public generally, 
after mid-day that Pakistan Radio 
had announced that “an unidenti
fied’ aircraft had been intercepted 
by Sabre Jet Fighters of the Pakis
tan Air Force and had been shot 
down Similar reports, latex in the 
day, stated that the aircrew of the 
plane that had been shot down had 
been picked up and taken to 
Rawalpindi

Later some time m the evening of 
the 10th similar reports, and the 
papers printed in the evening, men
tioned the incident and that an IAF 
Canbcria was the aircraft jhot down 
About this time, a Press Trust of 
India report also stated that two 
Indian Air Force men who were the 
crcvk of the shot-down aircraft, 
mentioned by them also as an TAF 
Canberra were taken to Rawalpindi 
The House should be informed that 
no communication had reached 
eithei the Government through dip
lomatic channels or Air Head
quarters through Pakistan Ai Force 
channels at the time of the incident 
or later in the day at any time

This morning A) He idquai ters 
as i"! customary m such contexts, 
communicated with Pakistan Air 
Headquarters, and were informed 
that the lost aircraft was 1 Cmbeira 
of the Indian Air Force They v le 
also informed that the pi'*' ant* the 
navigator who were the s.0'1 rr«w of 
the aircraft had been mjuied and 
were m Rawalpindi An Head
quarters were also informed by the 
Pakistan Air authorities that these 
two men would be returned to India 
Thev are now on their way home in 
a Pakistan Air Force freighter air
craft Government regret to *av 
that both the airmen have been in
jured but fortunately not grievous
ly The House should be informed 
that this type of Canberra caines no 
arms or weapons From the tact 
that the aeroplane was shot down in
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Pakistan territory, H i» obvious that 
owing to operational and naviga
tional difficulties, the plane must 
have gone oft course into Pakistan 
air apace.

The crew had been briefed to fly 
at a height of between 47 and 48 
thousand feet

The House will understand that 
it the speed at which a Canberra 
operates, and the abort distance 
between our frontier and Rawal
pindi, which is about three minutes 
in flying lime, it would be nothing 
unusual for such an aircraft to go 

off course into foreign air space. 
Government have seen reports in the 
press that it was said in Pakistan 
that their Air Force had lepeatedly 
radioed the Canberra and ordered it 
to land and that such instruction 
was disobeyed by the crew and in 
consequence the plane was shot at

It is most unlikely and Govern
ment cannot believe that such a 
warning, if it had been given, would 
have been ignored by our airmen 
The crew had knowledge that they 
were unarmed. They al?o knew full 
well that the consequences of ignor
ing any such warning would be 
grievous

The cases of violation of our air 
space across the cease-fire line in 
Kashmir, over the international 
frontier with Pakistan, and in o*her 
places in Bombay near Goa on the 
borders of our territory, are by no 
means uncommon Indeed their 
frequency can be judged from the 
fBct that, to give one instance, there 
were 17 violations of our air space 
across the cease-fire line in Jammu 
and Kashmir alone in three months, 
from October 1958 to January 1959 
The custom that has been followed 
in such cases is to record a protest 
to the United Nations Observer 
Group, who thereafter make an in
quiry. In no case has our Air Force

sought to initiate hostile action 
against Pakistan Aircraft which have 
periodically and wantonly violated 
our air space even after repeated 
proteats.

The House may also be informed 
at this stage that even during the 
hostilities in Jammu and Kashmir, 
one Pakistan Air Force Aircraft 
which crossed into our territory and 
was Intercepted by our Fighter Air
craft was only warned. But u was 
allowed to proceed to its base even 
though the pilot had refused to obey 
the warning to him and the order to 
land in Indian territory.

The shooting of our plane yester
day, as announced by Pakistan 
Radio, and confirmed to Air Head
quarters this morning by the Pakis
tan Air Force is both unwarranted 
and contrary to international law 
and custom. The House will note 
that the Pakistan authorities have 
repeatedly referred to an “unidenti
fied plane”. It is inconceivab'e that 
an attacking plane able to shoot and 
hit could not and did not see the 
clear markings on its target 01 whet 
type of plane it was This aclior of 
Pakistan furthermore reflects no 
reciprocity of treatment on the part 
of the Pakistan Government.

Government, however, regret that 
in the course of a routine flight, even 
though probably due to defective 
navigational aids, our Aircraft stray
ed into Pakistan air space. Govern
ment desire to make it clear to the 
world that the straying of our plane 
from our air space was not aid could 
not, therefore, be part of any hostile 
design or policy.

Government are taking all such steps 
as are appropriate in the circum
stances through normal diplomatic 
channels.

Shri Vajpayee (Balrampur): On a 
point of information...........



Shri Ben Barua (Gauhati): Sup
posing the Canberra Aircraft viola
ted their air space—because of the 
location, it might be said like that— 
it is not usual for a friendly country 
to shoot down an Aircraft like that, 
because on previous occasions we 
have never done that Also in inter
national relations this is never done 
Now Pakistan has shot it down and 
that shows her hostile intentions 
towards this country Instead of 
launching any protest in the normal 
way, may I ask Government to 
lodge a very strong protest on this 
particular aspect of the thing and 
point out to them that this only 
establishes the hostile intention at 
Pakistan, and that too has increased 
because of the arms <ind ammunition 
they are getting from a foreign 
country’  Because they are getting 
arms and ammunition, they cannot 
allow them to rot and rust *o they 
are using them whenever an oppor
tunity comes

Mr Chairman: Let him ask for in
formation and not make any obser
vations

Shri Nath Pai (Rajapur) May I 
seek information’  As the Defence 
Minister has pointed out, the coun
try has learnt both with indignation 
and with great anxiety of the shoot
ing down of our plane and the injur
ing of two of our brave pilots But 
there is one thing on which we 
would like to be assured bv the De
fence Minister Is the fact that the 
plane was going at a height of
48,000 ft and above and at super
sonic speed almost, and that the 
Pakistan Air Force could oveitakc it 
and shoot it, an indication that as a 
result of the new accretion of 
superior air strength from the Unit
ed States, Paki«tan has reached air 
superiority of a level where it can 
make short shrift of our Air Foice* 
We would very much like to be 
assured that it is not so. and it waa 
blackmailing and waylaying of a 
plane which had innocently crossed 
our border, because this is exactly 
what is causing us grave anxietv
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Shri Krishna Meaon: The answer
to thfe first part of the question is 
that it does not mean anything of 
the kind

Shri Khadllkar (Ahmednagar) 
While our Aircraft was in ihc air, 
was there no air contact maintained 
with the base during that period’  I 
ask this because we got fir«t news 
from Pakistan Radio How wa« it 
that we did not have contact with 
the plane7 •

Coming to another point, as my 
hon friend just said, and a; the 
statement of the hon Defence Minis
ter also suggests, the Pakistan com
munique is a whitewash and our 
pilot was never warned They want
ed perhaps to test the newly-acquir
ed Sabre jets, whether they could 
handle them properly or not That is 
obvious This uncivilised conduct on 
the part of our neighbour must be 
most strongly protested against We 
must also ascertain another thing by 
whatever means possible The state
ment shows that they were acting 
quite innocently Whether after re
peated warnings they have fired on 
our aircraft or not must be thorough
ly ascertained and brought befue 
the International Court

Mr Chairman: What is the speci
fic question?

Shri Khadllkar: The first question 
is specific, whether

Shri I). C Patnaik (Ganjam)* May 
I also put a specific question, Sir’

Mr. Chairman: Let this be answer
ed

Shri Krishna Menon: So far as the
first question is concerned, it *s quite 
a normal question for a lavman to 
ask and I would have asked that mv- 
self But when a fighter am < r< or 
military aircraft is in the air if it 
keeps contact with 4he ground ihat 
message will be interceded dv an
other country Therefore, it m w r 
gets m touch with the base it may 
communicate with sister plane-, on
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special frequencies; but, if It coiq> 
municates from that plane to the 
Tsase, that message will be picked up 
by somebody else and, therefore, 
there is no means .of communication

Shri Braj Raj Singh (Firozabad): 
In addition to the protest we have 
-made to Pakistan, are we doing 
-something with the U.S.A.? Are we 
making some protests or informing 
them of this because this aircraft 
must have been fired, it is quite 
•clear, with U.SA. equipment?

Shri Vajpayee: May I know what 
will be the policy of the Government 
in future as regards planes of Pakis
tan that may violate our air spacc? 
May I know if the policy will be 
reviewed’

Shri Krishna Menon: I should ans- 
-wer the question. Our policy will 
not be changed by an act of provoca
tion Wc shall warn those planes, 
repeatedly warn them and force them 
to 9land on the territory where they 
can land as ‘our territory’ We shall 
not shoot at the planes Whether our 
planes should be armed hereafter, 
that is a matter for deeD considera
tion by Government But, there will 
be no action of this kind taken by 
the Indian Air Force or orders given 
by the Government of India.

Shri S M. Banerjee (Kanpur): 
The hon. Minister said that Pakistan 
have said that the crew was warned 
and was asked to land. Sinct' they 
are already - sending our pilot, may I 
know if a statement will be recorded 
from him here—he should g:ve  a 
statement here because it is a reflec
tion on his integrity—and then pro
tests will be made taking into account 
the facts of this incident?

Shri U. C. Pataaik: May I • know 
what was the last message that we 
received over the redio from that 
plane’

An Hon. Member: No; Jhe said,
•‘No’.

fll8 9  Statement re: APRIL

Shri II. C. Pataaik: He did not say. 
There must have been some radio 
message even some time earlier. May 
I know when was the last message 
received?

Mr. Chairman: I think' this morn
ing we got the last message.

Shri Krishna M^non: May I know 
what the reference is tp? If it is to 
a messege from the plane, I said no 
military aircraft sends messages to 
the ground except when she is in 
distress due to non-enemy action
So far as we know, when the plane 
was shot there was no distress and. 
therefore, they could not have sent 
a message.

Regarding the other question of 
Mr Banerjee, if the plane had been 
repeatedly warned, that communi
cation itself takes a minute and a 
half or two minutes and, by that 
time, they could have gone out of 
Pakistani territory. So, there was 
no warning.

Shri Joachim Alva (Kanara): The
information given by the Defence 
Minister that there wer*. *7 viola
tions is indeed revealing a>id inter
esting I should like to recall what 
I said in the Defencc debate in thi- 
House that a Pakistan plane lard< d 
in Bombay in an unscheduled and 
improper manner and we showed the 
utmost tolerance and restraint on 
that occasion. Thrice is our case 
armed when it is just and patient 
We are happy that our boys are re
turning home There is a unanimitv 
in the House that we should have 
the utmost restraint and silence 
when things like this happen But, 
unfortunately, it also happened on 
the Id day and it is a kind of Id pio- 
«ent, presented to us on the Id day. 
But I do hope the Americans who 
have presented this aircraft to Pakis
tan will know how quickly events 
have marched on.

Mr Chairman: I think this need
not be answered.

We come to the next business now 
Shri Braj Raj Singh.

11, 1989 Shooting down of 11193
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arr tafr *5*qrf**T smr 
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t  1

v n f t t  f is f  ( 0^w>) 
^niMfd aft, ^  f a 1 sR?mr w  fin d *  
vr# % ftft «ffT J«IT g I

Mr. Ctaalrauui; Hon. Member may 
continue on the next non-olHcial 
day.

18 bra.

The Lok Sabha then adjourned 
till Eleven of Vie Clock on Tuesday, 
the 14th April, 1959|Chaitra 24, 1881
{Saka)



tuVt
t*X9&

[Saturday, April XX, x959/CA»i
rm ax, tUz (£oAa)J

ColvmMb
TO
10967—11006

ORAL  ANSWERS 
QUESTIONS 

S.Q.  Subject
N«.
1774 Wastage of steel  at

Ordnance  Factuy,
Kanpur  . 10967—69

1775 Gold smuggling . 10970—72

1776 Irregularity in charging
railway freight. 10978-73

2778 Oriasa State Museum  . 10973—75
1779 Gandhi  Bhawan* in

Universities  . 10973—77

1781 Report of the SodalWd*
fine Projects Team . 10978-79

1783 Committee 00  Youth 
Camp* and Labour
'%KE$CX. x .

17B4 Vitft ot Chief Consultant.
Standard vacuum oil 
Company to Cambay 10981

1783 Survey precision optical
Inatniiwgnf 1098a—84

1787 Ramanujam Institute of
Mathonatics, Madras 10984—87

1788 Delay by Delhi Police in
registering a case  . 10987—90

1790 Lignite  deposits  in
Andhra . 10990-91

1791 Assam Refinery 10991—94

179a Damage by dust storm
in Delhi 10994—96

1793Collapse of Tibetan in 
Police Custody 

1793 River Jamuna 
1796 Free and Compulsory

Primary Education 10998—11002 
1798 Rourkela  Iron  Ore 

Project .
1800 Indian Institute of Te

chnology, Kharagpur
1801 Workshop for Text Book

Writers .
178a Amalgamation of small

10996-9?

io»7-98

11002

11002-03

11003—05

11005-06

SM.Q.
No.

by police 
demons-

. —11006—09

WRITTEN ANSWERS TO 
QUESTIONS  . 11009—36

S.Q.
No.
1780 Literature  on  Basic

Education 1x009

WRITTEN ANSWERS TO 
QUESTIONS—contd.

5.Q.  tfubjtct
Mo.

786 Holiday  Camp* fat 
Students 

789 Separation of Judiciary 
from Executive  in 
Himachal Pradesh . 

794 Smveyforoil in Ui*. . 
797 Training of Teachers for 

die Handicapped'
799 State Trading Schemes

J.S.Q.
No.

1918 Flood-lighting of Kutab 
3  Minar 
9̂x9 UntouchabiHty 
4290 State Controlled Under

takings .
Gift Tax in Punjab 
Wealth Tax in Punjab . 
Grants for Primary and 
Basic Education in 
Jammu & Kashmir . 

Development of regional 
languages in Bombay 

Elephanta caves . 
Adhai-Din-Ka-Johpara 
at Ajmer 

Purchase of stores 
Games and Sports in 
Uttar Pradesh .

9̂21
0922
09*3

9̂24

0925
2926

2927
2928

29*9Lok Sshayak Sena Camps 
in U.P.

9930 Asaf-ud-daula’s Imam- 
baxaat Lucknow

993*

UOOf-Hr

0 0 

iioi4|

non

non

11011-12
11012

11012-13

11013
11013

110x4

1
11014

11014

*
11015
11015

noi6<

11016 , 

11016

National Committee on 3$'*
Women's Education 11017-18

9̂33 Technical  Education
in Foreign Countries 11018-19

9934 Import of stainless steel 11019

9933 Income-tax arrears from
mills in Kanpur 11019-30

9936 Indian Scientists Dele
gation to USSR  noao

>937 Steel Board noai
2938 Indian Institute of Tech

nology, Kharagpur  noai
2939 Central Excise Depart

ment, Orissa . 1x022
2940 Commutation of Capital

Sentence 1102a
?94i Excavations in Pondi

cherry . iioaa
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WHSlttEN ANSWERS TO 
QUESTIONS—eontd. 

t1 * O Subject

(camtxat in Cfaingle- 
putandTuioce 

444 Delhi Land Reforms 
Act

o <4 Legal proceeding! against 
Government Servants 

294) opularisation of Indus
trial Minerals

2946 Manufacture of radio
valves

2947 Hot Springs in Kangra 
294S Firing by Pakistani smug

glers on Indian 
Police

2949 School* for adults
2950 Mining leases in Orissa
2951 Expendituxe-Tax and

Wealth-Tax Assessees 
injullundur District

2952 Appellate Assistant Com
missioner’s Office, 
Gwalior Range

2953 Scheduled Castes and
Scheduled Tnbes

2954 Naga Hostiles
2955 Motor Car Workshops in

Delhi
><«6 Representation of Sche

duled Castes and 
Scheduled Tnbes in 
Government Service

A$57 Development of Modem 
Languages 

29̂ 8 Grade I Clerical Service
2959 T.B. patients
2960 Political sufferers

'ii Residential accommoda
tion for Central Ex
cise and Customs 
Staff .

2962 Financial assistance to
Delhi Municipal Cor
poration

2963 Aid to Jammu 'and
Kashmir

2964 Iron ore in Punjab
2965 Girl Schools, Agartala
2966 Double Taxation
MOTIONS FOR ADJOURN

MENT
The Deputy Speaker withheld 

his consent to the moving of 
six adjournment motions 
given notice of by the fol
lowing members regarding 

42(Ai) LSD— 8

ii a o o

MOTIONS FOR ADJOURN
MENT—contd.

Columns
the shooting down of an 
I.A  F. Canberra aircraft by 
the Pakistan Air Force on 
the 10th Apnl, 1959.

Sarvashn Uma Charan Pat- 
naik, R .K  Khadllkar, S.M  
Banerjee, Prabhat Kar, Chm- 
tamani, Pamgrahi, Hem 
Barua and Atal Bihari Vaj
payee and Pandit Braj Na- 
rayan “ Brajesh”

PAPER L A ID  ON  T H E  TABLE 11039

A  copy of Notification No.
G.S.R. 349 dated the 28th 
March, 1959 was laid on the 
Table under sub-section (1) 
of section 28 of the Mines 
and Minerals (Regulation 
and Development) Act,
1957.

D EM AN D S FOR GRANTS 11040— 11128

Further discussion on De
mands for Grants in respect 
of the Ministry of Rehabi- . 
htation concluded The
Demands were voted in full

Discussion on Demands for 
Grants in respect of the M i
nistry of Community Deve
lopment commenced The 
discussion was not conclu
ded

REPORT OF C O M M IT TEE  
ON PRIVATE MEMBERS*
BILLS A N D  RESOLUTIONS  
ADOPTFD 11129

Forty-first Report was adopt- 
ted

PRIVATE MEMBER’ S RE- 
SOI U T IO N  N EG ATIVED  I I 129— 72

Further discussion on the 
Resolution re-Malpractices 
111 Foreign exchange was 
concluded and the Resolu
tion was negatived

PRIVATE M EMBER’ S RE
SO LU TIO N  UNDER D IS
CUSSION . . 11172 -83 ,

11x91— 96
Shn Mohan Swarup moved 

the Resolution « :  Export of 
Monkeys. The discussion 
was not concluded

tfitftXLY D lB M V]

Co l u m n s

11022-33 

1102

11023-24

11024-2S

H 025  
11025

11026-27
11027

11027-28

11028

11028-29

11029
11029

11030

11030-31 

1x031
11031-32

11032
11033

11033-34

11034

11034-35
11035 
” 035
11036

11036— 39
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STATBJSONT BY THE MI- »%»- -r- Tnî L.,,
N,STOR * 3 8 8 ^  « ? 1 L 3 c« 8 t £
TheMinitter of Defence (Shri 

Krithaa MpK^wafa^rttt.
inottM ndtette«M dB f Further dtemfckai on D6-
down r f n  I A .P .  Qm btttt maadffor G rttm is respect
aircraft by the BaUKaft Air of the Ministry of Com*
Force an the toth April, numhy Development and
X999* 'Co-openticn.

XX102

OQCCmnf




